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LOK SABHA DEBATES

LOK SABHA
Friday, February 14, 1964/Magha 25,
1885 (Saka).
The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Golqg Rouvks in Assam
.+.
( Shri Vishram Prasad:
] Shrj Yashpal Singh:
*91. .' Shri Mohan Swarup:
| Shri Hem Barua:
| Shri Swell:
(Shri Ram Harkh Yadav:
Will the Minister of Steel, Mines and

Heavy Engineering be pleased to
state:

(a) whether it is a fact that some
Tocks containing gold have been dis-
covered near Mawphlong in Assam;

(b) whether Government have de-
ployed some technicians to exploit
these deposits; and

(c) if so, the outcome of this pro-
ject?

The Deputy Minister in the Minis-
try of Steel, Mines ang Heavy
Enginearing (Shri P. C. Sethi): (a)
Yes, Sir. Such an occurrence has been
reported by the Assam Directorate of
Geology and Mining.

(b) and (c). The State Government
propose to undertake preliminary
prospecting of the area in due course.

2069 (Ai) LSD—1

703

Shri Vishram Prasad: What is the
expected area of the gold deposits and

the percentage of gold in those
deposits?
Shri P, C. Sethi: Tt is about five

miles west of Mawphlong.

Shri Vishram Prasad: Will the hon,
Minister be able to say how much
worth of gold is expected to be found
there?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): More detailed work will
have to be done. A rough estimate has
been made. The gold value is now esti-
mated to be 1.2 penny weight per ton.

Mr, Speaker: Will the hon, Member
who has initiated the question get
some royalty over it (Interruption)?

Shri Swell: Mawphlong is only 1&
miles away from my house and the
administration of the land in Khasi ang
Jaintia Hills vests with the Distric
Council there. May I know whether
the State Government or the Govere-
ment of India have consulted the
authorities of the District Council ar
they will consult them before they go
into full investigation in this area?

Shri C. Subramaniam: ] am sure
the usual procedures required under
the law will be followed in this case
also,

=it oo fag - Ay oY T E ag
fFaaee 3§ farr fedw & § ar
foret o< fadrer & §, 9 o o fady
FRA FFIRTT ¥ ara=q I TE 3
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Shri P. C. Sethi: The rocks are of the
Calc-chist and Shillong Series and as
far as foreign collaboration is con-
cerned I have no information.

Shri Hem Barua: Apart from human
gold there is a new discovery of gold
deposit in Assam. May I know whe-
ther Government propose to conduct
any geological survey in this area so
that there will be more discoveries
made?

Shri C. Subramaniam: Wherever
there is any possibility we do the pros-
pecting work, and I am glag that
Assam is striking gold,

Shri Kashi Ram Gupta: May I know
whether these rocks are also under-
ground or whether they are only on
the upper surface?

Shri C. Subramaniam: The rocks are
above the ground,

Mr. Speaker: Next Question—Shri
Harish Chandra Mathur,

Shri Kapur Singh: Sir, 1 suggest
that Questions Nos. 105 and 116 may
‘also be taken along with this. They
are not only alike but they are almost
the same.

Seme Hon. Members: No, no.

Mr. Speaker; The Minister is not
prepared to answer them together.
Question No. 92 may be answered,

Manufacture of Cars

+
( Shri Harish Chandra
| Mathur:
| Shri M. L. Dwivedi:
| Shrimati Savitri Nigam:
| Shri Kajrolkar: -
| Shri Krishanpal Singh:
*92. < Shri Maheswar Naik:
| Shri S. C. Samanta:
Shri P, Venkatasubbaiah.
Shri Himatsingka:
Shri D. J. Naik:
tSh.ri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
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state the steps taken or prcpoused to
be taken to reorganise Automobile
Industry for better economy in the
manufacture of cars?

The Deputy Minister in the Minis-
try of Steel Mines ang Heavy
Engineering (Shri P. C. Sethi): Ex-
pansion of capacity for the production
of trucks and jeeps has been sanction-
ed anq these are making progress. Inm

- the case of passenger cars, it hag not

been possible to sanction expansion
of capacity so far due to foreign ex-
change ang other difficulties. The
question of increasing production so as
to meet increasing requirements in the
best possible way is engaging the
attention of Government.

Shri Harish Chandra Mathur: May I
know what progress has been made by
each concern and the ancillaries re-
garding the indigenous production of
all the parts so that there is no ques-
tion of foreign exchange and we may
get over the difficulty? Is it not a fact
that the progress has been very slow
and those concerng which are the
worst get the best out of it through
blackmarket?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Hindustan Ambassador has
so far reached 76.91 per cent. Fiat
64.1 per cent, Standard Herald 60.1
per cent and we have given enough
foreign exchange to build up 90 per
cent. indigenous production of the
various components. The prcgrarmme
has been fixed that it should be
completed by the enq of 1964, and I
am hoping that they would bte able to
stick to this target.

Shri Harish Chandra Mathur; Is the
hon. Minister aware that there is a
general public feeling that the project
for a small car in the public sector
wag sabotaged by vestad intevests?
May I know if he has any svmpathy
for this project in the public sector
and whether the hon. Prime Minister’s
statement made recenily has any
relevance?
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Shri Kapur Singh: That is Question
No. 105.

Shri C. Subramaniam: With regard
to the hon. Prime Minister’s state-
ment, there is a separate question,
With regard to sabotage, I am not
aware of any sabotage. The Juestion
was considered in full in all its details
by the Cabinet and we took a decision.
There is no question of sabotage even
though this decision might have been
welcomeq by private sectcr producers
of cars because scarcity conditions
continue to prevail; ktut, as I have
stated already, we are considering
steps to see as to how to step up pro-
duction, particularly, of small cars.

Shri P, Venkatasubbaiah: May I
know whether it is a fact that there is
a feeling that the cost of production
of the car and its sale price vary so
much that the consumers are not in a
position to know as to what is the
actual cost of productior?

Shri C. Subramaniam: The cost of
production and the *ax payable at
various stages are taken into account
and the sale price is fixed on that
basis.

Shri Krishnapal Singh: I would like
to know if Government reccived any
offer from Messrs Renault and Com-
pany of France for the manufacture
of smal] cars and if it was turned
down because Government wanted to
favour some particular business house.

Shri C. Subramaniam: The hon.
Member’s allegation that that project
wag given up in favowr of somebody
else has absolutely no basis whatso-
ever. As hon, Members are aware,
the production of a small car in-colla-
boration with Messrs Renault of
France was considered tut due to con.
siderations of priority that project
was given up.

Shri S. C, Samanmta: May I know
whether there were other difficulties
over and above that of foreign ex-
change for the manufacture of small
cheap cars; if so,. what were they?
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Shri Bhagwat Jha Azad. Political
difficulties. )

Shri C. Subramaniain: Foréign ex-
change is the main difficulty; others
are technical difficulties;, but they
could be overcome.

Shri Tyagi: How is it that the prices
of cars are rising with the increase in
the percentage of indigenous compo-
nents?

Shri C. Subramaniam: As far as the
cost of production is concerned, for
the last two or three ycars no sub-
stantial increase has been given and
it is only with reference to certain
indigenous components which cost
more than what the imported com-
ponents would cost that it has been
considered, but even in respect of that
we have not given any increase in
price.  Therefore the main increase
has been because of the various duties
which have been levied.

Shri D. C. Sharma: May I know if
in order to bring down the prices of
cars and to manufacture cars to meet
the demands of the market it will
not be necessary to nationalise the
automobile industry?

Shri C. Subramaniam: I am not
prepared to say whether nationalisa-
tion is necessary or not. That is a
matter which will have to be consi-
dered separately. What is important
is to produce at a level of at least
100,000 cars; then alone it would be
possible to bring down prices. When
you bring down the prices, there would
be more demand. Therefore it is a
question of organising production at
that level. That is engaging the atten-
tion of Government now.

Shri Ranga: In view of these com-
plaints that are croppinZ up from time
to time that one particuiar concern is
favoured in preference te another in
regard to their offers for manufactur-
ing these cars as well as spare parts.
have Government decided tc see that
all such questions arz decided either
by the Cabinet Minister himself or by
some sub-committee of the Cabinet?
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Shri C. Subramaniam: Yes, Sir;
Zhese questions are considereg by the
Minister and the Minister consults his
colleagues also wherever it is neces-
sary. Therefore there is no question
of favouring anybody. Thesz are ali
vague charges which have been made.

Oral Answers

Shri P. C, Borooah: May 1 know
whether it is not a fact that the
demand for cars has inrreased too
much as compared 10 the production
of cars in the country; and i¢ sc, by
what time the demand will be met
fully?

Shri C. Sabramaniam: It is true that
there is greater demand than the pro-
duction we have. 1 have already
sfated in the main answcr that we are

considering steps to have greater
production.

Mr, Speaker: There is a various

-~ circle. We say the price cannot be

reduced because ther= is not so much
demand and we <ay the demand can-
not be met because there is mot so
much production.

Shri C. Subramaniam: I never said
there is no demand. The production
it at the lower level and the price is
at the higher level. Wg canunot have
‘increased productioa becauge there is
no foreign exchange available,

Shri 8. N. Chatarvedi: May I know
what is the licensad capacity of the
present manufacturer; and whether it
is being fully utilisad?

Shri C. Subramaniam: No, Sir. The
ticensed capacity is abosut 20,200 but
the production during 1363 was only
15711. That was bzcause of want of
foreign exchange.

Shri Kapur Siagh: May I simply
ask whether there iz any chance of
people’s car being produced here in
the near future?

Shri C. Subramaniam: I do not know
what would be the peuple’s car, but
the Government.
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Shri Kapur Singh: 5mall cheap car.

Shri C. Subramaniam: The Govern-
ment is considering the productior of
a larger number of small cars at the
level of 50.000 or 100,00) which would
meet the entire demand of the ccun-
try.

Mr. Speaker: Shri Warior.

Shri Harish Chandra Mathur: The
hon. Minister says, “I do not know
what is the people’s car.” It was given
on the floor of the House—a car which
will be produced in the public secior
for Rs. 5000. The answer should be
to that.

Shri Warior: May I know which
portion of the cost i; higher, the tax
portion or the cost of production por-
tion?

Shri C. Subramaniam: The cost of
production is more than the tax.

Shri Bhagwat Jha Azad: In  this
House it hag bean stuteq that there
was a proposal about the people’s Tar
and there was also a commitiee
appointed. Now the reply cf the hon.
Minister washes ofl the whole thing.
The Government does not know about
it. We want to know about that.

Shri D. C. Sharma: We are all wait-
ing for the pepole’s car.

Mr, Speaker: There arc so many
buyers. The Minister should take
some steps to produce the people’s
car. Shri Nath Pai.

Shri Nath Pai: Mayv I sit down, Sir?
I thought you were giving the chance
to the hon. Lady Member

Mr. Speaker: Next question.

Shri Nath Pai:
tion. ...

May I put a ques-

Mr. Speaker: Now I am so'ry. Shri
R. Barua.



711 Oral Answers
Shri Hem Barua: 1; it the price of
chivalry?

Mr. Speaker: If it is c'hi.valry‘ ther
the hon, gentleman should be con-
tent with that.

Shri Nath Pai: You did not call
her. When you called me and when
I got up, three other Members took
the floor. So I said, “May I sit

Mr. Speaker: I had called the hon.
Member.

Shri Nath Pai: If you lock at the
proceedings, three Members have made
remarks in between. That ig why I
could not.

Mr. Speakar: Would he be address-
ing me or would he be looking to
those Members? I have already obser-
ved that when I call a Member, there
is an invisible line of communication
created at that moment between the
Member and myself. At that moment,
he should just continue to have that
communication and not be interrupted.
Next Question. Shri Waror.

Second Foumdry Forge Plant

+

Shyi Warior:

Shri R. Barua:

Shri Daji:

Shri Vasudevan Nair:

Shri P, C. Borooah:

Shri M. K. Kumaran:

Shri Shree Narayan Das:

Shri Vishram Prasad:

Shrimati Savitrl Nigam:

Shri N. R. Laskar

Shri Subodh Hansda:
tsm Ramachandra Ulaka:

*93.

Shri Maniyangadan:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
mtate:

(a) whether Government have de-
cided to establish a second foundry
forge plant in the country;

(b) if so, the site selected;

MAGHA 25, 1885 (SAKA)
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(c) the proposed capital investment
in the new projcet; and

(d) whether any foreign help has
been accepted in the establishmeng of
the foundry?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineering
(Shri I'. C. Sethi): (a) to (d). The
matter i: still under the active com~
sideration of the Government.

Shri Warior; May 1 know whethes
the Government has already decided
upon the site of the project?

The Minister of Steel, Mines ang
Heavy Engineering (Shri C. Subra-
maniam): No, Sir. No decision has
been aken about the site of the pro-
ject.

Shri Warior; May I know whether
this will be to supplement the plant
which we are already establishing a%
Ranchi or will this be a separate one
for some special purpose?

Shri C. Subramaniam: This will be
a separate Foundry Forge Plant for
the purpose of meeting the require-
ments of heavy electrical industry
mainly.

Shri Vishram Prasad: Still, we are
importing a large quantity of iron an®
stee] from outside, which involves m
huge amount of foreign exchangw
May I know how far this project wil}
be able to cut down those imports?

Shri C. Subramaniam: This is with
regarq to foundary and forging. The
hon. Member is making a genera)
reference to iron and steel imports,

Shri Shree Narayan Das: May }
know by what time this scheme &
likely to be finalised?

Shri C. Subramaniam: The broadk
details have now been fixed. A do-
tailed project report will have to e
produced and collaboration obtained
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I am hoping that by the eng of this
year we may be able to finalise this.
Shri P. C. Borooah: May I know
whether any firm has been entrusted
with the work of the detailed project
report, and if so, which firm?

Shri C. Subramaniam: I think the
NIDC will prepare the project report.
WX W) TE
+

(it fawfa fost :
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J(a) No, Sir.
(b) Does not arise.]
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& fom v & fF 9 #1 Aww  g=
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Shri Bhagwat Jha Azad: In view of
the fact that there has been no cut
in the internal requirements, as the
hon. Minister has said may I know
whether Government are aware that
the prices of al] makes of tyres and
tubes have risen and not merely of
just one make as was stated by the
hon. Minister, and if so, the reasons
for such increase?

Shri Kanumgo: My information is
that the supply of tyres and tubes
is in plenty, but there is demang for
certain makes where sometimes a pre-
mium hag been asked for.

Shri P. C. Borooah: May I know
to what extent the internal require-
ments are going to be cut, and to
what extent the export of tyres and
tubes will be made and to which
country? )

Shri Kanungo: There is no idea of
cutting down the internal demand.
= gersit T A A T AR
e 2 ¥ vy & 99 ¥ ¥ fead ag
g1 @ € A fFaw amgx ¥ "
a3 § 7

A FE AR ¥ A WY
I, o @ §R @9 AR TR aE
T E N

Shri Warior; May I know whether
any new licences are to be issued to
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new concerng for the manufacture of
tyres and tubes?

Shri Kanungo: No, it is not under
contemplation now.

st %o AqTe frard : FT TFR
F1 wrge § fr dad F AR g @mw
AR A qoR { aga 79 faw ® &
R ITHT FAT g ST 7 AL ¥ 7

TR WFAT : a8 Av 5§ 1 q&@w
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=t ThmwE - e faedr a8t
%ﬂ?#ﬁﬂ@?ﬂﬂ%%fﬁfﬂﬁt@
g

WU W X - A AT H T fq
@t fafre< arge F @ T A0 )
Steel Plants
+

( Shri Yashpal Singh:
Shri Dhaon:
Shri B. P. Yadava;
Shri Bishanchander Seth:
Shri P. C, Borooah:
Shri D. C. Sharma;
Shri T. Subramanyam:

*95,

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the replies given to Starred
‘Questions No. 297 on the 29th Novem-
ber, 1963 and No. 426 on the 6th
December, 1963 respectively and state
the latest position regarding setting
up of Steel Plants at Goa-Hospet and
Bailadila-Vishakhapatnam regions?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): The feasi-
bility report on the setting up of a
steel plant in the Goa-Hospet region
has just been received and is under
examination. The report on the
Bailadila-Vishakhapatnam region has
not so far been received. It is ex-
pected shortly,
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st g fog © T @9 e
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Shri P. Venkatasubbaiah: The Min-
ister just now stateq that the project
report regarding the Bailadilla-
Vishakhapatnam region has not yet
been received. May I know whether
any specific site hag been selected for
starting this steel factory in case Gove
ernment takes a decision to start a
factory in that area?

Mr. Speaker: That would be hypo-
thetical.

Shri P, C. Borooah: To what extent
are reserves available in these two
areas?

Shri C. Subramaniam: There are
enough reserves to have big steel
projects.

Shri D. C. Sharma: What will be
the target production of steel in the
country after these two plants have
also been put into operation, and will
it be enough to meet owr require-
ments?

Shri C. Subramaniam: The intention
is that these two projects chould be
taken up during the fourth pian
period. With the inclusion of these
two projects, we would be producing
round about 17-18 million tong steel
ingots and that would raeet all our
requirements.

Shri T. Subramanyam: In view of
the well-known availability of very
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high grade iron ore in abundant quan-
tities in the Hospet-Bellary area of
Mysore State and the arrangements
made to export iron ore of the order
af nearly 5 million tons from this area
for which an additional brocad-gauge
line is being laid from Guntakal to
Hospet, are Government considering
Baving a stee] plant in this area?

Mr. Speaker: That would be a
different question altogether.

Shri Ranga: Is it not a fact
that Government have already taken
& decision to set up these factories in
these two areas, and they would be
government projects?

Shri C. Subramaniam: We
asked for a feasibility report with
regard to these areas. One report
has already been received, that s
with regard to the Hospet-Goa region.

Shri Ranga: Is it favourable?

Shri C. Subramaniam; Yes. With
regard to the other, the report has not
yet been received. But it will be re-
cetved shortly.

Bokaro Steel Plant

+
. Shri Warior:
Shri Vasudevan Nair:
Shri Bhagwat Jha Azad:
Shri Prakash Vir Shastri:
Shri Yashpal Singh:
Shri Maheswar Naik;
Shri Bibhuti Mishra:
Shri Shree Narayam Das:
Shri D. C. Sharma:
Shri N. R, Laskar:
Shri Subodh Hansda:
Shri Ramachandra Ulakag
Shri §. C. Samanta:
Shri Sudhansu Das:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Sarjoo Pandey:
Shri D. D. Puri:
Shri P, R. Chakraverti:
Shri Mohan Swarup:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Kappen:
Shri D, D. Mantri:
LDr. L. M. Singhvi:

have
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Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that part of
the Czechoslovak loan of 50 million
lately proposed by them is to be used
for Bokaro Steel Plant; and

(b) the latest position in regard to
the setting up of Bokaro Steel Plant?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) There
has been no discussion or decision yet
about projects to be financed under
the new loan from Czechoslovakia.

(b) The Technical Committee set
up to examine the detailed project
report at Bokaro has finalised its re-
port. Negotiations are on for the ap-
pointment of an engineering consult-
ant. A new Company, Bokaro Steel
Limited, has been formed to own and
operate the plant. Land is being
acquired. Enabling works like sur-
very and investigations are under
way. The township construction is
about to begin,

Shri Warior: Have we already come
to an agreement with Czechoslovakia
about collaboration and aig in the
project?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
mamdiam): No. Sir.

Shri Hem Barua: After the US let
us down so far ag this Bokaro plant
is concerned, are there any countries
or group of countries which have
made any offer of financial assistance
for setting up this plant?

Shri C. Subramaniam: No specific
offer has been made because that stage
has not yet arisen. But considerable
interest has been shown by various
countries..
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Shri Hem Barua: Which are those
countries?

Dr. L. M. Singhvi: What different
engineering firms are being conside.cd
for appointment as  copsulting
engineers for the project?

Shri C. Subramaniam: Dastour &
Co. are being considered

Shri Nath Pai: May I know why
there has been delay, in spiie of the
fact that we were told by the hon.
Minister that negotiations were pro-
ceeding with this firm, to which he
made a reference now? IHow do the
fees of consultation of this firm com-
pare with the fees demanded by the
American firm of consultants, whe-
ther the ratio is of the order of 1 to
3, that is, the American firm demand-
ing Rs. 38 crores and the Indian firm
demanding Rs. 14 crores?

Shri C. Subramaniam: This is in
the course of negotiation. 1 would
not like to deal with the figures just
now.

o oo fag ;oA A W
% faq a8 &9 @M 1 fw far
&, afz gf, @Y ag F= aF MY A ?

W, qF W W Rt
mi@ﬂiﬁ(ﬁ!oioaﬁ):
faara, aET & $09 78 &9 wwy
Ecull

Shrimati Renu Chakravartty: After
our experience in the Durgapur steel
plant, where we had both ICC and
ISCON, one doing the consultancy
work and the other the technical ser-
vices, is it considered that we would
give over the work of consultancy, in
both the technical services and engine-
ering side also, to these consultants?

Shri C. Subramaniam: That is a
matter under negotiation, and our idea
is %o have only Indian companies to
do thia
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Shri Nath Pai: Your idea is that, but

scmebody is opposing you, and you are
very slow.

Shri Indrajit Gupta: It had been
stated on a previous occasion that
efforts would be made to obtain a
substantia] amount of the machinery
and equipment for the proposed plant
from our own Heavy Enginecring Cor-
poration. I would like tc know
whether as a result of the reported
setback to the Heavy Engineering
Corporation plant due to the recent
fire, further expenditure on foreign
exchange would be involved on ac-
count of machinery and equipment for
Bokaro.

Shri C. Subramaniam: I will be
making a statement with regard to
the fire incident at Ranchi. I would
indicate then what would be the set-
back there.

Shri K. C. Pant: What are the main
features of the technical committee’s
report?

Shri C. Subramaniam: They have:
broadly approved of the approach
made by Dastour & Co., in the detailed
project report, but with regard to
certain items of machinery, they have
saij the alternative proposals might
be considered, but it is not much.

Shri Bhagwat Jha Azad: Keeping in.
view the difficulties and the several
steps enumerated by the Minister, may
I know whether any programme has
been made and whether they have
set before themselves any target date
by which they will be able to con-
struct this plant?

Shri C. Subramaniam: I indicated a
target of completion of the first stage
of 1:5 million tons by 1967-78. We
are still sticking to that target.

Shri P. R. Chakraverti: May we
know how many offers have been
receiveg from the different countries
of the world to agree to undertake
this work in collaboraticn with
Indians?
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Shri C. Subramaniam: I thcught I
mentioned there hag been no specific
offer ag yet, but interest has been
shown by very many countries.

Shri Bade: What are those countries,
that is the question,

Mr. Speaker: He put that question,
and he has not asked for it.

Shri Bade: To the question of Shri
Hem Barua dlso he said the same
thing, and he is keeping the House in
the dark about the munames of the
countries. I am interesteq in that, and
therefore, every time 1 was trying to
rcatch your eye.

M. Speaker: So far he has not
succeeded. He shoulg persist in his
-efforta.

=t Ho Ao fFAR : IwraTIHAT
Y Y FAT FT H A 7 T
I ¥ I ST AT F qEnr
ST, T TET GEEE F GEA A
gaa faamoe & 7

Shri C. Subramaniam: Czechoslo-
vakia also has shown interest in the
Bokaro steel plant, and they have
suggested ‘that the ioan offered by
them may be considered for this
purpose also. That will also be taken
into consideration.

Mr, Speaker: Shri Bade might now
put his question, but it is not good
that he should intervene.

Shri Bade: I am sorry, but he gave
the same reply again. My question
is: will the Minister please give the
names of those countries whivh have
shown interest in this prcject? If he
hag any special interest ip not giving
them, he may not give.

Shri C. Subramaniam: Groups of
countries have shown some interest—

for instance, European coutnries,
including France, Germany
and Belginm, that is one group.
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Japan has shown interest. USA has
shown interest, Czechoslovakia has

shown interest, and other countries
also.

Shri Bade: Is Russia among the
other countries? What are the other
countries?

Mr. Speaker; He gave the Minister
the option to answer or not to answer,
and now when he has answered half
of it, again he stands up and puts the
question. .

Trade Agreement with Nepal

( Shri Shree Narayan Das:
| Shri Yogendra Jha:
| Shri Hem Barua:
Shri P. C. Borooah:
! Shri B, P, Yadava:
*97.{ Shri Dhaon:
i Shri Bishanchandra Seth:
| Shri Yashpal Singh:
Shri R, Barua:
Shri P, R. Chakraverti:
Shrimatj Savitri Nigam:
Will the Minister of International
Trade be pleased to state:

(a) whether negotiations are on for
a long term trade agreement with
Nepal; and

(b) if so, the stage of such negotia-"
tions?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
I am going to Nepal on 18th instant
I will be happy to say something on
my return,

=t Qi |/ FAT qEFR T I T

FT AT YA [ A HIT AT 37
dHr F7 F1% WEAw §FETT T g

F a7g ¥ N g7 a3 TAW I T

ST AT FIAT § A T qIFearT ar

7 ¥ I FT AT & F AN

HTA #Y a7 & 39 & Y I 1 areft

ST AIHIET AT JEHT AR Hiad,

T FTAT L ey, 9F 9 A9 &
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FT FAT THTT AT & qTT FTE AT
TR FOO AT T ?

W WEAE 0 I F T oA
Afay o= afrm od a1 g e
fF 33 v fpar & 7

= T /T AT FAIA A qHAT
T RA T AT ARTE L.

oS WEEY : § g9 G9A 747 |
fafreeT wmgg & W g7 faar & AR
g I A9 BT ST G |

Shri Hem Barua: After the hon.
Minister made a statement on the
floor of the House that longterm trade
agreement with Nepa] has been pro-
posed, may I know whether the atten-
tion of the hon. Minister was drawn
to a statement made by the Nepalcse
Minister to the effect that no such
long-term trade agreement was ever
proposed and if so, what is the correct
position?

Shri Manubhaj Shah: The state-
ment was not from the Nepalese Min-
ister; it was an extract from a press
report wrongly directed.

ot fotfa fewr AR A STY
FIEHS T T & | FT g 39 a0 T
o @i fF S gme faRet @
feream &t & FT O F Smar §
a1 39 & ggi ¥ #Tar g, AT A I QA1
9 TF AT A WMET ATX W AT
AT A TFEH @r 9 ?

Mr. Speaker: It is a suggestion for
action,

Shri P. C. Borooah: Have the tariff
discrepancies that acted against Indizn
trade with Nepal recently pointed Ly
that Government since been removed?

Shri Manubhai Shah; The difficulties
were more administrative in character.
Two delegations sat for a number of
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days and I wag told by the leader of
the Nepalese delegation that they were
highly satisfied with the results of
the talks.

ft 7 i - W@
aear § f dww 3 s
Y qET IF W g, I@ A
fipr =l &1 SO A ) faEr
AW 2! W ARG FER A
FTEL & e Y FAEEy ar o ?

ot v g - & 3 feafa AT
FLA AT F AT AR AN
=g o & s g0 =y & fo gy
e AR FEAF FrATREE "7
/a3

Shrimati Renu Chakravartly: What
is the amount of our trade with Nepal
and is it only for primary products or
for processed and manufactured goods
also?

i

Ts

Shri Manubhai Shah: Principally
our trade ig in manufactureq goods
and I woulq like to give figures on
my return.

Setting up of Industries in Nepal

+

( Shri Yogendra Jha:

| Shri Vishram Prasad;

| Shri Bishanchander Seth:

| Shri B, P. Yadava:

| Shri Dhaon:

| Shri D, C. Sharma:

+98.] Shri D, D, Puri:

Shri P. R. Chakraverti:
Shri Mohan Swarup:

| Shri Onkar Lal Berwa:
Shri Rameshwar Tantia;
Shri P, C. Borooah:
Shri C. K. Bhattacharyya:

Will the Minister of International
Trade be pleased state:

(a) whether a ten-member indus-
trial study team from Nepal discussed
with the Government of India about
collaboration by Indian industrialists
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for setting up new industrial enter-
prises in Nepal;

(b) whether they have also asked
for technical experts; and

(c) if so, the reaction of the Gov-
ernment to that proposal?

The Minister of International Trade
(Shri Manubhai Shah): (a) Under the
Indian Aid Mission programme of
assistance to Nepal an Industrial study
team consisting of ten members spon-
sored by the Nepal Industrial Deve-
lopment Corporation visited India
during December, 1963, to study a few
industrial units, particularly in the
small scale sector, and organisations
concerned with their development
and improvement. The study team
did not discuss with Government
about collaboration by Indian Indus-
trialists for setting up new industrial
enterprises in Nepal.

(b) No, Sir.
(c) Does not arise.

However, the Indian delegation went
to Nepal to discuss the joint venture
schemes for industries to be estab-
lished in Nepal by the Indian indus-
trialists.

sit Qv W & g8 9AT STEan
g % Jarer & sty Savafet & ara
AN Ianr wnfye Y ard, 9§ Y
faif = A wEwwa @M, W
@R 67 wat ) T ot 'R
Aqrer ¥ fag faelt w1 SUwew e

=it AT WY : SURER Ay Sy
. fegeam ® a9t @, 9@ wed
et dfted F IR X AR FIwaFR
TR UG & ¥ I | AT 39 F e
F© B W [T 9, Rt gAR Y
it § Tga wht ¥ gy § o gw Iy
£ 5 75 3w Foray sumeT axawt w1 9,
g F | T g AN A frem B
R 4 |
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=t AFFE WY AT AN TG A
NI §3FTY § q3FE &7 9% qgraar
Arft ff 7 s T #TE AgEET &t
AR & TE 41, FT I FT G @ I
TqETFAT T T FT w99 31T qfadl F gy
Tgr v eafaa fRr s A1 sl
@ = FT o FEw {7

it wrTE g 39 H AgrEar &7
T TG & | g9 A1 AT U O FT
TR AR GEFR FX G & | o= g
e §, I wEHIC gy w1 agi ¥ faw
T & AR oA 7 =129 &, gurd A”
M IaTH agFR AR AT @

=Y ARTE AT T GERR A
& q¥ G fear 9 g @ 7 g
W 9T I &7 AN AT FEHIL |\
adl fear smar & 7

=it wpnE WY gW §ET &)
9T WY GEHI FI © & AT 7 2w F
wgf@l, amf@, & qru &t agar
T

Shri Vishram Prasad: May I know
what are the industries that will be
opened in Nepal with the help of
Indian industrialists ang what wil] be
the collaboration and the finances
required?

Shri Manubhai Shah: It is a very
broad and wide question, but we are
initiating the establishment of a tex-
tile factory there, a glass factory,
some light engineering industries, one
paper and plywood and timber plant.
The gamut of co-operation between
the two countrieg is really very wide
and we will try to do our best in this
direction.

M Giw W e R A
Il a8 W SO W@ @ § ¥
I N @ o g whw
VRIS G ?
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off AAATE T : AT, A€ AT AT B
qare & 1 3 & 3o faAar & am A
g9 1T T AAAG AGE & | % AT A FHH
FUM, 36 F1 S a1 faer & 1 Ffe
g A7 qEEART &7 qaATT &

st wiFR AW dT@T 9
AERAFTRFE G AERT | 9T
a1 g f T g A T @n
STE, A qg BE & AT | F4r qg 9
R’

Shrimati Remu Chakravartty: In
view of the fact that the economic
development of Nepal or any other
foreign country impinges also on our
political relations with thonse coun-
tries, may I know whether all the
industries that will be started will be
lookeq intp by our Government so
that the relationg later on also will
remain good between the two
countries?

727

Shri Manubhai Shah: As the econo-
mic relations develop, the other reia-
tions are automatically improved. We
always hope this relatien will con-
tinuously improve.

Shri Nath Pai: In view of the fact
that in all the newly developing
countries there is a suspicion about
the foreign private capital being im-
ported, as is the feeling in this coun-
try, may I know why the Government
is go'ng out of its way to encourage
private capital in Nepal—(Interrup-
tion)—it was raised earlier by Shri
Yogendra Jha but we did not get a
reply—and instead, why not it make
the same help available at the State
level, as we demand, for ourselves?

Shri Manubhai Shah: No such sus-
‘picion exists.

it TR § 3g ST A
g 5 o aw ¥ A9 g WA
T FTLETH AN FY AT FCEYE
R W g@ER @ @ & A Far
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T aTHR A aTF 7 3 727 IThy
g oW w7

N wE WE ;o g e
qaeT TR

= THETAR © AT G Fr
qATT  AE ], W AH a1 qaw @
g T a1 9qE

Shri D. C. Sharma: Nepal is receiv-
ing aid for development from China
and we have nothing to say about it.
But wherever china has gone, it has
been giving trouble such as in Indo-
nesia with regard to the Olympic
Games and other countries also. May
I know, therefore, if the industrial
interests of India will he protected
against the Chinese interference and
Chinese machinations in Nepal? (In-
terruptions).

Mr. Speaker; Order order. Shrimati
Lakshmikanthamma.

Shrimati Lakshmikanthamma: Is it
a fact that China has given up the
construction of a paper mill and algo
a cement factory in Nepal and, if so,
may I know whether our Government
propose the construction of 2 paper
mill there?

Shri Manubhai Shah: The fiel§ of
economics we have 3ecureq and are
securing between the two countries is
so large and so heartening that all
these doubts expressed by hon. Mem-
bers are unfounded.

Shri D. C. Sharma: Sir. my question
hag not been replied to.

Mir. Speaker: Shri Bibhuti Mishra.

it ffe oot T wE W
Y AT AT AT § FIET GIAA
M@ & I A W g ¥ faem,
I F FATET IRA AT T A FEE
a Y ? Q1 FT AqTT G I§ JIHA
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T AR Y AT N AT A A v
T I F J FI@H.ZFG-H T AT
SR ST AT E0, 99 F1 7 fergem 7

1 oaF ?

=t wWTE Mg c gt | S FW
AT, A TS F FTA F AT TS |
T FATR AT FIE FTH I, A AE gAR
A ¥ AR &N | ST ST FY 6K
g, &g s g

=it ftfar fowt - 7 AT e WY

ug qar g ar Tl ?
Shri P, C. Borooah: May I know
whether the team presented any speci-
fic proposal for collaboration with

Indian industrialists and, if so, may I
know the broad outline?

Shri Manubhai Shah: I have already
outlineq it.

=t ®o ATo fraT : TAR I
F g foeay ST a0 ToF ¥ ey
o7 @ § R I § o $fed gaTes
2?

st v g c F ¥ qamr g
foa-wra ¥ T ™ & @FaT & T7
frror @ e & aea g fFaRg
WY 99 F1 qUIE &1 M 1 T vy § wHT
FT FE ©E T\

=t ®o ATo AT : AT g@H @
e

TeqR WA © AT GIE FAAT
TH ag 99 [B A |

Export of Bhilai and Durgapug
Steel

+*99, Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that steel
manufactured at Bhilai and Durgapur
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is being exported to Cambodia and
South Vietnam;

(b) if so, the total quantity export-
ed so far; and

(c) the future programme for such
exports?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Steel
manufactured at Bhilai and Durgapur
has been exported to South Vietnam;
but no export has been made to
Cambodia.

(b) The total quantity exported to
South Vietnam upto 31st January,
1964 is about 3,000 tonnes.

(¢) During the year 1964, orders for

about 5,000 tonnes are likely to be
booked for export to South Vietnam.

it amaTe fag © St & gw awe

IR E TR TR AR A A

BT TAEST F AT FAY & IEH @A
ASCUASL L IR

=t Yo Ho JAY : gATR FgT ST FXIAT
I, T T, T EW AT R E

=t Ty fag o g S W gw
I W@ agm’ﬁﬁzaﬁmwﬁwﬁg
T e FET Afeg WA @ F

5t Wo Wo S : ISY AFAAH FI-

S S T I q Ty § 98 Zo TWo-

we #fee & aga @dsar &, wfaw &

YT T gATT TG § |

Shri S. M. Banerjee: May I know
whether we have reached a stage of
self-sufficiency in those items which
have been exported or is it at the cost

of our internal requirements that
they are exported?

s

Mr. Speaker: He said that it is sur-
plus which we are exporting. Sur-
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plus means over and above our re-
quirements.

ot g qWIW : Y FAqAH F
sremaT W) 6 R 3o & g e
Yo T @R !

5t Yo o S : I TF AR
qITF &, FAA S F 9R,Yoe A
T WS T A

Shri Bade: Is it a fact that small-
scale industries are suffering because
they are not getting steel from Bhilai?
Is it so in Madhya Pradesh?

Shri P. C. Sethi: This has nothing
to do with it. We are exporting only
those items which are surplus.

Mr. Speaker; Does the hon. Mem-
ber say that the items that are being
exported are short?

Shri Bade: Yes; they say “we are
bound down by the contracts with

foreign nations and sSo we cannot
give.”
Mr. Speaker: The Minister would

kindly look into it,

Shri Kapur Singh: May I know
whether India is now in a position to
compete in the international steel
market or we are still employing sub-
sidy techniques to boost our exports?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): We have to subsidise our
exports to a certain extent.

it g STEE : T TATET T Y
fr wifsr ¥ 9 sgew § =afeg
IS 7y & 1 A g /G 5 AT
¥ 7o ooie fasrer T @ WX 99 @Y
o @ fFar T § | R T e
§ SgreT AT EYar & &t fRT T FrrEmn
T F T JEE A AR 3§ W
TAAT SATRT GO @ FIA FT AT T
a ?

MAGHA 25, 1885 (SAKA)

Oral Answers 732

WETR AEILY : [T A1 AT 989 7
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JFeE B/ |

Iron Ore Export to Japan

*100. Shri P. R. Chakraverti: Will
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that a tem
year contract for the sale of iron
ore pellets from Goa to Japan has
been concluded between a Goa min-
ing firm and two Japanese Steel
mills; ’

(b) if so, the broad features there--
of; and

(c) the reasons for entering into
the contract without the intervention
of the State Trading Corporation?

The Minister of International Trade
(Shri Manubhai Shah): (a) A formal
contract with the Japanese Steel
Mills for the sale of iron ore pellets
is being negotiated by a Goan firm
which is also setting up the Pelletiza--
tion Plant for the purpose.

(b) Does not arise.

(¢) There is no canalisation of the:
export of iron ore or pellets from
Goa through the Minerals & Metals
Trading Corporation. For Goa, the
policy has been to permit exporters
and miners direct sales abroad as in
the past. Only the small ‘miners are
being assistedq by the MMTC for ex--
port of their iron ore.

Shri P. R. Chakraverti; May I know
what is the present volume of exports-
to Japan and how far it will be aug-
mented by the new terms of settle«
ment?

Shri Manubhai Shah: The new con-
tract is for 5 million tons in 10 years
in the form of pellets. The present
pattern ‘s about 11 million tons, which:
wil] rise up to 20 million tons.



733 Oral Answers

Shrimati Renu Chakravarty: May
I know the reasons for making an
‘exception in the case of Goa and how
the terms given to this Goa mining
firm by Japan come with the rates
which have been obtaineq by the
‘STC?

Shri Manubhai Shah: This trade
was moving historically in such a
satisfactory manner and so many

long-term contracts had already been
entered into that it would have creat-
ed very serious international reper-
cussions by intervening at this stage.
Therefore, as far ag the clear policy
of the Government of India is con-
cerned, all iron ore from Goa is allow-
ed to run on its own.

Shri Ranga: What is the price diff-
ferential?

Shri Manubhai Shah: There is no
price differential.

Shri Ranga: You mean at the same
‘price at which STC is selling, they
-are purchasing from the Mining Cor-
poration?

Shri Manubhai Shah: There are dif-
ferent qualities and different con-
tracts. No price is permanent. The
price is to be negotiated every year
by the MMTC or by the private ex-
porters.

Shri Ranga; There are two prices—
one is the price at which they are
purchasing from the Mining Corpora-
tion and the other is the State Trad-
ing Corporation. Are they one and
the same?

Shri Manubhaj Shah: The prices do
not depend upon the seller at this
-end, It depends upon the condition,
the particular quality and the require-
ments and the best prices are obtain-
ed. We are not fixing the price for
everything in this country.

Shri K. C. Pant: Is it the policy of
‘the Government to continue export-
ing iron ore in the firm of iron pel-
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lets even after 10 years or to convert
the iron ore at least to pig iron?

Shri Manubhai Shah; Well, Sir, this
is the first contract for pellets. As a
matter of fact, till now all iron ore
has gone as iron ore, Pellets fetch
better value than iron ore. We will
continue to export iron ore, pellets,
pig iron, castings, steel and engineer-
ing products all along the line. There
is no conflict between them.

Shri Thirumala Rao: Is there any
arrangement with the Japanese firm
to carry a certain percentage of it in
Indian bottoms?

Shri Manubhai Shah: Generally we
prefer to carry them in Indian bot-
toms. But. as the House is aware,
the availability of Indian bottom is
today 1'mited. 10 per cent to 15 per
cent of ore is carried in Indian bot-
toms and the rest in foreign bottoms.
As our shipping industry expands,
more and more will go in indian bot-
toms.

Corporation for Construction Work

+
101 { Shri Bhagwat Jha Azad:
"\ Shri P. C. Borooah:
Will the Minister of Steel, Mines
ang Heavy Engineering -be pleased to
state:

(a) whether it is a factthat a Cor-
piration for construction work is pro-
posed to be formed in the Public Sec-
tor to undertake contracts for engi-
neering works at Stee] Plants; and

(b) if so, the salient features of
this proposal?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes.
Sir.

(b). The Corporation is being form-
ed to undertake a sizeable share of
all new steelworks construction in
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the public sector.
supplement the available contract
ability in the country, reduce cons-
truction costs and to conserve skil's
in the specialised fields of steelworks
eonstruction.

Itg purpose is to

Shri Bhagwat Jha Azad; May I
know whether that ‘sizeable share’
will be in the form of majority shares
or it will be in the form of minority
shares in the corporation?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra.
maniam): There is no question of any
majority shares or minority shares in
the corporation. The corporation is
a purely public-sector corporation.

Shri Bhagwat Jha Azad: What
would be the starting point in terms
of financial investment in the corpora-
tion? Can we have any idea about
that?

Shri C. Subramaniam: I do not have
the details with me, but ‘nitially it
will have about, I think, Rs, 5 crores.

Shri P. C. Borooah: When there is
already the National Projects Cons-
truction Corporation, what is the
necessity of making mnother corpora-
tion for this job?

Shri C. Subramaniam: This is a spe-
clalised corporation for ste€l works. It
is completely different from ordinary
construction.

Shri Ranga: May T know whether
these concerns siarted by the Gov-
ernment or under the auspices of the
Government are expected to compete
w'th other private contract~rs or bid-
ders also and only competitive ra'es
are accepted by the Government?

8hri C. Subramaniam: This will
compete with private contractors also.

2069 (Ai) LSD.—2.
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Machine Tool Factories

+
¢ Shri N. R. Laskar:
* Shri Ramachandra Ulaka:
7 Shri Subodh Hansda:
| Shri Karnj Singhji:

*102.

Will the Minister of Steel, Mines
ang Heavy Engineering be pleased to
state:

(a) whether there is a programme
for setting up 2 “machine tool factory”
in each State in the public sector;

(b) if so, whether any time sche-
dule has been fixed in this regard;
and

(c¢) the total number and locationm
of such factories?

The Deputy Minister in the Ministry
of Steel, Mines & Heavy Engincering
(Shri P. C. Sethi): (a) There is no
concrete proposal at present for set-
ting up one machine tool factory in
each State but on the present work-
ing results shown by the Hindustan
Machne Tools Ltd., it might be pos-
sible for them to set up one new
machine tool unit every year during
the Fourth Five Year Plan period.

(b) and (c). Do not arise.

Shri N. R. Laskar: I would like to
know whether the production in HMT
will be sufficient to meet the :nternal
requirements in the country?

Shri P, C. Sethi; No, Sir; the re-
quirements of the country are much
more than what the HMT alone can
produce.

Shri Hari Vishnu Kamath: Has the
Minister’s attent’'on been d~awn to a
report of the Hindustan Machine Tonls,
which has been sent to us, Members
of Parliament, with the compliments
of Shri Mathulla, General Mana-
ger .

Mr. Speaker: What has that to do
with this?

Shri Hari Vishnu Kamath: It is rele-
vant, Sir.
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Mr. Speaker: What doeg it matter

whether they are with hig compli-

'mentg or without his ¢ompliments?

Shri Hari Vishnu Kamath: Therein
it is stated that some of India’s indus-
tries in both sectors are riddled by
nepotism, communalism and casteism,
and all the provisions in the recent
Company Law to prevent these mal-
practices remain ineffective up to
date. If that is so, may I know whe-
ther the Government accept these
conclusions of the Genera] Manager
of HMT? Also, is it a fact that the
Pinance Minister recently gave a very
fine, discriminating or special chit to
the HMT which has created an ad-
verse effect on the other public-sector
undertaking that they are not doing
well, and only one factory is doing
well?

Mr. Speaker: This question is not
relevant.

Shri Hari Vishnu Kamath: Which
one, Sir, the second part?

Mr. Speaker; Does he agree that the
first part is not relevant?

Shri Hari Vishnu Kamath: I do
not agree that either is not relevant.

Mr. Speaker: The question is whe-
ther there is a programme for setting
up a “machine tool factory” in each
State in the public sector. We are not
discussing the “Hindustan Machine
Tools” here,

Shri Hari Vishnu Kamath: Yes, Sir.
That is the proposal of HMT. May I
invite your attention to thig particular
portion of the report? The report, as
a matter of fact, gays that one machine
tool factory will be set up in every
State. It is in the first page of the
report.

Shri Nath Pai;: We must be allowed
to raise it.

Shri Hari Vishnu Kamath: The pro-
posal of HMT is to have one factory
every year from internal resources.
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But in the report it is said that it is
riddled by communalism, casteism and
nepotism. Do Government accept this
position. If g0, may I know why the
hon. Finance Minister gave a good
chit to this one factory alone in the
public sector?

Mr. Speaker: I am sorry I cannot
allow it. He can put another question.

Shri Hari Vishnu Kamath. I have
no other question to put. This is @
most important question. How can
you disallow both the parts of the
qQuestion?

Mr.Speaker: Some one will have te
take a decision ultimately after aH
this argument.

“ Shri Inderjit Gupta: In view of the
fact that the bulk of the engineering
industries are situated in the eastera
part of the country, industries whick
require machine tools most urgently,
how is it that not a single project re-
port has been drawn up for the
setting up of a machine tool factory
in the eastern region?

Shri C. Subramaniam: We cannot
concentrate everything in one State
alone. Certainly, we cannot accept the
proposition that everything necessary
for those industries should be produ-
ced in that region.

Shri A. P. Sharma: In view of the
statement of the hon. Deputy Minister
that the present HMT factory at
Bangalore is not in a position to cater
to all the requirements of the country.
what is the reason for not getting up
another factory in another part of the
country?

Shri P. C. Sethi: I have already
stated that during the Fourth Plan
period HMT would be putting up one
factory every year.

Shri S. C. Samanta: May I know
how many Stateg have demanded the
establishment of guch factories? Will
any consideration be given to those
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demands during the Third Plan
period?

Shri C. Subramaniam; There is
demand from almost every State. I
have already stated that five units
will be put up by the HMT. There are
other units coming up in the private
sector also. Therefore, the country will
be covered.

Shri P. Venkatasubbaiah: May I
know whefher it is a fact that some
of the machines that are being manu-
factured in HMT are being exported to
other countries?

Shri C. Subramaniam: We had some
smal] exoprts of the machines poduced
here. Our requirements are so much
that it is not possible to export for
some time to come.

Shri Nath Pai: Has the hon. Min-
ister’s attention been drawn to some
remarks by the General Manager of
the HMT, which is to set up one
factory in every State, to the effect
that both the private sector and the
public sector have been riddle by
communalism, nepotism and casteism,
that the provisions of the Company
Law remain ineffective and that if
these are eliminated there will be
greater progress in the establishment
of machine tool factories? Hag this
attention been drawn to these remarks
and, if so, what steps are being taken
to eliminate these so that there will
be better progress?

Mr. Speaker;
stated

I have already

Shri Nath Pai: May I humbly sub-
mit to you that the General Manager
has pointed out that if these malprac-
tices are eliminated there will be
higher rate of development in setting
up the machine tool factories. So, it
ig a legitimate question to be asked.

. Mr Speaker: The quesion was limited
I its scope. A sim’lar question was
put by Shri Kamath.
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Shri Nath Pai: Mine is very
different from that of Shri Kamath.

Mr. Speaker: Almost the same
question.

Shri Nath Pai: I fail to see the
identity though you were pleased to
say that I am asking the same ques-
tion. I cannot compete with Shri
Kamath. I do not aspire to do that.

Shri Harj Vishnu Kamath: We are
colleagues; not competitors..

Mr. Speaker: My difficulty is that I
cannot compete with either.

Shri Natp Pai: May I know the
reason why Government is not taking
any steps to eliminate these malprac-
tices in order to expedite the speed of
setting up these machine tool factor-
ies?

Shri Ranga: You must eliminate
them from the Cabinet.

Shri C. Subramaniam: It is a gene-
ral remark made by somebody in
some report.

Shri Nath Pai: He is the Chairman
of HMT.

Shri C. Subramaniam: It may be
the Chairman of HMT, but it does not
upgrade him to any higher post. After
all, we are aware of the malpractices
in various industries and companies
and the Company Law Administra-
tion and the Finance Ministry are
taking various steps for that purpose.

Shri Hari Vishnu Kamath; It is no
answer at all.

Shri Nath Pai: He says. “This is
the report of som€body”. Thig is the
report of the Chairman.

Mr. Speaker: That can De discussed
separately.

Shri Nath Pai: He brushed it aside
lightly. He said, “It does not upgrade
him”.
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Mr. Speaker: Next question.
Gopalan.

Shri

Shri Ranga: He has no business to
make that remark.

Shri Hari Visinu Kamath: If he is
‘somebody’, he can put some better
body in his place.

Precision Instrument Factory in
Kerala

¢103. Shri A. K. Gopalan: Will the
Minister of Industry be pleased to
state:

(a) the up-to-date progress made in
setting up the precision instrument
factory in Kerala; and

(b). when the factory is expected to
go into production?

The Minister of Industry (Shri
Kanungo): (a) Sir, a contract for the
preparation of the Detailed Project
Report for the design of the Precision
Instrument Factory, Kerala, has been
signed with M/s. Prommashexport,
Moscow (U.S.S.R.) on the 10th Janu-
ary, 1964. The Report is likely to be
received early in 1965.

(b) The construction is expected to
commence soon after the acceptance
of the Project Report i.e, by about
the middle of 1965 and will be comp-
leted in all major respects by the
middie of 1967 when the unit will go
into commercial production.

Shri A. K. Gopalan: May I know
whether any amount has already been
spent and, if so, what is the amount?

Shri Kanungo: A small sum has
been spent for meeting the expenses
of the experts for coming to India and
for discutsing the instruction for the
Project Report.

Shri A. K. Gopalan: May I know
whether the acquisition of land is
already finished?
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Shri Kanungo: It is too early %
start acquisition.

=Y T fag : I afeds Gae
7 g7 s Anfesw, Fegafew AR
FTEE I § FIFT A § O 73 &
9 FCEIT FTI7HX G133 qFT
Y T FT ATAT AT FGT  gART TGV
FET |

Mr. Speaker: Next question.

Woollen Goods #e
Afghanistan

+
( Shri Hari Vishna Kamath:

‘lM.iShri Onkar Lal Berwa:

Export of

Shri D. C. Sharma:

Will the Minister of Internatiomal
Trade be pleased to refer to the reply
given to Unstarred Question No. 550
on the 13th December, 1963 and state:

(a) whether replies have been
received from all the exporters sus-
pected of committing irregularities

in the matter of export of woollen
goods to Afghanistan;
(b) whether adjudication procee-

dings have been completed; and
(¢) if so, the outcome thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) and (c). The Adjudication
proceedings have not been completed
as the cases are under investigation
by the Special Police Establishment.

Shri Hari Vishnu Kamath: May I
know when the adjudication procee-
dings were initiated and does it really
take as long as that to complete thess
adjudication proceedings? Why
ghould they be deiayed?

Shri Manubhai Shah: The procee-
dings were initiated on 7th Septem-
ber, 1963. It took us about three
months to complete the proceedings.
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Now they are in the hands of the
Special Police.
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[(a) While addressing the Annual
Session of the Association of Indian
Automobile Manufacturers, the Prime
Minister had referred to the possibi-
lity that the small car project may
have to be revived at some future
date. The position regarding the
small car project is as was explained
in the Statement made on the floor
of this House on the 9th August, 1962

(b) and (c). D> not arise.]

WRITTEN ANSWERS TO
QUESTIONS

Cement Factories

( Shri Hem Raj:
106 é Shri Balakrishna:
*Y Shri Birendra Bahadur
Singh:
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Wil the Minister of Imdustry be
pleased to state:

(a) the number of licenses granted
to various firms and bodies for the
getting up of cement factories during

the last three years;

(b) how many o} them have set
them up and how many have not; and

(cy whether it is proposed to cancel
the licenses of those who have not set
up factories?

The Minister of Industry (Shri
Kanungo): (a) During the years 1961,
1962 and 1963, seventeen licences were
granted for ‘the setting up of new
cement factories or for effecting subs-
tantial expansion of existing units.

{b) Of these, two schemes relating
respectively to a new uunit and a case

of substantial expanion, have been
completed.
(c) 'Three licences have been

revoked as effective steps were not
taken by the parties. Eight schemes
are likely to be completed in the next
two years. The progress of the
remaining schemes is being watched
and licences will be revoked should
the parties show insufficient interest
in executing the schemes.

Import of Tractors

( Shri Himatsinghji:
| Shri P. K. Ghosh:
Shri Narasimha Reddy:
#107. { Shri Subodh Hansda:
Shri S. C. Samanta:
Shri N. R. Laskar:
Shri Maheswar Naik:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that at a
recent meeting in New Delhi Agricul-
tural Production Board expressed
inadequacy of tractors and recom-
mended liberal import licences in this
regard;
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(b) ¥ s0, whether any decision has
been taken by the Government for
relaxation of import restrictions oa
this item; and

(¢) i so, how much foreign
exchange will be involved?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
The Agricultural Production Board at
its recent meeting expressed concern
with the slow progress made in indige-
nous manufacture of tractors and felt
that to meet the requirements of
tractors in 1964, the import programme
would have to be stepped up. The
indigenous production of tractors in
1964 is estimated at 4,500 tractors.
Arrangements have already been
made for import of 1,000 s.k.d. packs
from Poland and 1.400 tractors from
U.S.SR.. during 1964 through the
S.T.C. It has also been decided to
import an additional 1,000 packs from
Poland. The question of import of
more tractors from other East Euro-
pean countries is under consideration
and until a decision in this respect is
taken, information about the foreign
exchange involved cannot be indicated

Pig Iron for Small Industries

Shri Subodh Hansda:
Shri S. C. Samanta:
| Shri Maheswar Naik:

Shri P. C. Borooah:
*108.

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No. 274 on the 29th Novem-
ber, 1963 and state:

(a) the further steps taken to make
available more pig iron to the small
industries in the various States/Union
Territories;

(b) the total requirement and sup-
ply of pig iron to the small industries
in Assam and Deihi during 1963; and

(c) whether any improvement in
the availability of pig iron in the
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country is expected during 1964-65; if
a0, to what extent?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) With a view to aug-
ment indigenous availability, imports
of pig iron are being arranged. Letters
of intent have been issued for setting
up two more pig iron plants with a
total capacity of 500,000 tonnes.

(b) The reported requirements of
Asgsam and Delhi for 1963-64 are 3092
tonnes and 50034 tonnes, respectively.
Supplies are, however, made against
entitlements, based on the best year’s
despatches during the last 3 years.
The actual supplies in April to Novem-
ber 1963 for Assam and Delhi were
136 and 2428 tonnes, against their
entitiement of 735 and 9700 tonnes
respectively.

(c) No appreciable improvement in
the availability of pig iron is expect-
ed in 1964-65.

Trade with Russia by Private Sector

*109. Shri Surendramath Dwivedy:
Will the Minister of Internatiomal
Yrade be pleased to state:

(a) whether any private traders
have been permitted to import from
and export goods to the Soviet Union;

(b) whether any non-official trade
delegation visited Soviet Russia for
popularising particular products for
exports; and

(c) if so, the reasons for not entrust-
ing the State Trading Corporation
with this task?

‘The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
Private traders can import from and
export goods to the Soviet Union.

(b) A delegation of the Indian Jute
Mills Association visited U.S.S.R. last
year. A nuwmber of Indian business-
men visited Moscow at the time of
Moscow Exhibition last year,
and alse from time to time.
Dther visits included one sponsored
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by the Cotton Textile. Export Pro-
motion which visited U.S5.8.R. among
other countries.

(c) State Trading Corporation fis
handling the export/import of goods
te U.S.S.R., as a major task among its
other activities.

Abolition of Teachers’ Constituencion

*110. Shri D. C. Sharma: Will the
Minister of Law be pleased to state
the progress so far made in imple-
mentation of the recommendation
made by the Election Commission to
abolish teachers’ constituencies?

The Minister of Law (Shri A. K.
Sen): The views of the States having
Legislative Councils were invited on
the proposal for the aboiition of
teachers’ constituencies. The States
of Andhra Pradesh, Bihar, Madras,
Punjab, Uttar Pradesh and West
Bengal are in favour of the proposal
Mysore is the only State desiring
continuance of teachers’ constituencies,
Reply is still awaited from Maha-
rashtra. The proposal is under con-
sideration of the Government.

Grading of Coal

*111, Shri Bade: Will the Minister
of Steel, Mines and Heavy Engineer
ing be pleased to state:

(a) whether it is a fact that due to
the procedure of grading of coal 300
collieries have been downgraded or
deciared ungradable;

(b) whether it is also a fact thas
owing to the mass-scale down-grading,
superior grade of coal is now being
misused; and

(c) if so, the steps proposed to be
taken in the matter?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. SaYra-
maniam): (a) The coal seams in West
Bengal/Bihar were originally graded
as far back as 1945. Since 1959 on-
wards, a systematic checking of all
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the coal seams was undertaken, as it
was felt that with the passage of
years, the current raisings from seams
no longer conformed to the earlier
grading. As a result, some 384 seams
bave been downgraded and 66 seams
declared as ungradable. Simultane-
ously, 134 seams have been upgraded.
The checking of the quality of seams
and revision of grades is a regular
function of the Coal Board.

(b) It is not correct to say that the
revision of grades has led to superior
coals being misused. In fact, a correct
classification of coals leads to conser-
vation of superior grades of coal, as
this enables the Coal Controller to
prevent consumers from securing
superior quality of coals when techni-
cally their requirements are only for
the lower grades of coal.

(c) Does not arise.

Iron Ore Mining
*112. Shri Sham Lal Saraf: Will
the Minister of Steel, Mines and

Heavy Engineering be pleased to state:

(a) whether mining of Iron ore in
our country is involving higher cost
of production as compared to other
exporting countries in the world; and

(b) if so, the steps contemplated to
reduce the cost?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): {a) Definite information
regarding cost of production in other
exporting countries is not available.
However, as far as known, the cost
of production of iron ore in India
compares favourably with the cost of
production elsewhere,

(b) Does not arise,

Manufacture of Polyester Fibre

*113. Shri Himatsingka: Will the

Minister of Industry be pleased to
state:

FEBRUARY 14, 196¢ Written Answers T50

(a) whether there is any proposal
to manufacture polyester fibre ia
India; and

(b) if so, whether any foreiga
collaboration is contemplated?

The Minister of Industry (Shri
Kanungo): (a) and (b). One firm has
been granted a licence under the
Industries (Development and Regula-
tion) Act, 1951 to set up an under-
taking to manufacture polyester fibre,
with foreign collaboration. A few
more applications are under com-
sideration.

Spinning Mills in Kerals

Shri A. V. Raghavan:
*114. < Shri Pottekkatt:
|_Shri Kappen:

Will the Minister of Industry be
pleased to state:

(a) whether there is any proposal
to establish spinning mills on a co-
operative basis in every district im
Kerala;

(b) if so, the names of places where
they will be located; and

(c) steps taken to implement the
scheme?

The Ministecr of Indastry
Kanungo): (a) Government
received no such proposal.

(Shri
have

(b) and (c). Do not arise.
Land for Bokaro Steel Plant

Shri Shree Narayan Das:
Shri G. Mohanty:
Shri Subodh Hansda:
*115. ¢ Shri S. C. Samanta:
7 Shri Sudhansu Das:
Shri M. L. Dwivedi:
[IShri P. R. Chakraverti:
(_ Shrimati Savitri Nigam:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
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state:

(a) whether land required for the
Bokaro Steel Plant Project has been
acquired;

(b) if so, the area of such land, the
mumber of villages, number of fami-
Nes and number of people affected;

(c) the steps taken to rehabilitate
displaced persons; and

(d) other steps taken to provide
them with suitable works?

The Minister of Steel, Mines and
Heavy Engineering (Shri C., Subra-
maniam): (a) to (d). So far only
@269 acres (out of 27,297 acres sanc-
tioned by the Government of India)
eomprising 825 acres of private land
and 5444 acres of State Government
land, has been acquired for the Bokaro
Steel Project. Six villages, 105 fami-
lies and 541 persons have been affected
by these acquisitions. These persons
are, however, partially affected as they
still own some lands where they
econtinue their agricultural occupation.

Government of Bihar have prepared
a scheme for rehabiiitation of dis-
placed persons in 4000 acres of land
at a cost of Rs. 40 lakhs. The scheme
will be financed substantially by the
Government of India.

The possibility of providing employ-
ment by training members of dis-
piaced persons’ families for skilled
work either on the Construction Side
or on the Steel Plant Side is also
being examined.

During the ini‘'ial stages, many of
the displaced persons will find employ-
ment in unskilled jobs e.g. earthwork
etc. in the Construction force belong-
ing partly to contractors and partly
to the proposed Steelworks Construc-
tion Corporation.

Output of Cars and Scooters

Shri Maheswar Naik:
Shri D. D. Puri:
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Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri S. C. Samanta:
Shri P. Venkatasubbaiah:

*116.

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the out-
put of cars and scooters has consider-
ably gone down in the country;

(b) if so, the reasons therefor; and

(c) the manner in which the
increasing demand for cars and
scooters is proposed to be met?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The output of cars
during 1963 was less than that
achieved during 1962. There has,
however, been no drop in the pro-
duction. of scooters.

(b) The fall in production of cars
has been due to reduction in the
allocation of foreign exchange,
required for the import of inescap-
able components and raw materials.

(c) Due to non-availability of ade-
quate foreign exchange, which is
required for the import of both
capital goods and raw materials and
components, no significant increase in
output is possible until the indigenous
content of the vehicles is substantially
increased, say to 90 per cent. Neces-
sary facilities have, therefore, been
afforded to the manufacturers to step
up the indigenous content.

Indian Central Jute Committee
! Shri P. C. Borooah:
*117. 1 Shri Bibhuti Mishrd:

Will the Minister of Industry be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the observa-
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tions/suggestions made at the annual
general meeting of the Indian Central
Jute Committee held in Calcutta in
the first week of January, 1964, parti-
cularly to the charge against State
Trading Corporation for irregular
payments to jute growers; and

(b) if so0,
thereto?

Government’s reaction

The Minister of Industry (Shri
Kanungo): (a) and (b). The allega-
tions regarding irregular payments to
jute growers by the State Trading
Corporation are not true as the Corpo-
ration does not purchase raw jute
directly from the growers; the pur-
chases are made through co-operative
societies in the secondary markets.

2. Even though purchase operations
on a vast scale were undertaken for
4he first time when organisational and
procedural difficulties were inevitable,
payment arrangements provided for
immediate disbursement of 90 per
cent of the value of the goods to the
suppliers on delivery, and this is
being implemented in every case. The
balance of 10 per cent is paid after
the final assessment of weight and
quality.

3. In order to enable the co-opera-
tive societies to undertake purchase
operations, the State Trading Corpo-
ration placed, in advance, at the dis-
posal of the State Governments funds
to the extent of Rs. 1.55 crores in
1962-63 and has similarly offered them
an initial advance of Rs. 1.70 crores
in the current season.

Export Promotion

*118. Shri Harish Chandra Mathur:
Wiil the Minister of International
‘Trade be pleased to state:

(a) whether Government have been
able to identify the abuses in the
concessions given for export promo-
tion; and

(b) the nature and extent of those
abuses and steps taken by Govern-
ment to stop the malpractices?
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The Minister of International Tredé
(Shri Manubhai Shah): (a) and (b).
A few cases of abuse in the form of
(i) lower quality standards, and (ii)
under-invoicing or over-invoicing of
exports occur. Prompt action has
been taken by banning such exports.

Such cases of abuses in concessional
items form an insignificant part of
the total exports and have been imme-
diately dealt with promptly and
exports stopped, viz. stainless steel
products, zari goods and garments
made of rayon and synthetic fabrics

In case of quality enforcement, we
are bringing compulsory pre-shipmen$
inspection.

Export of Lemon Grass Oil

*119. Shri Himatsingka: Will the
Minister of International Trade be
pleased to state:

(a) whether difficulties have been
experienced in exporting lemon grass
oil to the traditional markets due to
under-selling by China and Guate-
mala; and

(b) it so, the steps taken to meet
the situation?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
Indian lemongrass oil is facing come-
petition in foreign markets from syn-
thetic citral as also from increased
supplies of lemongrass oil from other
producing countries.

(b) Exports of lemongrass oil from
India have, however, been moving
and it is hoped that it would be possi-
ble to export the entire quantity of
lemongrass oil available for export,

Bailadila Iron Ore Project
( Shri P. C. Boreoah:
J Shri D. C. Sharma:
*120. '] Shri Tridib Kumar
[ Chawdhuri:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
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refer to the reply given to Starred
Question No. 687 on the 20th Decem-
ber, 1963 and state:

(a) whether the terms of financial
assistance for the Bailadila iron ore
project as negotiated by the delega-
tion during their visit to Tokyo have
been found acceptable to Govern-
ment; and

(b) i 5o, the terms of the Japanese
offer?

The Minister of Steel. Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The terms of
financial assistance, as negotiateq by
the delegation, are subject to the ap-
proval of the Governments of India
and Japan. The Government of India
have, subject to certain stipulations,
conveyed their approval of the terms;
the approval of the Government of
Japan is awaited. The termg can
become final only after the approval
of the Government of Japan has been
received
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Handloom Fabrics

183. Shri Sexhiyan: Will the Minis.
ter of International Trade be pleased
to state:

(a) the quantity and the value of
handloom fabrics exported during
1962 and 1963 together with names of
the countries to which exports were
made;

(b) the steps taken to popularise
handloom fabricg in foreign markets;
and

(c) the results thereof?

The Minister of International Trade
(Shri Mannbhai Shah): (a) and (b).
Two Statements are laid on the table
of ‘he House. [Placed in library, See
No. LT-2289/64],

(¢) Exports during the first nine
months of 1963 have reached Rs. 5.73
crores ag against Rs. 3.8 crores for the
same period of 1962. The exports for
the first 9 months of 1963 have almost
reached the leve] of the total exports
for the whole year of 1962 (Rs. 5.78
crores).

Cement Production

184. Shri Sham Lal Saraf: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether the production of
cement has kept pace with the pro-
duction of iron barg ang rods, utilj
able in the building industry in the
oountry; and

(b) whether the full stocks of iron
bars and rods manufactured in 1962-63
and 1963-64 have not been lifted from
the manufacturers or their represen-
tatives and if so, the reasons therefor?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The cement production
in 1963 has registered an increase of
8.9 per cent over 1962; in the case of
bars and rods the corresponding in-
crease is 13.9 per cent.
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(b) Stocks of producers were liftad

in full. Informalion in respect of

atockists is not readily available,

Steel Production

185. Shri Sham Lal Saraf: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether the target fixed for
Steel production by the end of the
Third Five Year Plan is expected to
be achieved or whether there will be
@ shortfall and if so, to what extent;
and

(b) whether simultaneous produc-
tion in the connected metallurgical
Industry like Alloy, Tool and Special
Steels hag kept pace with the produc-
tion in Steel and if so, the details
thereof?

The Minister of Steel, Mineg and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b); As against the
total production target of 24.1 mil-
lion tonnes of finished stee] during the
Third Plan period, the present esti-
mate of production is about 21.3 mil-
lion tonnes. There woulq thus be a
shortfall of 2.8 million tonnes or ap-
proximately 11.5 per cent.

The target of production by 1965-
66 of alloy, tool and special steels ex-
cluling electrical steel sheets, spring
steels and free-cutting steels was
200,000 tonnes. Tre total demand in-
cluding electrical steel sheets, spring
steels and free-cutting steels has been
e®imated by the National Council of
Applied Economic Recearch at 509,100
tonnes. At present, only about 29,000
tonnes of spring steel and 34,000 ton-
nes of electrica] steel are produced.
Including the public sector alloy
steel plant at Durgapur, a capacity of
about 600,000 tonnes has been licens-
ed. It is expected that a part of the
licensed canacity will be created by
the end of 1965-66.

Glue Factories in Delhi

186. Shri Tan Singh: Will the
Minister of Industry be pleased to
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state:

(a) whether it is a fact that about
2,000 glue factories in Delhi are run-
ning without power; and

(b) if so, the steps taken to ensure

sufficient supply of power to this
small scale industry?
The Minister of Industry (Shri

Kanungo): (a) No, Sir. According to
information available there are only
8 glue factories in Delhj but none of
these factories has applied for power.

(b) Does not arise.
Heavy Electricals Factory at Nangal

187, Shri Daljit Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to Tefer to
the reply given to Starred Question
No. 1622 on the 13th December, 1963
and state:

(a) whether the proposal for grant-
ing licence for setting up a Heavy
Electricals Factory at Nangal has
been finalised; and

(b) if not, the reasons therecf?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) and (b). The apglica-
tion of the Government ¢f Punjab {or
a licence for the establishment of a
new industrial undertaking at Patiala
or Nangal for the manufacture of
Heavy Electrical equipmecnts is still
under consideration from the techni-
cal angle.

Papanasam Paper Mills Ltd, in
Madras

188. Shri M. P. Swamy: Will the
Minister of Industry be pleased to
state:

(a) whether a licence had been is-
sued to a company by rame Papara-
sam Paper Mills Limited, for the
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manufacture of paper and pulp in
Madras State;

(b) if so, the exact location of the
proposed paper mill;

(c) the estimated dailv output of
paper and pulp from the mill; and

(d) when ‘he paper mill will go
into production?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(Shri

(b) Papanasam, Madras State,

(c) The licensed capacity is 9,000
tonnes each of paper and pulp per
annum.

(d) During the later half of 1966.

Cost Production Studies of Agriculfu-
ral Implements

189. Shri P. C. Boroozh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that Gov-
aermnment have under consideration a
Proposal to> expand the scope of cost
of production studies of agricultural
implements ~Bo that they provide
necessary data for deternrining the
minimum prices for agricultural com-
modities; and

(b) it so, the broaq outlines of the
scheme?

The Minister of Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam); (a) and (b), No studies have
been undertaken about the cost of
production of agricultural implements.

Development of Pottery Industry
( Shri Warior:
\ Shri Vasudevan Nalir:

Will the Minister ¢f Industry be
pleased to state:

(a) whether Government had re-

190,
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ceived any suggestions or plans from
the Madras State Pottery Industries
Association for the intensive deveiop-
ment of pottery in that State; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shri
Kanungo): (a) and (b). A few sug-
gestions were received from the
Madras State Pottery Industries As-
sociation for the improvement of pot-
tery in that State, These suggestions
were examined and communicated to
the authorities concerneq for neces-
sary action.

Aluminium Factory in Mysore

( Shri Hem Barua:
Shri Yashpal Singh:
Shri Bishanchander Seth:
191. ! Shri B. P. Yadava:
ﬁ Shri Dhaon:
LShri Vishwa Nath Pandey:

Will the Minister of Sticel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
Union Government have agreed to
jssue a licence to the Mysore Govern-
ment for the establishment of am
aluminium factory in Mysore;

(b) if so, the expected capital in-
vestment in this regard; and

(c) whether any technical belp or
financial assistance has been wccep.ted
for this project from any foreign
country?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). D-otails of the
arrangements  for establishing an
alumium factory in Mysore are under
consideration.
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Pre-fabricated Reinforced Concrete

( Shri Warlor:
*193. { Shri Vasudevam Nair:
( Shri M. K. Kumaran:

,,!(i.l} the Minister of Steel, Mines
fshd Heavy Engineering be pleased
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to state:

(a) whether the attention of Gov-
ernment had been drawn to a state-
ment of Mr. A. N. Varlamov, Soviet
Chief Civil Engineer, Ranchi that a
change-over to pre-fabricated rein-
farced concrete from steel structures
and the introduction of industrial
methods of construction woulg ensure
considerable saving of metal; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes.

(b) The suggestion is.;lready being
adopted wherever feasible.

Paper Millg

[ Shri Wariar:
Shri Daji:
Shri M. K. Kumaran:
194. { Shri Mohan Swarup:
| Shri D. J. Naik:
Shri Umanath:

Will the Minister of Steel, Minmes
and Heavy Engineering be pleased to
refer to the reply given to Unstar-
red Question No. 2017 on the 20th
December, 1963, and state:

(a) whether the points raised by
Mr. Landeggar, President of Parson
Whitmore Company of America who
visiteq India in connection with the
setting up of a Foundry and Machine
Shop, have since been finalised; and

(b) if so, the main points decided
upon?

The Minister of Steel, Mimes and
Heavy Engineering (Shri C, Subra-
maniam): (a) and (b). The matter is
still under consideration
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Expert of Heavy Engineering Goods

195. Shri Yashpal Singh: Will the
Minister of Internationa] Trade be
pleagei to state:

(a) the total amount of heavy
engineering goods exporteq during
1962-63 and 1963-64 so far;

(b) the names of the countries to
which these goods were exported;
and

(c) the steps Government propose
0 take to export more of heavy en-
gineering goods to those oountries
with which India has not entered in-
%o export trade?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
A oountry-wise statement of exports
aof heavy engineering goods is laid on
the table of the House [Placed in lib-
rary. See No. LT-2290|64].

(c) For expanding the export of
engineering goods, including heavy
engineering goods, following mea-
sures are being pursued directly as
well as through the Engineering Ex-
port Promotion Council:

(i) Deputation of official and non-
official delegations;

(ii) Sponsoring of sales-cum-study
teams;

(iii) Inviting foreign irnporters to
visit India;

(iv) Display of Export items in
the exhibitions and fairs held
in foreign oountries as also
in the showrooms maintained
by the Government and the
Engineering Export Promo-
tion Council;

(v) Conducting market surveys
in oountries abroad;

(vi) Stimulation of exports through
the Trade Agreements; and

MAGHA 25, 1885 (SAKA)
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(vii) Liberaliseq credit

facilities.

export

Deep Shaft Mines

196. Shri Bhagwat Jha Azad: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
Nationa: Coal Development Corpora-
tion propose to bring new deep-
shaft mines into production by the
Fourth Plan period; and

(b) if so, the details of the pro-
posal?

The Minister for Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes.

(b) The National Coal Development
Corporation are developing, with
Polish collaboration, 3 mines in the
Central Jharia Area, namely, Suda-
mdih, Monidih and Fatehpur for
the production, by the end of the
Fourth Plan period of 216, 1'26 and
075 million tonnes of coking  coal
respectively. Besides these, 3 deep
drift mines are proposed to be deve-
loped in Jarangdih area (West Bo-
karo) with the collaboration of the
National Coal Board, UK. There will
be a few more projects, the details of
which are yet to be worked out.

Geological Survey for Mineral
Resources

( Shri D. C. Sharma:
197. { Shri Nath Pai:
| Shri Rameshwar Tantia:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether any massive program-
me of geological survey to find out
the country’s mineral resources has
recently been planned; and



765  Written Answers
(b) if so, the broad features there-
of?

The Minister of Steel Mines and
Heavy Engineering (Shri C_ Subra-
maniam): (a) and (b). No special pro-
gramme has been drawn up recently.
The Geological Survey of India has
been engaged in the following tasks
since the commencement of the 3rd
Five Year Plan:—

In 1961-62 37,120 square kilometre
of regional mapping and 8,830 sq.km.
o’ large scale mapping was carried
out by the Geological Survey of India.
15500 metres of drilling was also
carried out.

In 1962-63, 39,900 sq.km. of regional
mapping and 8,400 sq.km. of large
scale mapping and 42,300 metres of
drilling was carried out. Thus during
the first 2 years of the 3rd Plan,
77,020 sq.km. of regional mapping and
17230 sq.km, of large scale mapping
and , 57,800 metres of drilling was
carrfed out.

During 1963-64, it is proposed to
carry out 53,000 sq.km. o° regional and
large scale mapping and about 66,000
metres of drilling.

The work is spread over the whole
of the country and the important
min-rals being investigated are Coal,
Copper, lead. zinc, gold, iron ore,
flourite, Bauxite diamond, chromite,
flux grade limestone and clay.

Rubber Cultivation

198, [ Shri G. Mohanty:
\Shri Yashpal Singh:
Will the Minister of International
Trade be pleased to state:

‘(a) whether Government made a
survey to find out areas suitable for
rubber cultivation in the country; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
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(b) In order to find additional areas
for rubber cultivation, the Rubber
Board, Kottayam, conducted surveys
jointly with the concerned State Gov-
ernment authorities in the States of
Kerala, Madras, Mysore, Maharash-
tra, Tripura and the Andaman and
Nicobar Islands, where conditions
suitable for rubber cultivation were
reported to exist. The surveys have
revealed that it may be possible to
extend rubber cultivation to an addi-
tional area of about 3 lakh acres im
the above mentioned States except
Maharashtra.

Machine Tool Factory in Kerala

 Shri A. K, Gopalan:
199.2 Shri P. C. Borooah:
Shri D. J. Naik:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the up-to-date position regard-
ing the setting up of machine tool
factory at Kalamassery in Kerala; and

(b) the expenditure so far incurred
in this respect?

The Minister ot Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Over 145 acres of land
for th= factory has been acquired and
levelled. Construction of Production
Shops, Administration and Ancillary
Buildings is in progress. Orders for
imported plant and machinery (valu-
ed at Rs. 161-01 lakhs) and indige-
nous machinery (valued at Rs, 119.03
lakhs) have been placed. Orders for
a few items of plant and wmachinery
are yet to be placed on the Ttaliam
suppliers. 758 staff including trainees
have been recruited upto the middle
of January 1964 and training is in
progress according to schedule in the
Hindustan Machine Tool Training
Centres at Trivandrum and Banga-
lore. The factory is expected to go
into production by the end of 1964

(b) The total expenditure incurred
upto 30-1-1964 on the project is about
Rs. 47-58 lakhs
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Export of Oil Seeds

200 J Shri Bishwanath Roy:
" \_Shri Bal Krishna Singh:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether it is a fact that export
of oil seeds and their oil is declining
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in the Third Five Year Plan; and

(b) if so, the reasons therefor?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Exports of oilseeds, oilcakes and vege-
table oils which had declined in the
last few years has recovered and
touched a figure of Rs, 58:3 crores in
1963. The details are as under:

Items 1st Plan 196162 1962-63  1953-64 (April- 1962-63—April-
(Average) Dec.—(9 months) Dec. (9 months)
1. Qil cake 10°07 17°32 31°79 23741 20.00
2. Oil vegetable (ess-
ential & non- ess-
ential) 13.97 10°34 17°44 14°28 11'06
3. Seeds 215 4'52 435 199 2°56
Total 26°19 32718 53°58 39°68 34'32
Private Sector Units The Minister of Steel, Mimes and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). A number of
[ Shri Subodh Hansda: Industrial Licences|Letters of Intent
201. | Shri M. L. Dwivedi: have been issued to firms in the. pri-
vate sector for setting up capacity
in the industries under control of this
Ministry against targets relating to
Will the Minister of Steel, Mines the Third Five Year Plan. The pro-

and Heavy Engineering be pleased to
state:

(a) whether the growth of indus-
tries like Alloy tool and stainless steel
and other industries under his Minis-
try has been affected owing to the
fact that a large number of private
sector units have failed to fulfil the
tasks assigned to them in the Third
Five Year Plan so far; and "

(b) If so the action Government
Propose to take against those units?

gress of these parties is closely watch-
ed and has not been quite satisfac-
tory, but wherever ‘effective steps’ are
not taken in time, the Industrial
Licences|Letters of Intent are revoked.

Cement, Paper and Newsprint
Industries

202, [ Shri Subodh Hansda:

* O Shri M. L. Dwivedi:

‘Will the Minister of Endustry be
pleased to state:
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(a) whether it is a fact that the
growth of industries like cement,
paper and newsprint has been affected
as a large number of private sector
units have failed to fulfil the key
tasks assigned to them in the Third
Five Year Plan; and

(b) it so, the action Government
propose to take against those units?

The Minister of Industry (Shri Kan-
ungo): (a) and (b). A statement con-
taining the required information 1s
laid on tht Table of the House, [Plac-
ed in Library. See No. LT-2291/64].

Pig Iron Plant at Kothagudium

203. Shri Eswara Reddy: Will the
Minister of Steel Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that a
licence has been granted to the An-
dhra Pradesh Industrial Development
Corporation for setting up a pig iron
plant at Kothagudium;

(b) if so, its expected capacity; and
(c) the estimated cost of the plant?

The Minister of Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir. A proposai
received from the Andhra  Pradesh
Industrial Development Corporation
for the setting up of a pig iron produc-
tion unit at Kothagudium (Andhra
Pradesh) is, however, under con-
sideration. The detailed report om
the feasibility etc. of the project 1s
awaited from the Corporation.

(b) 100,000 tonnes per annum,
(c) About Rs. 6 crores.

Carpet Factory im Rajastham
204. Shri Karni Singhji: Will the

Minister of Industry be pleased to
state:

(a) whether there js a proposal to

set up a carpet factory in Rajasthan;
and
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(b) whether Bikaner city has been
considered as most suitable place for
location of such a factory?

The Minister of Industry (Shri Kan-
ungo): (a) and (b). A number of
applications for the establishment of
carpet factories in different places are
under the consideration of the Gov-
ernment. One of these applications
relates to the location of a factory in
Bikaner Division of the Rajasthan
State.

Demand for Coal

205. Shri S, N, Chaturvedi: Wil
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that desipte
over-producticn of coal in 1962-63 and
dearth of mar:. 't for slack coal the
cement factorics of South India were
directed by Government to switch
over to furnace oil; and

(b) if so, the extent to which it has
reduced the demand for coal and in-
creased that for furnace o0il?

The Minister for Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) In view of the difficul-
ties in the transport of coal which
prevailed in 1961 and 1962, cement
factories in Southern and Western
India were allowed to switch  over
to furnace oil in place of <coal. In
pursuance of this decision about a
dozen cement factories have taken up
a phased programme for such switch
over.

(b) So far only two cement factories
have switched over completely to fur-
nace oil and to that extent, the de-
mand of coal has decreased by about
0-3 million tonnes and that of fur-
nace oil has increased by about 012
million tonnes per annum.

New York World Fair

206. Shri Harl Vishnu Kamath: Will
the Minister of International Trade
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be pleased to refer to the reply given
to Starred Question No. 141 on the
22nd November, 1963 and state the
names of persons being deputed to
New York to look after the Indian
Pavilion in the forthcoming New
York World Fair?

The Minister of International Trade
(Shri Manubhai Shah): The matter of
the persons to be deputed fo New
York is not yet finalised.
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Steel Plant in Madras State

208 ("Shri Sezhiyan:
* 7\ Shri D, C. Sharma:

V 'l the Minister of Steel, Mines
and Yeavy Engineering be pleased
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to state the present stage of the
scheme to locate a steel plant in
Madras State based on the Salem iron
ore and Neyveli lignite?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): The Detailed Project Re-
port for the proposed Neyveli-Salem
Iron & Steel Project is expected to
be received near about April 1964.

Neyveli Fertilizer Project

209. Shri Tridib Kumar Chaudhuri:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the up-to-date progress made in
regard to the Neyveli Fertilizer Pro-
ject;

(b) when it was scheduled to be
commissioned; and

(¢) the reasons for the delay in its
implementation?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The Civil works per-
taining to the foundations, plant,
buildings etc. have almost been com-
pleted, the percentage of completion
being about 95.

More than 90 per cent of the equip-
ment and machinery have already
arrived at site. The erection of equip-
ment and machinery in the different
sections of the factory has been taken
up from April, 1963 and is now pro-
gressing satisfactorily.

(b) and (c). According to the
original schedule prepared in 1956,
the fertilizer plant was expected to
commence production by December,
1961, but there have been delays
owing to unavoidable reasons. For
example, the original scheme for
producing ammonium sulphate based
on gypsum was modified and a deci-
sion was taken to produce Urea. The
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contracts in this case could be con-
cluded only in October, 1959. Another
factor which delayed erection work
was the non-availability of indigenous
steel for local fabrication work.
However, the various difficulties have
been progressively overcome and pro-
duction of fertilizer is scheduled to
commence by February, 1966.

Import from Pakistan

( Shri R. Barua:

‘»10, ) Shri Onkar Lal Berwa:

Y Shri Tridib Kumar Chaudhuri:

|_ Shri Brij Raj Singh:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that Gov-
ernment have given general permis-
sion to all importers to import from
Pakistan goods of certain description
which are produced or processed in
Pakistan; and

(b) if so, whether the Pakistan Gov-
ernment have also taken or agreed to
take reciprocal measures for the im-
port of Indian goods there?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) Yes, Sir.
(1) Hides and skins and (2) Fish
salted, wet and Not Otherwise Speci-
fied are on Open General Licence,
valid for Pakistan and East Pakistan
respectively. The Rest of the trade
between India and Pakistan is govern-
ed by the Indo-Pakistan Trade Agree-
ment signed in Karachi on 1st Sep-
tember, 1963, in terms of which the
two Governments have agreed to
facilitate imports and exports of
the commodities mentioned in Sche-
dule ‘A’ and ‘B’ in accordance with
their respective laws, regulations and
procedures.

(b) Government of Pakistan also
have certain commodities on Open
General Licence though not on a
reciprocal basis.
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Trade with U.S.S.R.

( Shri R. G. Dubey:

1 Shri P. C. Borooah:
Shri Vishram Prasad:
Shri Bhagwat Jha Azad:

211,

Will the Minister of International
Trade be pleased to state:

(a) the value of total imports of
goods from the USSR during 1963;

(b) the main items imported; and

(c) the value of total exports of
Indian goods to the USSR and the
balance of trade with that country
during the year under review and the
preceding year?

The Minister of International Trade
(Shri Manubhai Shah): (a) The pro-
visional value of imports of goods
from U.S.S.R. into India during 1963
is Rs. 58:16 crores.

(b) The main items imported are
Power and energetical equipment,
Construction and earthmoving equip-
ment, Geological prospecting and dril-
ling equipment, Machine Tools, Trac-
tors, agricultural machinery, Capital
goods Oil products, Ammonium Sul-
phate and rolled steel products.

(¢) The provisional value of ex-
ports from India to U.S.S.R. during
1963 is Rs. 48'57 crores. The balance
of trade for 1963 is minus Rs. 9:59
crores. During the calendar year
1962, the Indian imports from U.S.S.R.
were Rs. 61'25 crores and Indian ex-
ports to U.S.S.R. were Rs. 35:84 crores.
Imports also include goods under the
long term credit from U.S.S.R.
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Allotment of Scooters

214. Shri Surendra Pal Singh: Will
the Minister of Steel, Mimes and
Heavy Engineering be pleased to
state:

(a) the number of persons on the
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waiting list for scooters (Lambrettas
and Vespas) on Government quota;

(b) the number of persons who
were sanctioned scooters during 1863;
and

(c) the number of persons who were
given special out-of-turn sanctions for
scooters?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) 17572 as on 31-1-1964.

(b) 2747.

(c) 66 out of turn allotments were
made from the quota reserved for the
officers of the Defence Forces. In
case of allotments from the quota
reserved for the officers of Civil De-
partments, special allotments have
been made to the following categories
of applicants:—

(i) Members of Parliament.
(ii) Foreigners paying the price
in foreign exchange specifically

brought into the country for the
purpose.

(iii) Doctors.

(iv) Officers on field duties like
Engineers, Police, Intelligence
Officers, etc.

Incentive Bonus Scheme in HEL.,
Bhopal

215. Shri D. J. Naik: Will the Minis-
ter of Steel, Mines and Heavy Engine-
ering be pleased to refer to the reply
given to Starred Question No. 242 on
the 23rd August, 1963 and state:

(a) whether incentive bonus scheme
hag since been introduced at the
Heavy Electricals Project, Bhopal; and

(b) if not, the reasons therefor?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Not yet. The

conciliation proceedings are not over.
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Heavy Electricals, Bhopal

216. Shri D, J. Naik: Will the
Minister of Steel, Mines and Heavy
Engimeering be pleased to state:

(a) whether construction of Block
II for turbo-generator, industrial
motor and traction motor manufacture
at Bhopal which was held up for want
of structural steel has been taken up;
and

(b) if not, the reasons therefor?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Most of the
steel has since been received and the
construction work is progressing; a
few outstanding items are expected
shortly.

Bhilaj Steel Project

' Shri P. R. Chakraverti:

#17- shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the production in
Bhilaj Steel Project this year has
gone up by 20 per cent above the
annual rated capacity;

(b) whether the incentive bonus
scheme has been extended to all the
employees;

(c) how far the project has been
assured of the regular supply of raw
materials and spare parts; and

(d) arrangement made for utilising
slag?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
mamiam): (a) The production of pig
iron has been 20 per cent above the
rated capacity and that of other items
ranging from 10 per cent to 20 per
cent above the rated capacity from
July 1963 onwards,
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(b) The incentive production bonus
scheme covers all employees directly
connected with production.

(c) The Bhilai Steel Plant ig not
experiencing any difficulty with re-
gard to the regular supply of major
raw materials and spare parts.

(d) Blast furnace slag will be pro-
cessed into granulated slag, open cast
aggregate and slag wool which may
turther be utilised for manufacturing
other products.

Heavy Electricals, Bhopal

Shri P. R. Chakraverti:
218. { Shri P. C. Borooah:
{_ Shri Himatsingka:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
Finance Minister visited the Heavy
Electricals, Bhopal on the 14th Jan-
uary and had discussions with officials
about plans for the development of
the factory;

(b) whether the management stres-
sed that allotment of foreign ex-
change to the factory should be on a
three.year basis so that the factory
might make commitments in advance;
and

(c) the reaction of the Finance
Minister to this proposal?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The Finance Minister
paid a visit to the Heavy Electricals
Plant, Bhopal on the 14th January,
1964; no diccussions were, however,
held about plans for the development
of the factory:

(b) Yes.

(c) The matter is under considera-
tion.
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Tea Imdustry im Punmjab

219. Shri Hem Raj: Wil] the Minis-
ter of Intermatioma] Trade be pieased
to state:

(a) the nature of proposals that
were under study with the Tea Board
for the rehabilitation and development
of tea industry in the Punjab;

(b) whether any proposals have
been finalised by the Board for imple-
mentation during the coming financial
year; and

(¢) if so, the cost involved in each
of the proposals?

The Minister of International Trade
(Shri Manubhai Shah): (a) The pro-
posals relate to an all-round rehabi-
litation and development of the tea
plantations, -both in the field and fac-
tory, after carrying out necessary in-
vestigations and experiments about
the type of planting material and
process of manufacture suited to the
local conditions of the region.

(b) and (c). The proposal for car-
rying out planting trials with improv-
ed varieties of seeds and clones have
already been implemented. Imple-
mentation of other proposals will,
however, depend on the results of
these trials. The proposals so far
drawn up for implementation during
the coming financial year together
with the estimated costs are as fol-
lows:—

(i) Manufacturing trials with 8"
McTear Rotorane (estimated
cost—Rs, 20,350{-).

Grant of subsidy by the
Board on the purchase of
chemicalg fertilisers to small
growers’ estates which are
members of co-operatives
(estimated cost—Rs. 9,000(-).
This will be in addition to the
subsidy granted by the State
Government; and

Gi

~
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(iii) Setting up of a Co-operative
Tea Marketing Society with a
working capital of Rs, 10

lakhs to ensure organised
marketing facilities for tea
produced by the Small

growers’ estates in Kangra.
Training of Engineers in Russia

220. Shri Rameshwar Tamtia: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the total number of engineers
and skilled workers from the Heavy
Engineering Corporation, Ranchi, who
are receiving training in Russia; and

(b) how many of them have so far
completed their training?

The Minister of Steel, Mines amnd

Heavy Engineering (Shri C. Subra-
maniam): (a) 171.
(b) 96.

Pig Iron Plant im Goa

221, Shri Nath Pai: Will the Minis-
ter of Steel, Mines and Heavy Engi-
neering be pleased to state:

(a) whether the report for setting
up pig iron plant in Goa has been re-
ceived; and

(b) it so, the details thereof?

The Minister of Steel, Mines anad
Heavy Engimeering (Shri C. Subra-
maniam): (a) and (b). A prelimi-
nary report on setting up a pig iron
plant in Goa, which was received
from M/s. M. N. Dastur and Company
Private Limited, indicated that instal-
lation of a 300,000 tonne pig iron plant
at Goa based on imported coal or
coke was feasible. They were asked
to examine the question further in the
context of a steel plant in the Goa-
Hcespet area. The feasibility study on
a steel plant in the Goa-Hospet re-
gion has just been received and is
under examination.
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International Perspective Planning
Team

222. Shri Sham Lal Saraf: Will the
Minister aof Industry be pleased to
state the action taken on the recom-
mendation of the International Pers-
pective Planning Team, sponsored by
the Ford Foundation, on the alloca-
tion of scarce raw materials to the
Small Scale Units?

The Minister of Imdustry (Shri
Kanungo): The recommendations
made by the International Perspective
Planning Team regarding allocation
of scarce raw materials to the Small
Scale Units are being examined in de-
tail in consultation with the various
authorities concerned.

Hindu Religious Endowment
Commission

( Shri Hem Raj:
223. N Shri Kappen:
| Shri P. R. Patel:

Will the Minister of Law be pleased
to state:

(a) the names of the States who
have not sent their views so far on the
report of the Hindu Religious En-
dowment Commission; and

(b) whether any time limit
been fixed for their submission?

has

The Deputy Minister in the Minis-
try of Law (Shri Bibudherdra Misra):
(a) The State Governments of Assam,
West Bengal and Kerala, have not
sent their views so far.

(b) 15th March 1963, was fixed as
the time limit. But since the views
of the majority of the State Govern-
ments were not received by that date,
reminders were issued to the State
Governments concerned.
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Cement Factories in Punjab

224. Shri D. C. Sharma: Wil] the
Minister of Industry be pleased to
state:

(a) whether proposals for setting
up any cement factories in Private
Sector in Punjab have been under
consideration of Government;

(b) if so, whether licences
been issued for the same; and

have

(c) the estimated production capa-
city of these factories?

The Minister of Imdustry (Shri
Kanumgo): (a) to (¢). An industrial
licence has been granted to a private
party for setting up a cement factory
at Samloti, Kangra District, Punjab
with an annual installed capacity of
100,000 tonnes.

Tea Production

2925 Shri P. C. Borooah:
* {Shri Hem Raj:

Will the Minister of Imtermational
Trade be pleased to refer to the
reply given to Starred Question
No. 130 on the 22nd November, 1963
and state:

(a) the measures that were under
the consideration and decisions taken
thereon by Government to encourage
production of tea and to extend the
area under tea; and

(b) the allocation of fund made for
financing the hire-purchase scheme
for tea industry during 1962-63 and
1963-64 and how far the same had
been disbursed during each year?

“The Minister of International Trade
(Shri Mamubhai Shah): (a) The Tea
Board had submitted proposals for
liberalising the terms and conditions
for the supply of machinery/irrigation
equipment to individual estates under
the Hire Purchase Scheme and for
the grant of loans under the Planta-
tion Finance Scheme. The details are
given below:
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(1) Hire Purchase Scheme:

(i) Simplification of existing pro-

cedure in the scrutiny and
disposal of applications.

(ii) Removing the existing ceil-
ing applicable to individual
estates for supply of tea
machinery and irrigation
equipment.

(iii) Reduction in the rate of in-
terest.

(2) Plantation Finance Scheme:

(i) Security: Providing alterna-
tive forms of security so as
to make loans more readily
acceptable.

(ii) Reduction in the rate of in-
terest.

(iii) Disbursement of loan: In-
crease in the quantum of the
1st instalment to 50 per cent
of the total amount per
hectare.

(3) A separate scheme to provide
loans for installing tubewells for
irrigation.

Government’s decisions on the
above suggestions are given below:

Hire Purchase Scheme:

(a) Agreed to the simplification
of the existing procedure in
accepting applications,

(b) The ceiling to individual tea
estates has been increased to
Rs. 5 lakhs for the supply of
tea machinery/irrigation
equipment.

Plantation Finance Scheme:

Disbursement of loan for the first
instalment has been fixed
upto 30 per cent of the loan
per hectare.
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The Board’s other suggestions for
providing impetus for in-

creasing production are under
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various stages of considera-

tion.

(b) Year Provision made in the Disbursed by the
Revised Estimates of Board to the Suppliers
the Board for the year

1962-63 Rs. so lakhs. Rs. 42.23 lakhs.
1963-64 Rs. 60 lakhs. Rs. 49.36 lakhs.

(up to 31st January, 1964)

Import of Dry Fruits from
Afghanistan

226. Shri Hem Raj: Wil] the Minis-
ter of International Trade be pleased
to state:

(a) whether any fresh agreement
has been signed with Afghanistan for
the import of dry fruits;

(b) if so, the duration of the agree-
ment and the quantity ef dry fruits
to be imported under it together with
the value thereof;

(c) whether the payment will be in
rupees or on barter of articles or com-
modities; and

(d) if on barter basis, the articles
or commodities to be exported and
their value?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (d).
A copy of the Indo-Afghan Trade
Arrangement for 1964-65 signed on
21st January, 1964 has been sent to
the Parliament Library. The Arrange-
ment will be valid initially for a
period of one year with effect from
tn, 1st February,K 1864 and will be
renewable on a year-to-year basis for
a further period of two years unless
either Contracting Perty gives notice
to the contrary one month prior to
the expiry of cach year of the
Arrangement. The Arrangement pro-
vides for export of fresh and dry
fruits, asafoetida, cumin seeds and
medicizal herbs by Afghanistan men-
tioneq in Schedule ‘A’ and export of

goods by India menuoned in the
Schedule ‘E’ on a balanced trade
basis. No ceilings have been pres-
cribed for individual commodities for
export by Afghanistan. The annual
volume of trade is expected to be
around Rs. 11 crores both ways.

TEW (W W) § W & af
=

33c. ot Sfem © ¥ TR, WM
i WA gfrafor dat a3 aam &y
FqT F fF

(%) v ag /7 & f& wgere foem
7T 9@ A FEA F AL @IH FT
qeeY ¥ fory fiw 2 fgr maT ¢

(@) wew 53w & g« foqw e
A FT IJURA 853 F gAT & ;
124

() =¥ ¥ fEaw =7 FES AT
IO T FeT faww fem A
fear & 7?

e, wW W W et
s (st fao gwmew): (F) &va
WX afaw-qera (fraaa sk fawm)
TFE, e4e WK JE@F FRO A
o fRm F AER FEE g ft
@ &Ffa & T RER T @
9z "< fay S § | FET qEFR
graT w5g N3W & wgdA forem iy faf



787 Written Answers

TeH & fad qesy ¥ fod @@ of
Nepfaaras WO TEY

() o.x¥ fafega dex ==
(Fva3, qe%3 W) |

() q.u% fafams #@ex &
(FeAT qesy as)

s @ fest w1 W

ot @
“a'{sﬂwow:

T IWM FAT Ig q@AT AT FAT
o fF

(F) ¥ TFR ¥ FEEATE F
forewt q9T FTT & A F 9 § WA
F woaq @ ARy § )

(@) a1 AR FFIAT REUTE
TqT T A JIR BIRATE &Y
foeRt 9T FET F AT FT THT-
faee 2 fear mavr §

() # =@ g § SRR
AYT JEFIHT QAT ¥ FHL &
q® F1E FEEIA AT L ; W

(w) afz g} ¥ a7F7 7 39
T FTAATAT FT 7
Iar JaAr (o FEAAM)
(F) v agh
(=) o 7
() S at
(&) B2 F feedi aqr FIrT
® WO 77 FE OF AN F | 3AET
THIT F7q g7 AT IT 0TS

MAGHA 25, 1885 (SAKA)

Written Answers 788

(ThATT REMIR THIGETT HT g
g 7 g AmEma fam q@m oar fF
TEIT F1 Aofq ag w3m fF ag 3ad
T FT § AWM HEE  FIA B
waafy T faa4 faga qar IveT
ZNit frad 39 F1 FTH) AEAFAT 3T
# IWRT TFTFT I9F T &7 ATqF |

Kuttai Salt Water Exclusion Project,
Kerala

230. Shri Koya: Will the Minis-
ter of Industry be pleased to state:

(a) whether any representation
has been received from the Govern-
ment of Kerala to include the Kuttai
Salt Water Exclusion Project in the
Third Five Year Plan; and

(b) whether Government have ap-
proved this scheme?

The Minister of Industry
Kanungo): (a) No, Sir,

(Shri

(b) Does not arise.
Corrugated Cement Sheets

231. Shri P. R, Patel: Will the
Minister of Indastry be pleased to
lay on the Table a statement showing:

(a) the production of corrugated
cement sheets during 1860-61, 1961~
62, 1962-63 and 1963-64 so far; and

(b) the State-wise distribution of
corrugated cement sheets and also
to Central Government Departments
during the above mentioned periods?

The Minister of Industry (Shri
Kanungo): (a) Separate figures of
production of corrugated cement
sheets are not available. . The figures
of production of asbestos cement
sheets (including corrugated cement
sheets which sccount for approxi-
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mately 90 per cent, of the total pro-
duction) are as follows:

Year Production
(In tonnes)
1960-61 1,77,432
1961-62 1,78,171
1962-63 2,00,870
1963-64 (Upto Dec., 1963) 197,789
(b) There is no statutory control
on the distribution of asbestos

cement products and information on
State-wise distribution and supplies
to Central Government Departments
is not available.

Heavy Machine Building Plant,
Ranchi

Shri Subodh Hanmsda:
"Shri Yogendra Jha:
| Shri P. R, Chakraverti:
Shri P, C. Borooah:
7 Shri.S. N. Chaturvedi:
| Shri Ram Harkh Yadav:
Shri Anjamappa:
L Shri Rameshwar Tantia:

232.

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that
Central Stockyard of Forging and
Casting machines of the Heavy
Machine Building Plant at Ranchi
have suffered heavy loss due to out-
break of fire recently; and

the

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C. Subra-
maniam): (a) and (b). A fire broke
out in one of the open gantries of
the Heavy Machine Building Plant at
Ranchi in the early hours of January
29, 1964. The fire was completely ex-
tinguished by about 7.30 a.m. It is
estimated that about 100 packages in
all have been damaged. The total
value of the equipment contained in
these packages is estimated to be
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about Rs. 45 lakhs. It is yet to be
determined whether any portion of
this equipment can be salvaged and
used by importing only the replace-
ments for the damaged components.
The case has been reported to the
Police and the local police under the
guidance and with the advice of the
Chief Security Officer of Public Sec-
tor Undertakings in the Office of the
Director, Intelligence Bureau is con-
ducting the investigations and has
taken charge of the affected area.

Corrugated Iron Sheets

233. Shri P. R, Patel: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to lay on the
Table a statement showing:

(a) the production of corrugated
iron sheets during 1962-63 and 1963-64
so far;

(b) import of corrugated iron
#heets during 1962-63 and 1963-64 so
far; and

(c) the State-wise distribution of
corrugated iron sheets and also to
Central Government departments
during the above mentioned periods?

The Minister of Steel, Mimes and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library, See No, LT-
2293/64].

Staple Wool
234, Shri Hem Raj:

Minister of Industry be
state:

Will the
pleased to

(a) the requirement of the country
of the long staple wool for 1962-63,
1963-64 and 1964-65;

(b) the quantities that were met
within the country and quantities
that were imported;

(c) the nameg of the countries trom
which imported;
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(d) whether it is a fact that huge
quantity of long staple wool 1s lying
undisposed and import Iicences are
being issued; and

791

(e) if so, the reasons therefor?

Industry (Shri
A statement
the House.
No, LT-

The Minister of
Kanungo): (a) to (e).
is laid on the Table of
[Placed in Library, See
2293/64].

12 hrs.
OBITUARY REFERENCE

Mr. Speaker: I have to inform
the House of the sad demise of Shri
V. T. Krishnamachari who passed
away at Madras on the 13th February,
1964 at the age of 83.

He was a Member and Vice-Presi-
dent of the Constituent Assembly of
India during the years 1947 to 1950.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while,
12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FIre AT THE PLANT OF THE HEavy
ENGINEERING CORPORATION, RANCHI

Shri S. N. Chaturvedi (Firozabad):
I call the attention of the Minister of
Steel, Mines and Heavy Engineering
on the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—

The loss caused by fire on the
29th January, 1964 at the
Heavy Machine Building
Plant of the Heavy Engineer-
ing Corporation, Ranchi.
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): A fire broke out in one of
the open gantries of the Heavy
Machine Building Plant at Ranchi in
the early hours of January 29, 1964.
The news of the fire was communic-
ated to the Chairman of the Heavy
Engineering Corporation Ltd. at
about 5.00 in the morning from the
Corporation’s Telephone Exchange.
Immediately thereafter almost al] the
top officers of the Corporation, who
were present in  station, .reached
the spot and with the help of fire-
fighting staff, security men and such
other employees who could be collect-
ed at that time, tried to localise the
fire and managed to bring it under
control. The fire was completely
extinguished by about 7.30 a.m,

2. The place where the fire occured
is enclosed by barbed wire and is in
charge of the security staff who are

posted on duty al] the 24 hours. The
total area affected by the fire was
about 600 sq. ft.

3. It is estimated that about 100

packages in all have been damaged
by this fire. These consisted of 36
machine tools, 11 cranes, 7 electrical
transformers and distribution boards
etc. The tota] value of the equip-
ments contained in al] these packag-
es is estimated to be about Rs. 45
lakhs. It is yet to be determined
whether any portion of this equip-
ment can be salvaged and used by
importing only replacement for da-
maged components. The extent to
which salvaging of various compo-
nents is possible will be known when
detailed examination of each and
every package is done by the tech-
nical officers of the Corporation.
The total loss will be reduced to the
extent to which it wil] be possible
to salvage the components.

4. The Heavy Machine Building
Plant is being put up with the tech-
nical collaboration of the U.S.SR.
authorities. The Head of the Russian
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Experts has examined the damaged
packages in regard to its effects on
the production programme of Heavy
Engineering Corporation. He is of
the opinion that by transferring some
machine tools etc, meant for the other
shops to reduction gear department
which is scheduled to go in produc-
tion during the year 1964, it will be
possible to maintain the production
programme of 1964, However, if in
the meantime supply of these equip-
ments for the medium and heavy
machine shops is not arranged the
production programme of 1965 is
likely to suffer.

5. The Corporation authorities as
well as the Ministry have got into
touch with the top r-presentatives of
U.S.S.R. Governmen* and ‘have im-
pressed on them the imperative need
of replacing the damaged machine
tools, etc. on a priority basis. It is
expected that co-operation of Russian
authorities will be available to us
in full measure anq the set-back to
our production programme, if any,
will be for the shortest possible dura-
tion.

6. A list of the important equip-
ment damaged is laid on the Table
of the House. [Placed in Library, See
No. LT-2294/64].

7. The case has been reported to
the police anq the police is conduct-
ing investigations and have taken
charge of the affected area. As soon
as the police authorities permit the
Corporation staff to examine these
packages in detail, the extent of
damage ‘will be more precisely
known, both item-wise and in terms of
money value.

8. As the matter is being investi-
gated by the police, it is premature
to express any opinion about the
cause of fire and other connected
matters.

Shri S. N. Chaturvedi: May I know
whether there has been a demand
from the workers for an inquiry by a
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High Court Judge and for the re-
moval of the Chief Security Officer to
enable them to give evidence with-
out fear of victimisation and the
Government’s reaction thereto?

Shri C. Subramaniam: Just now the
police investigation is going on. That
will have to be completed. After
that, a general inquiry will be made
to find out whether there were any
deficiencies on the part of the
management which led to this occur-
rence of fire.

=t afiem (TT) R A
q 39 19 FT 947 TN FY FfwwW A
fF omr feay ot ol Wi S @\
fF a9 wraw g€ ? o ®r Az 9
& & o agt 9T s aE A A
sraeqr TEt 41 7

FE, g %R wr Gshfrafar
d@at (st wo Ho AN ): FgifE zeT
ag ¥ Wy wnly o7

Shri C. Subramaniam: It is now
estimated that the fire should have
started round about 3 a.m. or 3.30 a.m.
The news reached the chairman only
at about five o’clock.

Shri Tyagi: Why so late?

Shri C. Subramaniam: That js the
matter under investigation.

it miferde - & AT wEaT
FAT T HT JA FT AT TG AT 7

Mr. Speaker: That would be known
only after investigation.

Shri Raghunath Singh (Varanasi):
Was there no fire-fighting equipment?
Was it not commissioned?

fire-
After
the
there

Shri C., Subramaniam: The
fighting equipment was there.
the news of fire was received,
fire-fighting equipment came
and put out the fire.
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=\ go Wo @y ;. (Tap@w) : F0

g 713 g & fF % qgd ot oF aw

am @i A @ @ e § el

sfaa iz woghraa #11 Adt fFe war?

Shri C. Subramaniam: The fire-
fighting equipment was there....

Shri Shashi Ranjan: But it was not
in working order.

Shri C. Subramaniam: And it was
the fire-fighting equipment which put
out the fire.

Shri Shashi Ranjam: But it was not
in working order.

Shri C. Subramamiam: I do not have
any such information just now. An
inquiry is being made, and perhaps,
further details will be available there-
after,

Shri Indrajit Gupta (Calcutta
South West): Although I know that
the matter is under investigation, I
would like to know whether Govern-
ment’s attention has been drawn to
the report that behind the mystery of
the out-break of this fire within a
space enclosed by barbed wire lies
the long-drawn-out quarrel or rivalry
which hag been taking place at the
HEC between two rival wings of the
INTUC struggling for recognition
from the authorities. This report has
appeared in the papers. Has it been
brought to the notice of Government?
Will the police be asked to investi-
gate into that also?

Shri C. Subramaniam: The police
are investigating into every aspect. I
am sure they will take notice of the
faction which exists in the labour
union also,

Shri Yamuna Prasad Mandal (Jai-
nagar): In view of the fact that this
is the second fire there, what steps
have been taken to prevent the recur-
rence of such sad event?

Shri C. Subramaniam: To say that
this is the second fire is a little bit
misleading, because the first acciden:
occurred when a spark fell on a pack-
age ang it caught fire and it was im-
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mediately extinguished. As far as

this fire is concerned, there is some-
thing more behind it. That is why it
is under investigation, and we would
be able to know the facts only when
the investigation is complete.

=Y T Fex ga@w g (ew)
7 78 wE & 5 T8 w3 faew #%
& wT fars & Seffrafar srarem
Fag §faadm o few =xa
g € amy 1T I gEaT

- ¢ 7T ag ad & 5 g safae
o {5 ag dees Fr amq 4@ ?

qAR LW : HIEA FT 94T Al
TAIENIE F I |

Shri C. Subramaniam: Whether
there was any sabotage or not is a
matter under investigation,

Shri Ramshekhar Prasad Singh: I
am sorry that the hon. Minister has
not perhaps followed what I had said
in Hindi.

Mr. Speaker: Nor could I hear the
hon. Member.

Shri Ramshekhar Prasad Simgh: I
shall repeat it in English now. There
were altogether six fire brigades, out
of which three had gone out of order,
and there were no drivers for two of
the remaining three. Is jt a fact that
this was due to sabotage?

Shri C. Subramaniam: As I have
said, all these matters are under in-
vestigation now, and I would not
hazard any opinion just now.

Shri Ramshekhar Prasad Singh: The
existence of the fire brigades in that
condition js also a matter for investi-
gation.

Mr. Speaker: The hon. Member has
put his question already, and he has
said that three of them were out of
order because of some sabotage. The
hon. Minister says that that would be
known only after the investigation is
over.

Shri S. M. Banerjee (Kanpur): After
hearing the statement of the hon.
Minister it appears that it was a case
of sabotage. I would like to know
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whether the investigation has been
entrusted to the local police or to the
Centra] Intelligence Bureau or to the
Special Police Establishment.

Shri C. Subramaniam: A special
officer who is in charge of security
arrangements for the public sector

projects is also associated with the
investigation.

12.09 hrs.
RE: MOTION FOR ADJOURNMENT

Mr. Speaker: Now, papers to be laid
on the Table.

st art (femme) : weae wEw,
4 wF o s fear oar
HEE AR FFe & aR A, L.

TR wEE ¥ Ay Saem
g B ¥ s 7 foar @, A 9w
AT F AGY ST FHY )

aH W FrAE s e
ar, Wk 4 I fm, qq i W,
Fgr o1 o 4fF g7 woise & g w
I9 W@ E @ AR SHAH IAWT AAHA
STAT AT TFAT & | FIH7 TEN FT YIS AT
+9 gaq faer Frerd @ Sg HlF )
@R ferm Fvamy g™
fau mrIsr ag FWART TWE@ HIR
2t fpar mn

S ¥F W aEeE, & oo
£% Q1T A1 A FAT A1 E | fraew
Riffmam@amwaligfF @
T &1 AAT Y AT AT Ig TEHT q&GA
¥ o7 S | gAva 41 39 a9 # § far
FHOHT FEIE T 77T § 5w sw
TWmF IR AR ag AMA T R
g1 T a1 W F G THAE T 1 qg WA
ST AETE WL HHA BT AT F FFAE
g T A FEa g 7w A aud
gt Fal 7R AgE F AR ¥ 3| '
T gere faare T fFar A< gEwT #%

FEBRUARY 14, 1964

for Adjournment 798

AW WERW C WE WY A5
oo w1 g7 foar 1 ¥ TR gy oY
£ 3% 78 A Fg T g FF 7§ waw
TR FE TRTE AR F€ AR {Fa
|TEa F1 farFrad & at Sy a7 g
gt fF a8 3R 9 JTEHT qoA fasma
FY FAATE W AT el § aqrfen & o
oag § AFFT qET T FT grew A
IR TR I3 FT QA0 § 789 W 7
T g fr g 3fvm 78 § 1 wwax e
R T amaT STAd FT QUAT T a9
@ § R W a7 g § A 7
IR AT G § IqH wHEE TR &
# o R e wEm 5 ooy
Iqa1 afy forgma & @ 98 wF oo
9 o1, g ¥ 9 AR 99 @9
grad | fR wmw § d5 T qEest
F A AR a9 A ITHT qEeAT T 8
ar g faa a3 § 1

|} IO T@H AT OF fAdeT
fr & agi agk 9% 99 IS W} aIIT
FE AL FE ISV A & | TRE AT 3% &
fF & o1 &, Fam & R o R faw &
FT T UG § APA AW TGS TG
¥ & ogi o ard 9org I fge AR
T @ wdi oot §fr g
T wigd dwer 2 fF ag A agr
e ¥ oA & 97 1 A WK zwiag
¥ @ a9 F g9 F A & @A
LIFL (N

qeu AT : 99 AT g
ds g | AMOF A arag & BF g
R FE RAAT] A7 G T 19
qA & Tl § Afew Fwt g AN
A& £ | TFT hEeT FAT W g A
£ AR @Y FY AR F 79 hEr
2 frar # 9g WO qAA N AT
79 AT THH A AR [F ALY A
FEATE |
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=Y an : were 7Ry
VN AR ;. WG AT 4 ATH |
AR & A9 qH FL THEE ST

®E

=t TR ;T A AT g AT A |
wrfaT & agt 9X 39 @TE ¥ 9 W
AT g, w0 g F sfy freaard @
Fowwr f5 & agr o fwmr amgar g
TR AT T @I | TN CHFS A
JaTg T I9IE & AR, .

sreaw "gEd oA § FE A
¥ f5 7w 95 s AfFT =79 QR
IAGA F FEEAE F aqmET TR

R E

| IO TeAT AEEA. . .

WA WY : 95 137 |

N anre A gy Afq W g F
F FrRIETEy § anr ST AfF 9= wwT
F feafq &, 7@ fv = fa aed
T @Y AT, ..

TR WA : AT qH ARG §
FEIL FY A F THAT T30 . .

Shri Raghunath Singh (Varanasi):

He should be named.

Y aEeY : Hewe AER, § ugi
99 ¥ ST ¥ ael ) q9 FI A
g A & o9 w9 w7 qA. L.

TR WA . TF AEAE G
Ffageet A & w=Ee e@ Q@ §
2069 (Ai) LSD '
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T I @ § 1 5 I & fadas
& & g weew & #g R T wE
ST FAT I |

sY aERY  eqw weRa § ww ¥
frazT . ..

werw WERA ;T & WY FY ATY
¥ QI FT R T AW IFT g Fgal
g o v amam S w oaw @
FHAE T T T 2 Q@ & A T
ITET I @ § q@ivw ag Ay fm ¥
g grew & amex =% o

N AT FE OFT TS qaTR
(IR P

TR ARG : A AE W
ot 731 § fr ag a@ v ¥ fau
TEE ¥ TR I I AfHT 97 WY
TF G AT T FTCR S |

Shri Frank Anthony (Nominated—
Anglo-Indians): Why don’'t you sus-
pend him for a week, Sir?

Shri Raghunath Singh: I move that
the hon. Member be suspendedq for
seven days.

Shrimati Yashoda Reddy (Kurnool):
I second it. (Interruptions).

Shri Ranga: What is this hallabaloo,
Sir? I do not understand.

Shri S. M. Banerjee: He is obeying
you Sir. (Interruptions).

Shri Ranga: I do not want to come
in the way of your ruling. But I
do not know what this is all about.

Mr. Speaker: I will explain to Shri
Ranga.
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&t TR (F) A
STEAT St Y g e L

TR HEWET TGl AT 95 AR |
He had given notice of an adjourn-
ment motion which I disallowed, and
I have told him that because the
President’s Address is being discuss-
ed now, and his party is likely to be
called today, he can take up any
matter that he likes, and he has the
earliest opportunity for which that ad-
journment motion was intended. I
have disallowed. I have not given con-
sent to that adjournment motion. He
stood up and raised it again. Then I
explained to him that it is the proce-
dure that if I have disallowed, or not
given my consent to any adjournment
motion, and if the Member feels dis-
satisfied, he can come to my chamber
and discuss with me as to whether he
has any substantial ground for me to
reconsider it. He says he is not pre-
pared to come to my chamber to dis-
cuss this thing and that the House
should decide. I have told him that
the House has no power over my deci-
sion in this particular matter, though
the House is sovereign in all other
respects. Then I asked him to dis-
continue and not to be an obstruction
in the proceedings. He disobeys, he
goes on. Then I named him and
asked him to go out for the remainder
of the day. He does not obey that
even. He persists in this behaviour,
and now the motion has come that he
might be suspended for seven days.

Shri Ranga: I wish to move an
amendment. It ig much better....
(Interruptions).

= TUWTAR © qF ALY qrIAT

Mr. Speaker: I would enquire from
Shri Ranga as to what is the proce-
dure or remedy for me if I take a
decision and then he disobeys that
also and he does not go out?

(At this stage, Shri Bagri left the

House).

Shri Ranga (Chittoor): Then you

have got the usual procedure. That
is why the Marshal is here.
Mr. Speaker: No, no. He had al-

ready been suspended once before for
seven days. This is not the first
offence that he is committing, and
therefore, when a motion has come, I
have to put it, but now that he has
gone out, I do not think there is any
need now to proceed further with
that motion.

Shri Raghunath Singh: I withdraw
my motion.

Ht TRWAART . WAA T,
A O AT g AT g dw g
Tt st F wfow & FaR S«
T 989 § 9 99 I FE o gHAT &
fsm ag ==t smfe wgi o # 9 ?
aw A foafq o waee & 1 AW F
T st # feafa a€ a3 § Ak
wfay a0 frae & 5 feafq & oo
W &1 & § @I gC AOH AT &
g 39 o) fga & fam aww =
=fgT 1

WEqW : AT [T [T G2 A4 1

12.17 hrs.
PAPERS LAID ON THE TABLE

MINERAL CONCESSION (EIGHTH AMEND-
MENT) RULES ETC.

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I beg (1) to re-lay on the
Table a copy each of the following
Rules, under sub-section (1) of sec-
tion 28 of the Mines and Minerals
(Regulation anq Development) Act,
1957: —

(i) The Mineral Concession
(Eighth Amendment) Rules,
1963 published in Notification
No, G.S.R. 1595 dated the 5th
October, 1963.
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Table

The Minera] Concession
(Ninth Amendment) Rules,
1963 published in Notification
No, G.S.R. 1685 dated the 26th
October, 1963.

(ii)

[Placed in Library. See No. LT-

2035/63.]

(2) to lay on the Table a copy each
of the following papers:—

(i) Annual Report of the Heavy
Engineering Corporation
Limited, Ranchi, for the year
1962-63, along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956,

(ii) Review by the Government
on the working of the above
Corporation.

[Placed in Library. See No. LT-

2283/64.]

JUuTE (LICENSING AND CONTROL) THIRD
AMENDMENT ORDER ETC,

The Minister of International Trade
(Shri Manubhai Shah): I beg to lay
on the Table a copy each of the fol-
lowing papers: —

(i) The Jute (Licensing and Con-
trol) Third Amendment
Order, 1963 published in Noti-
fication No. S.0. 3423 dated the
14th December, 1963, under
sub-section (6) of section 3
of “the Essential Commodities
Act, 1955,

[Placed in Library. See No. LT-
2284/64.]

(ii) The tea (Second Amendment)
Rules, 1963 published in
Notification No. G. S. R. 1936
dated the 21st December,
1963, under sub-section (3)
of section 49 of the Tea Act,
1953,

[Placed in Library. See No. LT-
2285/64.]

(iii) Certified 'Accounts of the
Coir Board, Erntikulam, for
the year 1962-63 ang Audit
Report thereon, under sub-
section (4) of section 17 of
the Coir Industry Act, 1953.

[Placed in Library. See No. LT-
2286/64.]

GRANT OF LoAN TO LICENSED SALT
MANUFACTURERS (AMENDMENT)
RULEs

The Minister of International Trade
(Shri Manubhai Shah): On behalf
of Shri Kanungo I beg to lay on the
Table a copy of the Grant of Loans
to Licensed Salt Manufacturers
(Amendment) Rules, 1964 published
in Notification No. G, S, R. 151 dated
the 1st February, 1964 under sub-
section (3) of section 6 of the Salt
Cess Act, 1953. [Placed in Library.
See No. LT-2287/64].

DeLEr ELECTORAL CoOLLEGE (ELECTION
OoF MEMBERS) AMENDMENT RULES

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
I beg to lay on the Table a copy of
the Delhi Electroal College (Election
of Members) Amendment Rules, 1964
published in Notification No. S.O. 330
dated 21st January, 1964, under sub-
section (3) of section 28 of the Repre-
sentation of the People Act, 1950.
[Placed in_Library. See No. LT-2288/
64].

12.19 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayam Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 17th February, 1964, will consist
of:

(i) Further discussion of the
Motion of Thanks on the Ad-
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dress by the Vice-President
discharging the functions of
the President.

(ii) General Discussion on the
Railway Budget for 1964-65.

(iii) Discussion and voting on the
Demands for Grants (Rail-
ways) for 1964-65.

12,194 hrs,
BUSINESS ADVISORY COMMITTEE
(TWENTY-THIRD REPORT)

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Twenty-third Report of the
Business Advisory Committee pre-
sented to the House on the 13th
February, 1964.”

Mr. Speaker: The question is:

“That this House agrees with
the Twenty-third Report of the
Business Advisory Committee pre-
sented to the House on the 13th
February, 1964.”

The motion was adopted.

12.20 hrs.
JUDGES (INQUIRY) BILL®

’

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): Sir, on behalf of Shri Nanda I
beg to move for leave to introduce a
Bill to regulate the procedure for the
investigation and proof of the mis-
behaviour or incapacity of a Judge of
the Supreme Court or of a High Court
and for the presentation of an address
by Parliament to the President.

14, 1964  Motion of Thanks on
Address by the Vice-
President discharging
the functions of the
President
N e weAmE  (FEE)
qeqe A3, & I faw F e
fadw w3 g #0w @ fa=r § A
o Y AR ST AT F FROw
sy & fax fFar @ g ) & geAr
e § 5 a@R # o faw a@ w7
Fa1 wigeR &, w=fF IuF T s
e @ & fF ag i dw AR
TS ¥ G #Y a3 qF A0 A
Y £7eq Agea fawr 7% ) (Interruption).

806

Shri Raghunath Singh: It is a reflec-
tion on the Prime Minister.

TR WERA : TRISEH 9T U]
T dt g &Y T § | ¥ ]
A TreTE ¥ fa 1 A €

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to regulate the pro-
cedure for the investigation and
proof of the misbehaviour or in-
capacity of a Judge of the Su-
preme Court or of a High Court
and for the presentation of an
address by Parliament to the
President.”

The motion was adopted.

Shri Hajarnavis;
the Bill.

Sir, I introduce

12.22 hrs.

MOTION ON ADDRESS BY THB
VICE-PRESIDENT, DISCHARGING
THE FUNCTIONS OF THE PRESI-
DENT—contd.

Mr. Speaker: We shall now take up
further consideration of the following

*Published in the Gazette of India, Extraordinary,

dated 14-2-1964.

Part II, Section 2,



807 Motion

motion moved by Shri Sachindra
Chaudhuri and seconded by Shrimati
Subhadra Joshi on the 13th February,
1964, namely:

“That an Address be presented
to the Vice-President discharging
the functions of the President
in the following terms:

‘That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the Vice-
President discharging  the
functions of the-President for
the Address which he has
been pleased to deliver to
both Houses of Parliament
assembled together on the
10th February, 1964.”

Shri Balmiki.
=Y aetw (g9t) : geaw wE,
# oo #1 g3w & wAwd g fF oo
¥ qF aw F owEes fem g g
Jroegafa St & wedft @ o
frarey gu W @ F @ WY
g faar &, 59 & foo S®)
A AW FT WEATT WA F a9
<@|r v g 1 & o 99 geare ® gfm-
fom &1 gu 39 T AT R g

w9 gfem: wag,
|9 &g faamar:,
SERC PRI EC S
AT FFET =R 3 |

T ag A B frogw oo [ F
it afet # g’ gawr S
FOT | GATA TSEMT F1, FR AR
T F1at F71, ) eI € fr gw Wiy
T gET T GF | g 3F & fF 97 g
3 X A FT ATHAT g, JAMT T
g &7 feafa = 3, afew e o
[ H uF AT AEE a9 g 8,
AR TOF F A [T AT TOF
W fr g aga & wEQY Al
& & Y sraRwar | |
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AR I St ¥ waw mfiy-
TS & A T HAF qHATH I A,
R § wfaw gHEE gl "I =g
fawFe wraet wRAE, WU AN
T (Far € ) 79w 3 ¥ gW "qEy
¥ ¥R T TF AR TG F A F
YEREX ¥ FeER # feam FY
oY 9¢ ® & X wweEE & g
cszwfm% | gHIVETR AR feu uw
T@H & AR faRiw & I7 @1t & fow,
St e €, AT 9K AeER g, gt
¥, foad gu &, fox 918 a8 a<ere iy
T WY 4T T 9T | 7g 37 § {5 agi )
Y T fa= & 7 a1 I THFC F
O g g 3§, NIfF g a1y
T AT g 1 Afew area { oA
TR T | GHIGEIE F ATIRAHAT ¢ |
farrg TR Ao wsT AT ¥ @ A
s g, afer swmER ¥ fau 39
AT IAH FAT g1 §, TS T
gfaard Sudew FT gRY &, "
HIHT AT g § R ]| F v Fqww-
Il FT G FA FT ATEIEAT v
g, 918 3 fawward sfaw & ar av-
o= 1

TN 39 &t ag Fw @
IR & amA €, 59 Rl gwe
FY TETH AEAT AGl MY A1ET
F 39 faa< a1 7€ g 1 afe W A
YHISETE AT &, a1 Jaqred & aray
% faaer & anet w1 ffa w<
R | afs g 3§ IR & areey
) fraw 7 N F FR T AN
I 9, afS IATET F ATl
TR AT T FA F I AT T
AT TR, A% 99§99 T I F SqF
7 fFr a8 AR W PR § AR
AR AER AT T A6} 8 /i
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[ avewrT]

T dar 9, @ W faA ¥ oW
AR F frgra ¥ 937 g7 IR &
¥ fazaw & 5 gw SareT ¥ aret
F W TR ¥ Afaq 71X 5 FE g
T fFm 7 @ 9%, 91g 98 F1S w
AT &1 AT 9T FI@METL &Y | 57 qR
¥ gmr-fagier & 7 faaiw earg 3
FT HramEar ) ok W AR e
TG faar stmar 2, @ gw wweAE A
faam &1 A T 97w E

FTAFAT 3@ arF ¥ ¢ fowr
S FEwfE A e A E g
AR F7 QT fAeT & WK @q q
I FIMALAT Y T 7 I A
&1 Y agrar fear md, snfw dgEa F@
a1 feen st &1 Wfed 1 @ AR
fRY e W[ N graEmEaT 2

w5t aF faaor & At & frifra
X FT FAN g, 9 WY TF oA v
ST &, AT TGIT T G F A
feafs 7z & fF Y€ ot ag ST
AR F AT A Q6T @, e =R
Ag TE FIEW § deT % 9 @ 6k
R & W daT A A @ afz @w
FegH! BT AT AW F I
FIA Y FRiET qITT FY AT, T
W FEISAR T AT AR 9T q6 §
Wy 3T fr fefigae award mfefaw
¥ werar g, e ¥ afomeasy
AR T AT AT AR FY
ST Y et & 1wt fodt 9 ey
a1 dFS A A faw qwar
IfFT T T AW FowON qFH
N 9 @ AT w3 F fag ow
A dre W TG faear &)

¥ guwan g fF o= g 2w
FEIAATE HT ATEFAT 2, a T aF

FEBRUARY 14, 1964

on Address 810
by the Vice-President
discharging the functions
of the President

& ST & ArAl & aifaa Tl
@ § AR faawor ¢ fa@w frsor
@ T AR FT SET FT AEAEF
T ITAe L FAS §, T AF &
ATATE &1 T W 2V 98 97 & |
T fadw wwg & 5o AR fadw
S T N FEEEar g |

7% 701 919 § fF g Suree-
off St & o7 Tl F aEEE @
e g sy &
TAR AW FT IqTIT QT § | IJARN
FT INET TG § AL qg G-I’ ]
T & afew o7 9% &8 F I
T WA §, I€ GANOAF & § AG TQT
t o) adr #r gwfy I ATASEE
MR Fwes @ gt & foaoe
O afgr @ g @ ¥ QW
FT g ? ol @1 Qw oA 0 A
# 7g g & fou da § 5 w@r o
FTET A W ¥ ¥ 9 arer amEer
T FEEAT 7T 9T &, 7 fFam 1 w1
@ ary £ | feum v a9 o)X A gy
faear & % 7 S99 @i q@r @R
faedt & | TI-FT FEATITIL FT T®
fadiy e fean wmar @, Afw 99 A/
AT F A W TF TR Fongfaur
&, form Y 3 & gawTe 7 oA A
qEar g fawwsT O feafa &, qafs
T FHISEE F1 q@ B §, Av gArT
frdw eqmr & iy fF g et
1 graws glaard fead 1 S ey
7% oY o € g€ @, AR q@ T A
g 9§ A Ad F Fifaw TAW B
TEE@ & | T AT B @@ F Ay
FTe A fFEEl ®1 @9 wAEEE
gfaard &% # gravTwar ¢, arfw 3 &
FT JAEA T qH | gATA St aC&TA
A &, gAY wfuwrd @ T
¥ oA gu § 7 AN § SIEEar ¥
0 FQ F 1 fawewe # wE T
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g 5 aft ¥ 7w § 9 ofewrd & go
& STy G T I FIET AT AGY
gar 2 famm f5 oF s R
F #Y g7 & | a7 qE & 5 ol g
3 F 3F WO ¥ /9 F ¢ AR

& W F A147T G@AT &, IT AT &

s FRa amar @ ST AT adF S
%, Am ATgT W E, I A A w
ST 1 AT @ fag g oA ww
AT TS 1 g & Al F Frr
F ITAH TR FI

a9 2@ f6 3w F wi® WA §
freggT &, @@ ¥ FW § fyestw
FITNfeIm g TR GEFA RN
QEIHAT §, W AR fa@w sy 27
FT graw@Fa § | A TS IR AT
# IO MW F G AEN A W
qgi ¥ fyogya #1 @ & Ifvq @
a7 | & weear # A B ooty
FAUA X TF AT FAGT 9 AR g
37 fres wor &1 AW FA 9T 91
AT g O F & w7 F waAT AT 1 WY
# aferar & w911 T ¥ fedw 2
W FT, qg B AT F eI w7
3" T AW qET AW A AT | 9
& GAEIE $T A0 TS §, I gH
%27 & 6 30 Y g7 7 ¥ JT T
LW RTIAFT AR
T AR &7 WY ST F <@AT RO Sy
fred gu § fow TR 7 3w ¥ fwfr oY
MM A A, I A Iw @
wit § A s TEAT g S frsl
gT # | v A fadw s [ A
L § g @7 ) SAfT T W

TR .7 A GHaNig Ao
T SEF Y AET § ITH g AT AL
A FT qHA | IgF A B WA FA
¥ foe gw feely ag & o o A 9§
§ 1 %@ arq Y gaTR SuRTRafy Y F
o e frm @1 & A g B -
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o= &<t & 27 9w 78 93 &, fefom
gat ¥ 7 fres TU &, S9-37 & &Y
o1z fqam sre fear s A S =
& S *71 T FIA FT Fyfore A 07 4
EE A F oY A fawer ¥ §
AR AT §, g ANET F S A9
fagar &, § oft garv amT § ) FEi-Far
FIT-HAT HIATT 78 T, 7 A gATR ATHF
&1 39 ¥ g gaw 37 9fey WR Sy
FHear § IR g FA F Rfwrw
w7 18y | g w9 S berd 9
T IR T aga g aw
IHT A, T2 7 A0 TF 1 FT
X W g@H Aqn ag Freear &
W qgT F9 FL NI E | gH 10y
wAfm My AT AT s g § ¥
FT IR BT AE T FIA T wHAA
| W gW F g fFaT ot S 959
TG TdS fTeaT # T g oFR
TFT 3 | TR AN SR gAR QY
SETE §, & a€ AN qF BT 9T =
AT Y T § 98 ¥ 9§ Fa0 |

§d F IR F I TF TEH
2, I | FY AR g faew e
] T wEwEar § | W@ fow ag
w&4 2 f e & S AT gea g,
IEN S wTTEE g , IR AT
e g feum & fag Fu aew der
A7 37 Eofew fpama & g A gy
aff 73 <t & 5 ag S amwel @
SRIET I5T G | fFAW A SO emran
@ gt & fF ag 7w wua #1 S
FT TG G A OF 91 99 % | IGH
AT & FX IAHT I§ TG a9 A1
9T § W AT T EQ € |

7T T2 & & A qgEsfew
g fa & Jgi W fFem swm T e
@ Al &, Ao 9T Y g W @
el &, TG qg T FA GFAT ¢ |
AfeT e 3G v ¥ FaErsfaT s
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g G W E | TTHT AN I aw gy
T FT @ | TH AW A &
WL TG AT B, AiEl F HwEAr
A § TR 9N T ETE | -
IR T ag7 A4 T § fF 39 A
T & A | TGT TF A B Glaur
FT qrag g, 98 W o1 OreT fFaE g,
IFF! AT TG EIAT § AT TR FAT
BT Y & aY FHT I ST T AT E
1T R § STy 7 A FE Aghd
wiar FT & & AY 7 wmmife aTs-
AT & swnifcg s E quT @ AE I
A weqTg & AfF T N X W
TET FH AT § IR0 T e qww g
S ST FAeraT ot § 39 9T AT T 7T
IS wfgs T T & | 3@ A A
st =gk & o e €

oY FATIAT AT W@ & | TS Tqw\0
T € 1 g 3T F AW F AT AR &,
T AW FT AL T TR &, 7
o FZT § A Jg A T=67 IO & |
AfFT quTaTE F T F &1 g § T
TEE § | TF a FUSEIgwar a9 ¥
T wEe AR gAY w1 ¥ A
FFEC T & | WG IF qT-
Trfgwar &1 arg F, g9 3% A
M H @ TF § | gAR W FT fawrerT
T, STEl SR 3T 3ET AR JET
§ AT AT FT ANGR Y | TF F
FRfFeadt 7 Fg1 a1 AR F4AT FG
T | gH A 7oA dfae § au AT
AT E 1 AZ I AT E 1 EH AT
9 FT AR FW § | gHIRT qeHET 3w
aifee F1E W e @ El,
TgFT O W 3fezwror &Y Ffww gw oo
SeUHETH! & Wiq IIET TG @ gHY
§ | aifFem gl ¥ Aoraest & 9f9
et &, wfew gw gaEe a8 §
weEEEl 7§ TG afer g gfem
wEE ¥ A=l W §w ¥ AW Ay

FEBRUARY 14, 1964

on Address 814
by the Vice-President
discharging the functions
of the President

fed & A 99 ¥ seOwefwaT G
e € 1 afem gk 5 W & faeme
gfeada § W I T A9 9 At
¥, W AT wgE e 7, W FY qHISA-
Fidl faarear § g1 53 fawa@ & ¥
Ffer ag A oA AT 99 R A
¥ g% W & FAT F 99 F TEY qraqw
s § 5 g Wi s gt afeee
¥ &, I HoUEEAT &, TR I HRX I
F AT &7 @ F fAg gErd e &
a<E & F1E faaie wew T Sey Ay
AU AW W AR fauw ¥ ¥
qIH{T FIAT AqrgAT § 5 AT <@w
& fAu o &R e I AR A
ot Fifew o1 7 @ | WR T T7
Fgar & 5 "t Y gger-agE 8@y,
v I@ FT AT AL AT GFAT § ) EH
TEE A G TH @R W T
g T oSN aifeeE fRY A
TAEfa 7 g, gardy qY At €
A gFt @ ok 9w gfee ¥ gw
T gH7 § | fow axg F71 am@mE
qfET F A9 3w §27 71 <ar
IQ TG FT ITATF gH H9T W 7 a7
T BT FT § | o fR ofesm
ZUHT IgT ARLT § FH o7 § AR
TeTHETF] T AT FTAT 5, ITHY
T ¥ AT ST & d1 H FgAT A1Rar
g & gl s T fag wow
T@E @ 2 AR ITHT g7 T8
forg #1§ FT IoT T @, g FERT
IMT FI, I §9G FIT I8 |
FUTAATR FT qF ¥ A7 A -
arfadar AR weqwEar & | 3 M
wgHi &1 A w9 & fog g afxm
BT 2T AT I AFT TS FIA
93 | gl aF geW! w1 v g,
I 9 AEITEAT T AW F I
g, 4 Fgq ¥ fau dax § fF awrdr
TA TR IR A AR I A @
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TT FLHRI #1 AR q, g & 617 €
R qga &t I & fFy & § |
Yo fem ¥ s FgAT TG BATAE )
g It feEr e & 3, @Y ag
T TG gHAT & | T9 gy & ufq 9y
T WG AT TE AT 5, WA g
IS AL @ qFATE | AT IT
feat = fewmrt &7 Sitas £ FrervgewaT
&\ forw qeg & et Y 3 A ¥ geal
& ST 97 IdY aIg & gF W Al ¥
gat F1 Siger & | e a<g ¥ wid Sy
9T FIJ A, A q@ ¥ T & Y
AT grm | for a<g &7 et St g
q a0 JA Y, FaT IETEI gx
AR FTAT ERO0 | T qFT RO AN
QATHGTE FT F1E 79 gY 6T 3, TIGT
TE | T FIEAG et &, I saas-
& HEAT § A 7 afeat ¥ qeafaw
T aifegs RE SAF fAgae &
I AT g1 HFA &, THHT g7 |raew
ERIT | THE WAET JETEOr g 3w §
fafwa F<aT grm 1 T S =Ty 9 fF
WA FT a2 TS FY Ie9qq qOT TG
Ta F 7 FT 43, IFFT IIH T
ST 2T, JAFT I=IAN AL TF TGN
F foro sra@T aTeT & | a8 g9 g4 4
BN 1 aTHE aaT T 9 @y, T AR
¥ g wr gaT @ | WIS Y T a<g &Y
d5 gy § 99 #1 3@ FT g
fax wi § A AF a@T & ) W™
safs M @ "weww feafs g,
gt X, QT ATt X, FSrew @ A,
fFarl ¥, A9gK A AU q9 TS A
FT 3w F TN ST § FgAnT faav
oq W 3W F g W F g § ;WK
WAAFIIM A AT FA ATTATE
A7E AEY AT g A JREAT a0 AL,
XA v &Y A FAEHT 1T &Y, T WA
arr § | AfFT T 3§ e owmer o
T wea ufed it € g
HTATT AT §, ATTAAY FT TEAE G
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awﬁﬁwa’rﬁgﬁmw
# IE B A T@ few A g
At wfEFTET §, A FATe §, St gfew

FUE §,. T ITF a0 faegw ¥ W7

AT 3T § | AT & ST FT Gy AT L,
fe@r g ¥ W1 ARTER @A F
ar &, gt & arq aga g Ay
& 97 Y afexi F1 waw far v g,
I Al F 4w FE W woE
ﬁfmmarwwamﬁmqmg
@A & =y FEa §, 7 a7 §f v
g 1| a8 ST geAr weY g, quar W} §
AP TR 1 faOw o
F E AR AT g fF 9w FRaw
vt ¥ faas &g RO F @
g 9 KH JLE A T W g, T
T T | ZH I HT HEA qH § |

I F AHA FT AT F | H
T g F W g w4, g
S F 79T, ITH FA-THE L -
Wrag T N A wiEt F gfewt &
for w ¥ far ow fad s &
TTETT SoTE A AR T/ WMAEFAT
S FHL FT €417 qHiag foar av |
I9 & fAQ Ararg &1 gwer a€7 9w
g | & =vgan g fF g welt ot g
AEFR 0 [ 219 < | ;X Q4T TG
farar strar & & 9T gE SA S
& IR A G awa & F A g
f¥ 3% v 7 @ §, afew 3 fasgw
ot AT T § 1

T FATETE F1 AT FIQ &, THFA)
T FQ § 1| AfFT W G oAy
geré dar o7 §, o Agax E S
IRy & 9T &1 5w a@ F1 wEa
Srae sadtG FEAT 994T § | AT F g
TN ZrEFe § o o oW § 99w
e F wraw ¥ | I AE H N
B &, a8 T & yEAAT A AT |
@Y g qar s § fF et o
feafs SafY § | A0 ¥ gER WIS,
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AT ATIT § AT g F | T /A
oft ¥ &gt Wy & | K Y TR OF qurA
& Fg | agt o< v A7 arwer o ¥
TR fegam [ amr fF | TAT G F
foma % amr geiee gt gEe Afe-
T oY gl 7R ¥ | & 7Y g
& frdt £ famar 7€ | Afwa qum qAY
T T TgT qHASALAF F AT, T8 E
qTAF Wkl A FEr a1 f5 & WS 7w
A F A= war gafag @ 9T F@r
g fv faowr dzg awt § ok amq 1%
HVT qIF TG fFar o @Fvr & 1
fogaa 39 a1 T T A 99 FAT /T W
B ¥ AR JFa FfF wTHGL AW
fowam Y &, o ¢ fowam 3 & fag
AR far v §, ag Y &3 4t )
IFI AT T A XA F F IR
fora #< faar 5 gw fomag = 3
# guaa g f5 agr ¥ ftfaaa ¢
TRAF F HIL AT TR FT AT~
T § 1 I F AR wfgF fa@ v
R & T AT AT, A q@h 1
FET FTRT weeTAR § ) whwEl @
FT, IT FI AT F1 36 T F F, IF
T AT W ATGY FT AT IS
FT Foeaa o ot § 1 IR, AW
T ¥ TEa FT F foay, dfew &
gawar § 5w T Ao ST 9 Fre
FL TAT 9 1A & qTHY agr & Fowam
FX & & aT | fewaw 9 ¥ A A
g\ & e femrm = g R
YT J e Ry ag o {1 S oo
W arw § A frwEw 3 AW AR
feraa o aror AT o HA ¥ TREd
T F F 5 gw foaa aff &4, W
e 1w T A F4T, A wSFTENET |
AN FA I TREF @
g #t Sfaar FQ@ F A o ot feafaq
& a8 W= T & 1 ¥ 17 wesl %7 wEn
F foag due g 5 dieT TR a1 A
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W & A T IR g g,
afFT ag w7 T ¥ € W) 7 wwr-
MY IF | WA F fawg oF qaat
AT IS HR A T L AT AT &Y
TQ,IT AT AT AT AEA TE
Tt FT A F fod 1 v ¥ A
g, fad 37 &, ag o ard #, Awy
F 1 fo5T ot 7 AT 98 7R 39 R g
¥ gererd ¥ 78 wYra qgw I fF
Zw foeaa 78 3 | v w1 v & B
qE TAF GFoT FT T F | FATT
FA TR g ¥ = Tuad
FT T T AR T fhel €T 9T ST
Iqd AT FT AWGE T GHAT T |
R AE & T § ar F A9 F oy
LRI COE G ]

a7 faqw gwear 1 a9 § 5 &
fafoerg wfram frass e o @ &
W & HT AR I TR FIW IS4
fom & 2w & weeTaR 93 %, v ¥
FTWT qIATELT IAF & qF | Afe a8
T &1 FFAT § T W F 7 EWreRTA
N WA ww ) W F owfF 9w oA
AT, WY WA F qiT AW FY sqra
F arq w9 faor # wae #X)

T Wl ¥ g & Asgafq F Agor
F fau gae @M E 0

Shri Hari Vishnu Kamath (Hoshan-
gabad) - Mr. Speaker, we are meeting
in the seventh session under the
lengthening shadow cast by the sinis-
ter; hate-filled conspiratorial alliance
between China and Pakistan against
our country, the anxious and bleak
prospects further darkened by an in-
effective, inefficient and corrupt ad-
ministration and by the cloud of the
Prime Minister’s illness which, in a
manner redolent of the old dynastic
royal and feudal times but wholly re-
pugnant to the spirit and processes of
democracy has sparked off a non-
violent, if still latent war of succes-
sion in the ruling party, at a time
when all the energies....
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Shrimati Lakshmikanthamma
(Khammam): Sir, on a point of order.

Shri Nath Pai: There is no poipt of
order.

Shri Hari Vishnu Kamath: I would
only submit that it should not be
debited to my time,

Mr. Speaker; What is the point of
order?

Shrimati Lakshmikanthamma:
Every human being is bound to be
sick some time or the other. So, our
leader also has fallen sick.

Shri Nath Pai: So, we are full of
sympathy for him.

Shrimatj Lakshmikanthamma:. Hon.
Members should not be allowed to
refer to illnesg of members or leaders.

Shri Nath Pai: When he has all
sympathy for the Prime Minister, why
are you objecting?

Mr. Speaker: In my opinion, it can
be referred to,

Shri Nath Pai: Sir, she should
never be allowed to raise a point of
order. She always raises points with-
out substance.

Mr. Speaker: Would it apply to
other members of the opposition also?

Shri Nath Pai: Every time she
vaises points of orders without sub-
stance. .

Shri Hari Vishnu Kamath: I am
sure, the Prime Minister himself is
pained by these unseemly develop-
ments because, knowing him so well
as we do, he would have a sense of
joy, of fulfilment, if the democratic
process is allowed to take its normal
course. I have no doubt in my mind
that 1 am voicing the sentiments,
thoughts and feelings of my colleagues
here on both sides of the House and of
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millions outside, when I pray to God
for his speedy recovery and restora-
tion to normal health. But for this,
may I submit in all humility, he
should divest himself of his onerous
duties and functions and ask his party,
the Congress Parliamentary Party to
elect a leader of their own choice, of
their free, unfettered choice and if
that is not acceptable to him and to
the party, I would suggest that it is
high time that a Deputy Prime Minis-
ter was appointed without any further
delay so that, God forbid if he is
temporarily incapacitated again, the
Deputy Prime Minister can take up
the Prime Minister’s work at once,
just as recently since the time when
the President unfortunately fell iil the
Vice-President has been discharging
the functions of the President,

820

The Vice-President has in his add-
ress referred to severa] matters that
naturally weigh with us very heavily
at the moment but before I proceed
to those subjects may I briefly point
out two omissions which are rather
glaring omissions in"my humble judg-
ment. One was when he referred to
the honoured guests during the last
few days, or the last year, he did not
mention, perhaps he forgot to men-
tion, the Chairman of the Revolution-
ary Council of Burma, General Ne
Win, who was here recently. It may
be that the Address was prepared and
printed before he arrived here but,
certainly he could have departed from
the text and briefly referred to the
arrival of Genera] Ne Win in this
country.

Also, Sir, there is another serious
omission. I am rather sad to note
that while President Kennedy’s ghast-
ly assassination, which shocked the
whole country and the world was
rightly noted by the Vice-President,
he did not remember at that time to
note that our President, the first Pre-
sident of India, passed away during
the last year, that is, on the 28th Feb-
ruary or the 1st of March last year.
That should have been noted in the
Address. I do not know whether
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these omissions are symptomatic of
the slight inefficiency or lackadaisical

casual manner in which things are
often dealt with these days,
For instance there was also the

unfortunate incident of the mnational
anthem being played at the wrong
time when the Vice-President deliver-
ed his address. It was played three
times that day—once at the begin-
ning, once in the middle and once at

the end. I hope it will not happen
again.
The Vice-President has very

rightly referred to the Chinese threat
still looming large on the horizon.

“The Chinese threat has con-
tinued throughout the year, though
there has been no actual fight-
ing along our borders. China
still maintains its intransigent
attitude on the Colombo proposals
and Chinese 'military build-up
along our borders has increased.”

May I invite your attention and the
attention of my colleagues in this
House to the resolution of dedication
which all of us passed at your sug-
gestion, at your instance, standing,
with acclamation, on the Prime Minis-
ter’s seventy-fourth birthday, on the
14th November 1962 when we sole-
mnly pledged ourselves:

“With hope and faith, this
House affirms the firm resolve of
the Indian people to drive out the
aggressor from the sacred soil of
India, however long and hard the
struggle may be.”

Note the words “to drive out the
aggressor from the sacred soil of
India.” May I ask the Government
whether during the last fourteen
months since we took this pledge,
this most solemn pledge of dedication
to the nation, one inch of our territory
either in the east or in the west has
been recovered from the Chinese ille-
gal military occupation? Tt has been
reported also that our troops have not

FEBRUARY 14, 1964
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moved right up to the MacMahon line
in the east.
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Shri Hem Barua (Gauhati): There
are no troops.

Shri Hari Vishnu Kamath: Ou:
army has not moved and we have
not taken even civil contro] of the en-
tire region right up to the MacMahon
line. If that be so, the Government
owes an explanation to the nation, to
the Parliament as to why this has
not been done. All along during this
year it is true that fortunately there
has been no fighting in the border but
China has been fighting on the diplo-
matic front, on the publicity front and
on the propaganda front and, unfor-
tunately for us, China has scored
many victories right from Moshi
where our chief delegate, the leader
of our delegation, inebriated with the
exuberance of his own verbosity,
shook hands with the wrong delega-
tion. Right from that day up to now
it is China which is penetrating into
Asia, Africa and now European coun-
tries to our disadvantage, Our publi-
city and our propaganda in these
countries has been weak and still re~
mains weak. The hon. Minister has
just come into the House and I hope,
he will look into this matter. Our
external publicity has been very
weak. I hope, he will tone it up dur-
ing the coming year.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
External publicity is not my respon-
sibility,

Shri Hari Vishnd Kamath: You
have some little responsibility in the
matter. An Indian diplomat recently
told me that our embassies suffered
from severe handicaps because policy
statements are made here before the
text of the statement is sent to our
embassies outside. Sometimes policy
statements are made orally on the
Ramlila Grounds. Next day it appears
in the papers of the foreign countries
and the Government of that country
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rings up our embassy and asks, “What
is it that is reported by Reuter or
some other news agency; have you
got the text of the speech?” and our
embassy. naturally, has got to plead
its inability to supply the text. They
‘wire back home and get the text after
two or three days. That is one of the
things that has hamstrung the func-
‘tioning of our embassies in recent
years. That should not happen again.

The President’s Address refers to
the aid received by us during the
last year. He mentioned, very rightly
50, the United States, the United
Kingdom, a number of Common-
‘wealth countries and the Government
of the USSR. 1 believe, other coun-
tries also have givem us aid. A long
list of countries was supplied in ans-
wer to a question during the last
'session and I think that gI1 those coun-
tries should have been mentioned in
this paragraph, however little the aid
‘might have been that they supplied.

The USSR Government contracted
‘to supply us, I believe, a dozen MIG
'supersonic jet aircraft: but, I believe,
they supplied only six. Out of those
six unfortunately, two have crashed.
I do not know how it happened. I
do not know whether they have en-
quired into the matters as to whether
they are suitable for our conditions or
not and why there has been so much
delay in the matter of setting up the
MIG factory in India. The Soviet
‘Government seems to be rather tardy
in this matter; I do not know why.
In August 1962, I suppose, the contract
was signed. Now we are in 1964; 18
months have elapsed and now the first
steps are being taken. I am afraid
that the Soviet Government is tailoring
its attitude and its action in this
matter to the needs of its ideological
conflict with China. That, to my
mind, is the secret of the Soviet Gov-
ernment’s attitude in this matter and
T am not surprised that they are
moving so very tardily in this matter.

1885 (SAKA) on Address
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The Chinese Government has been
heaping insults and humiliations on
our head and what are we doing?
Nothing at all. Recently at the Re-
public Day Parade the Chinese repre-
sentative staged a calculated affront
to our nation, not merely to the Re-
public Day crowds there but it was an
affront to the nation. And how did
we reply? The next day or two days
later the Government allowed Mr.
Chou En-lai to overfly India once
again to conspire with China’s new
ally, Pakistan, in Karachi or in Dacca.

Recently we read with some grati-
fication that Shri Chagla refused to
attend the reception given by the UK
Deligate to the United Nations Security
Council. How does this compare and
contrast with the attitude of our
Government last year when our
Charge d’affaires in Peking participat-
ed in a banquet held by the Chinese
Government in Peking to celebrate—
I shall not use strong words—the
assault upon our motherland by China
.and Pakistan? It was most shameful
conduct on the part of Govern-
ment’s representative. I am told that
it was at the express insistence of the
External Affairs Ministry, if not the
hon. Prime Minister himself, that he
was compelled to attend that ban-
quet. How does it compare and con-
trast with the attitude to the recep-
tion given by the UK. Delegation?
Such things have bedevilled our for-
eign policv all these years. There
has been no genuine non-alignment
at all. There has been, what I may
call, the leaning tower of non-align-
ment, an emotional alignment, a senti-
mental alignment with the Commu-
nist bloc all these years. The Presi-
dent said last year, the disaster in
NEFA was due to the credulity and
negligence of our Government. If
only the Government had followed a
genuine policy of non-alignment, these
disasters would not have overtaken
us. It is unfortunate that the foreign
policy has been bedevilled by such
attitudes of the Government.

The foreign policy is said to be one
of non-alignment. I can only say it
has been a ‘one-man policy’ assisted
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by, in the words of my former Parlia-
mentary colleague, Shri Asoka Mehta,
Man Friday. One man assisted by
Man Friday—they have been the
architects of this policy. It is high
time, now that the hon. Prime Minis-
ter is not fit enough to attend to all
matters, that the policy should be
properly articulated because unless it
is properly articulated and formulat-
ed, implementation will naturally fail.
I hope that in the coming months and
years this matter will be attended to.

An Hon.
Friday?

Member: What is this

Shri Nath Pai: Nameless adviser,
faceless, impersonal gentleman, Read
your primary books properly.

Shri Hari Vishnu Kamath: Refer to
Robinson Crusoe.

The problem of Kashmir is looming
large. I would only point out an
instance, before I proceed to that, how
this fatal fascination or sneaking
admiration for China is still with us.
There has been a slight slip-up in the
reference to Mr, Khrushchev in para-
graph 22. He is referred to as
“Chairman Khrushchev”. I believe,
the Head of the Chinese Republic is
referred to as Chairman,

Shri Inder J. Malhotra (Jammu and
Kashmir). He is Chairman of the
Council of Ministers.

Shri Hari Vishnu Kamath: He is
President of the Council, not Chair-
man and he is referred to as Premier
Khrushchev, President of the Council
of Ministers. He should not be refer-
red to as “Chairman Khrushchev”.
It is only the Chairman of the Chinese
Republic who is referred to as Chair-
man,—Mao or Liu Shao-chi,

With reference to Kashmir, it is
unfortunate that the present state
of affairs is with us because way
back, more than 12 years back, 16
years back, our Army, the gallant
Generals and our gallant and brave
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men were stopped; the “Cease fire”
was sounded and they were stopped
within 5 or 10 miles of the Pakistan
border. Given another week or even
less than a week they would have
hounded out or driven out the inva-
ders from Kashmir soil. That was the
first biunder, the original sin from
which all these present situations
flow. Mahatma Gandhi it was, if I
remember aright, who asked the hon.
Prime Minister to send troops to
Kashmir at once in October 1947 when.
the invaders were within a stone’s
throw of Srinagar aerodrome. Ma-
hatma Gandhi himself it was who said
some time before that—he was an
apostle of non-violence; they take his
mame in vain, many of them—

“I would rather have India
resort to arms in order to defend
her honour than that ghe should
in a cowardly manner become or
remain a helpless witness to her
own dishonour. I would risk
violence a thousand times” he
said, “rather than the emascula-
tion of a whole race. I don't
say, ‘eschew violence’ in your
dealings with robbers or with
nations that may invade India.”

Now what are we doing with China

that has invaded India? That is.
another matter.
As regards Kashmir it was

Mahatma Gandhi who saved the situ-
ation and if Mahatma Gandhi’s advice
had been heeded, the issué would not.
have been taken to the United Nations.
The decision was taken against the
better judgement of Mahatma Gandhi.
Recently there has been an upheaval
in Kashmir, I pay a tribute to the hon.
Minister without Portfolio. I am glad
that the policy for which my Party
has stood all these years, the policy
of full integration of Kashmir with
the "rest of the Indian Union, has
been fully and totally vindicated. I
was glad to hear from the hon. Mi-
nister without Portfolio a word of
appreciation about the soundness of
the policy that my Party, the Praja
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Socialist Party, has pursued with re-
gard to Kashmir all these years.

13 hrs.
I am sorry he went to Kashmir
rather late.

Shri Hem Barua: With the
Minister’s coat on!

Shri Hari Vishnu Kamath: {Over-
coat.

Prime

I am sorry he went to Kashmir
rather late. I wish he had rushed
straight from Bhubaneswar to Kash-
mir. Perhaps, he had not been in-
ducted into the Government and there
were serious difficulties. If he had
done that, if the identification had
taken place earlier in the first week
of January, if an officer of the Home
Ministry had not bungled the situa-
tion by arrogantly saying that who-
ever questions the identity of the relic
is a Pakistani, is a trator—the spokes-
man of the Home Ministry had no
business to say that— this would not
have happened. It the negotiating
skill of the Minister without Portfolio
had been there on the scene three
weeks before he actually went, per-
haps the communal disturbances in
East Pakistan would have been pre-
vented and there would have been
no disturbances in West Bengal also.
That was the mistake which was com-
mitted and I am really sorry to say
that this officer of the Home Ministry
bungled the situation by taking arro-
gant posture in the matter. The Mi-
nister without Portfolio also paid
handsome tribute to the spokesman
of the Action Committee. Maulana
Masudi whom we know—some of us
knew him very well; he was a col-
league of us—as a very fine man, a
scholar, a fine speaker and the soul
of honour and recularism. I hope in
the coming months he will be asso-
ciated with the discussions that may
take place. I plead for a change of
Government in Jammu and Kashmir
in the sense that the new Government
should enjoy the respect and confi-
dence of the entire Kashmir people
and I hope that at a very early date
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the Minister without Portfolio will
take the initiative in introducing
legislation in this House with their
concurrence—I am sure the concur-
rence will come because he has him-
self admitted that people want in-
tegration. The people of Kashmir
want integration and it is only a few
corrupt elements, vested interests,
who have grown fat on the loans and
grants given by the Central Govern-
ment to that State, who are opposed
to integration. I hope the Minister
will  introduce in this House very
shortly a Bill for complete integra-
tion of the State of Jammu and Kash-
mir with other States in the Indian
Union. I also plead and urge that
the Public Accounts Committee, if’
not a special Parliamentary Com-
mittee, should go into the matter as
to how the loans and grarits, crores of
them, given by the Central Govern-
ment to the State of Jammu and’
Kashmir have been utilised and for
what purposes they have been utilis-
ed.

828.

Now, one word about our former
colleague; Sheikh Abdullah, who has:
been detained since 1953. 1 wish
that there should not be completely
a legitimate approach to this matter. .

Mr. Speaker: .The hon. Member’s.
time 1s up.

Shri Hari Vishnu Kamath: We will
adjust the time.

...... and I wish that a political solu~
tion should be found to this question..
1 will leave it at that for the moment.

I shall now take-up two or three
matters and finish. There has been,
a lot of talk about corruption and the
vigilance commission  has been-
appointed. Unfortunately, the ap-
proach to corruption is not what it
should be. Unless, in the first place,
Draconian penalties are provided for-
the corrupt, the highest or the lowest,
and also a proper moral climate is
created in the country—and to that

"end I commend my Bill which will

be later discussed this afternoon—
unless that is done, you cannot elimi--
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[Shri Hari Vishnu Kamath}
.nate  corruption. The Congress
‘tycoon, Mr. Patnaik, in Bhubaneswar,
-challenged the Home Minister saying,
“You cannot end corruption. I chal-
lenge you.” Is that the way one Con-
.gress leader talks to another?

An Hon. Member: That is between
“Congress.

Shri Raghunath Singh (Varanasi):
We are a democratic body. We can
-express our opinion,

Shrt Hari Vishnu Kamath: He said,
"“You will not be able to end corrup-
.tion”, because he perhaps knows what
~corruption is like,

Mr. Speaker:
«opinion,

That might be his

Shi Hari Vishnu Kamath: Let him
say....(Interruption) 1 am sorry to
say that the choice of the first
‘Central Vigilance Commissioner has
not been a happy one, because from
;authentic reports I have gathered
‘that the Central Vigiiance Commis-
sioner, when he was the Chief Justice
+of a State High Court heard and con-
cluded arguments in more than 20
cases but left judgements undeliver-
ed. Now, those cases are being heard
de mnovo some of them going
back to 1961, that is, three years old.
It is agreed on all hands that delay
is the prolific source or mother of
corruption.

Shri Raghunatp Singh: Which case?

-~ Shri Hari Vishnu Kamath: The
Government, I hope, will inquire as
to why the delays occurred; why he
delayed those cases. Unless there
were valid reasons for that, I urge
and I demand that the first incum-
"bent of the post of the Central Vigil-
ance Commissioner should not be
where he is and we should have a
more efficient man who has got
genuine solicitude for public interest
and public welfare at heart.

Mr. Speaker: No reflections should
“be cast.....
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Shri Hari vishnu Kamath: He is

not a Supreme Court Judge or a High

Court Judge now. He is only the Cen-

tral Vigilance Commissioner anolog-

ous to a Member of the UP.S.C. We
can look to the merits. .
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Mr. Speaker: He should have writ-
ten all these things to the Minister.

Shri Hari Vishnu Kamath: I have

made a public statement to that
effect—
One word about Goa. It has been

recently brought to my notice that
the new Ministry sworn in with Mr.
Bandodkar at the head is being ill-
treated—I use the word ‘ill-treated’
deliberately—slighted and insulted at
public functions. Is it paying off old
scores because ai] the Congress candi-
dates lost their deposits in the
elections in Goa? Is it because they
want to wreck vengeance on the
Ministers? I would only appeal to
them that a great task and little
minds go ill together. If there is a
great task to be achieved, there
should be great minds at work. It is
high time the Goa portfolio was trans-
ferred from the External Affairs Mi-
nistry to the Home Ministry.

One word more about prohibition.
There has been an unedifying specta-
cle of two Ministers who recently
under the Kamaraj Plan left office
and they are on either side of the
barricade so to say. One is for pro-
hibition and the other is against pro-
hibition. I hope they will settle the
matter between themselves, and not
come in the way of the Chief Minis-
ter of Maharashtra implementing his
policy, his honest policy, his sane
policy, which he enunciated on New
Year’s eve, December 31, 1963.

Now, Sir, much has been said in the
Address with regard to socialism and
democracy and there have been loud
and long harangues at Bhubaneswar
and at Jaipur. What kind of socialism
is this? At Jaipur, when people were
starving, when the famine was raging
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and stalking the land, our Congress
brethren were feasting ond merry-
making inside the pandal, when at a
stone’s throw . ..

Shri Bhagwat Jha Azad (Bhagal-
pur): Absolutely wrong. We question
this. This is a wrong statement.
We challenge this. We were not
merry-making. We were arguing and
having a discussion about socialism.

Shri Hari Vishnu Kamath: ... ...
when at a stone’s throw people were
asking for a morsel of bread but they
got only empty words at Jaipur. In
Bhubaneswar, the same thing happen-
ed. Congress tycoons some of them,
talked loud about socialism. What is

socialism? You, Sir, in your Address
at Patna said: Democracy is a way
of life. More so, socialism is a way

of life. Characterised by, illumined by,
sincerity, dignity, sacrifice and service.
That is socialism, not the way of those
who spend Rs. 40 lakhs on a Congress
session at Bhubaneswar. If they think
that nationalisation is socialism, I
differ from them. Socialism is a way
of life. At the present moment, unless
administration is clean and efficient,
unless administration is free from
vice, nationalisation on & big scale
will only lead to nationalisation of
corruption and inefficiency. That is
what will happen. If that is what
they are heading for, let God save us
from that kind of socialism.

Mr. Speaker: Now, the hon. Member
should try to conclude. Otherwise,
he will be curtailing the time of the
next speaker from his party.

Shri Hari Vishnu Kamath: I am
roncluding presently.

Above al], like a pall of gloom over
our nation, hangs the crisis of charac-
ter. If the crisis of character is
resolved, everything else will be added
unto us. Let us have a new order.
let us strive, under Ged, for a spiri-
and the Mammon of capitalism and
Jet us strive, under God, for a spiri-
tual socialistic democratic societv in
this country, freed from corruption
and vice, freed from hypocrisy, cant
and humbug. Let us have, in the
words of Swami Vivekananda, a man-
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making education in this country. Let
us pray with Swami Vivekananda, as
he used to do day and night. ‘Take
away my weakness: take away my
unmanliness, and make me a man’.
If that is done, everything else will
be added unto us, and the fervent,
sublime prayer of Rabindranath
Tagore will be fulfilled in our day,
namely:

‘“Where the mind i without
fear anq the head is held high,
Where knowledge is free,

Where the world has not been
broken up into fragments by nar-
row domestic walls,
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Where words come out from the
depth of truth;

Where tireless striving stretches
its arms towards perfection,

Where the clear stream of reas-
son has not lost its way in the
dreary desert sand of dead habit,

Where the mind is lod for
ward by Thee into everwidening
thought and action,

Into that Heaven of Freedom,
my Father, let my country
awake!”.

I commend my amendment No. 3
for the acceptance of the House.
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Shri Krishna Menon (Bombay City

North): Mr. Speaker, Sir, the Vice-
President's Address refers to the situ-
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ation in Kashmir, not so much to
what is taking place at the Security
Council, just now or hag taken place
in the last few days, but to the very
pregnant fact that several rounds of
talks have taken place last year and
that they not only did not lead to any-
thing gainfu] but ended acrimonious-
ly. What is more—though somewhat
unusual in a speech of that kind—it
says that Pakistan’s purpose in these
rounds, of talks was merely to create
acrimony, that is to say, these bilate-
ral talks were merely of a propagan-
dist character, they had no construc-
tive end. The present debate,—one
of the periodical pilgrimages of Pak-
istan to the Security Council in order
to tell the gods that we have erred—
is taking place again.

It is not necessary for this House
or anyone in this House to be re-
minded of the vicissitudes and the
history of this matter. Briefly, India
went to the Security Council in Janu-
ary 1948, complaining not against
Pakistani aggression as such and, in
those words, but that a situation had
been created in Kashmir owing to the
entry of foreign troops and so on: and
would the Security Council use its
good offices to have them vacate it?
That was mzre or less the idea. The
Pakistani Government at that time,
instead of answering that, filled a
counter-charge against us. That is,
we made a complaint; they made 14
points of complaints against us. Out
of the 14 compnlaints, 13 had no refer-
ence to Kashmir at all. So for this
purpose, we can lcave them out; they
were about Hyderabad, Junagadh and
other things which were not before
the Security Council. There was
only one paragraph that referred to
Kashmir and there the answer was
~ategorical so far as Pakistan was
concerned. They said, ‘We are not
there’. That is to say, to fhe charge
made by us against Pakistan, the
answer was not to traverse it but to
deny it. In view of the fact that
fighting was actually taking place and
our Government did not want the
fighting to continue, a Commission was
apponted. called the United Nations
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Commission for India and Pakistan
(UNCIP). They were sent out to India
and Pakistan more as a fact-finding
commission than anything else. After
being in this country for some time,
they submitted various reports. If
this was a Security Council debate,
one should go into them. There are
certain parts of the Commission
reports, various interim reports, that
are important.

The net result of this wag two-fold:
one, that the Commission, which came
to Kashmir in May-June of that
year, discovered Pakistani troops in
Kashmir. It wag not very difficult to
discover them, because there were con-
siderable number of them. First they
came as an irregular army, swelling
the numbers to a quarter million. Then
Pakistan said they were soldiers from
Pakistan who were on a holiday. They
were all commanded by Pakistan offi-
cers. They were supported and main-
tained by Pakistan. Anyway, so far
as the political aspect of it is concern-
ned, the Security Council had already
passed resolutions containing two
things: one was to ask both sides to
refrain from doing anything that would
aggravate the situation. If my me-
mory serves me aright, it was some-
where about 20th January, 1948. That
is one of the few resolutions of the
Security Council that this country ac-
cepted. The second was that we were
also told at the appropriate time that
if there was any material change in
the situation, we should report to the
Security Council.

"Tin now, the position was that we
had made a complaint and the
substance of that complaint had been
denied. Sir Zafrullah Khan speaking
in the Security Council meeting said
Pakistan had no troops in Jammu and
Kashmir, they had done nothing wrong,
and went on to various irrelevant
matters. The Commission came back
and reported the presence of Pakistan
troops and it did constitute a “mate-
rial change” in the situation, which
Pakistan had not only not reported
but actually denied to the Security

FEBRUARY i4, 1964

on Address by

the Vice-President dis-
charging the functions
of the President
Council. In other words, Pakistan
lied to the Security Council, it deceiv-
ed ther Security Council, it misin-
formed its allies, ang the succession
of members, permanent or otherwise,
who have sat in that Council time
after time. When faced with this
question that the . Pakistani troops
were in J.& K, the answer was: yes,
there are three Brigades of the Pakis-
tan Army in Kashmir, but if they
did not invade, India would have in-
vaded Pakistan! Such was the justi-
fication of invasion that is to say, the
answer was that they attacked in order
to defend oneseif

In spite of all this, now, as then, we
continue to be negotiated with, talked
to Pakistan, and so on. It would
take too long to go into the history
of all these things here. But, right
from the time when the late Shri Gopa-
laswamy Ayyangar went to make this
complaint to the Security Council—I
do not know exactly the position in the
last few days—we have never, at any
time, been there without insisting on
certain basic principles. One of these
is that the sovereignty of the entire
territory is ours. The second is that
Pakistan hac no locus standi in J. & K.
in this matter. Therefore, we will not
agree to be treated as though we are
two equal parties; that is to say, the
aggressor and the aggressd should r:ot
be treated ir the same way.

The United Nitions Commission pro-
duced these tepurts. Also, largely witn
the assistance of our Prime Minister,
evolveq a cease-fire plan with a view
to ending the bloodshed. The Prime
Minister pointed out at that time that
he was really asking a victorious army
to halt. The whole world knows that
we pulled them back from the lines. At
no time did we suggest that the cease-
fire line was to be 3 geographical, poli-
tical, military or any other kind of
boundary. It was merely to be a cease-
fire for implementing proposals for
truce,

Pakistan refused to accept this reso-
lution of 13th August, 1948, in the first
instance, and afterwards was persuad-
ed to agree. After the resolution dated
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the 13th August 1948 came a resolution
dated the fifth of January. We have
contended that it is a subsidiary reso-
lution, and the Government of Indiain
1957 and 1958 had to explain to the
British delegation what the meaning
of the word “subsidiary” is, And I
think we have said we could under-
stand English and there is no mistake
about this. They only picked it up, we
learnt it. Therefore, we explained to
them that 3  subsidiary resolution
meant simply something flowing out of
the other and main resolution. It was
merely the architectural pattern of
what the plebliscite should be, if one
was to be taken.

The main issues that arise in this
matter are, first, the question of acces-
sion. I am not going into a long legal
argument about it. Accession is denied
by those who do not agree with us on
three grounds. First of all, the doubts
sought to be cast on accesson are
based upon the conversations carried
on between the late Mr. Liaquat Ali
Khan and our Prime Minister in which
there were exchanges that we could do
this or we could not do that. That was
at the time when Mr. Liaquat Ali Khan
said that Pakistan was not in this, that
our people were disturbing the peace
and the tribals may have done this, that
and the other.

On the 22nd December of that year,
our Prime Mnister wrote categorically
to Mr, Liaquat Ali Khan saying that all
that was over, there was no more to be
said about it. That is to say, it is usual
in all negotiations, whether private,
municipal or international, that there
must be a period after which it is said
that all the previous proposals are
over; otherwise, it would be very diffi-
cult to conduct international or any
negotiations. So, on 22nd December,
our Prime Minister withdrew from
whatever,—not comitment—but tenta-
tive proposals he may have made. So,
there is no commitment for plebiscite

_or anything coming out ¢f that.

The next leg on which they stand is

the Mountbatten letter of October 1947.
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It is a separate enclosure or Iletter
that went with the acceptance of the
accession application. This has be=
come extremely relevant just now be=
cause, for the first time in the last 16;
17 years, Her Majesty's Government in
Gt. Britain has had the temerity to
come before the Security Council and
challenge the whole of this accession.
Our country very often, as I shall point
out later on, “buys” the propaganda
against us, and not less often adopts the
phraseologies which other people use
against us. Othergs used to call us
“neutrals”, and they said we were neu-
trals. There had been some talk about
“integration” with India even in this
House and people say: Kashmir should
be integrated. There is no question of
future integration. Integration came
with accession.
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Anyway, Accession proceeds from a
tripartite agreement at the time of the
transfer of power. There was an
agreement between the British Govern-
ment, on the one hand, and what is
now the Government of India and
those who became leaders of Pakistan,
on the other. Therefore, all three are
parties to it. The Accession process is
a very simple one. There is a proper-
ly made form in the 1935 Government
of India Act, and the acceding party
hag to make that application, and the
receiving party has to sign saying we
accept or agree, whatever it is. It is
just as in municipal law—an offer is
made and if accepted there is a con-
ciuded contract. Once accession is
made—this is not just legal quibbling—
there is no machinery in our Constitu-
tion for deaccession. Therefore, once
the Maharaja had signed it and India
accepted according to the procedure in
the 1935 Act, Accession became full
and complete. Whatever Lord Mount-
batten or anybody had written had no
significance in constitutional terms.
The question of its moral binding we
shall also consider later. A man may
leave his propefty to his heirs, saying
at the end: I hope you wil] found a
home for cats, or something like that.
The latter has no legal validity. He
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may or may not do it. Anyway, this
was contended for a long time.

Even taking it for argument higher
than that, what we said at all times
was. when the invaders had withdrawn
and conditions of tranquillity had been
restored in the whole of Kashmir, at
that time we would consider these
things. And the invaders have never
withdrawn.

13.38. hrs. }
[Mr. DEPUTY-SPEAKER in the Chair]

They occupied 40,000 square miles of
our territory even today. Two thou-
sand square miles have been handed
over to somebody else. Pakistan has
annexed that territory illegally under
their constitution.

The third of the reasons why they
say this, is on the ground the Prime
Minister has said at various times that
we would like to consult the will of
the people. While that sentence is
quoted, the next one is never quoted,
where he said that this was a commit-
ment to the people of Kashmir, that is
to say that would not be just bought
and sold. In fact they would not be
bought as Lousiana, Florida, Alaska or
Rhode Island was bought in the 18th
century. That sort of thing does not
happen now-a-days. That is to say,
we would have some consultation in
the matter. Our contention has been
that that consultation hag taken place.
So, the moral commitment is also dis-
charged. This is the position as we
have stated.

What is the position of the United
Nations? The United Nations has said
time after time these following things.
Dne was the statement by Mr. Warren
Austin, who was the representative of
the United States in the earlier Secu-
rity Council meetings, when the Bri-
tish Government first started this trou-
ble against us. This matter would have
gone through in the normal way but
for the fact that one of my old pro-
fessors who wag the British delegate
at the Security Council who knew
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something about international law in
some other connection tried to use it
against us. Warner Austin presumably
thought he would reply to it. This is
what he has said:
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“On the 4th February, 1948....

—this is about four monthg or so after
the accession—

“....Warren Austin, the United
States Representative in the Secu-
rity Council said:

‘The external sovereignty of
Kashmir is no longer under the
contro! of the Maharaja (because
he had acceded to us). With the
accession of Jammu and Kashmir
to India, its foreign sovereignty
went over to India and is exercis-
ed by India, and that is how India
happens to be here as a petition-
er’”

We could not have put it better. This
was also in pursuance of the provisions
made at the time of the transfer of
power to which all three of us were
parties. Sometimes those people,
highly democratic people, speak about
self-determination and say that the
Maharaja cannot sign it away. But
even in a republic, any kind of repub-
lic, the head of the State has to sign
it. That was the only course. Other-
wise, there would be no accession. If
the accession of Jammu and Kashmir
to the Union of India is in doubt, I
am afraid the accession of 360 and odd
of the former States is also in doubt.
While people carry on propaganda
either in this country or elsewhere,
they must also remember that under
the doctrine of international law, no
country even if it had entered into an
agreement would maintain an agree-
ment against its own security. There
is the British authority; and American
authority on this. All authorities in
international law are agreed upon that
position. No treaty will be maintained,
by whatever country at the risk of its
own security. It is not necessary for
me to argue this point,
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Thig was also referred to the Legal
Adviser to the United Nations. It so
happened that the legal adviser’s opin-
ion would not be officially put before
the Security Council, because it was
against the wishes of the powers that
be but this is what the legal adviser
says:

“The Legal Adviser to the UN
Commission came to the conclusion
that accession was legal and could
not be questioned. The Cemmis-
sion recognised this position in its
report and itg two resolutions of
August 13, 1948, and January 5,
1949, as also the consequential
position that Pakistan had no locus
standi in the State except that of
an aggressor.”

This is not 3 matter of legal quibbling.
The late Shri Gopalaswamy Ayyangar
told the Security Council that this was
not a territorial dispute. In fact
if it was a territorial dispute, we
would not go to the Security Council.
We should have gone to the World
Court or for arbitration. There was no
boundary issue between us. The posi-
tion that cbtains in regard to Kashmir
is, in the terms of the Charter, is
“situation”. A “situation” is different
ifrom a dispute. The situation in this
particular case is the situation created
by Pakistani aggression; this is what
is being considered. The world is made
to think, particularly by those who
have the power to proclaim their views,
loudly that we have committed our-
selves to a plebiscite or to some other
way of ascertaining the wishes of the
people. I have already referred to the
three aspects of the position in regard
to the Nehru-Liaquat Ali agreement,
Lord Mountbatten’s letter and then
what the Prime Minister said after-
wards. Now, we are told that we are
committed by the U.N. Resolutions.
Since this matter may come up today
or tomorrow, I think it should be said
categorically that thig country has not
accepted any of the Resolutions of the
UN except that of the 20th January
and the 13th August and the 5th of
January of the following year. We
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have not accepted any other resolution.

We have been wise in this respect that

while we may allow people to come

nere—ours is a hospitabje couniry—
we have never accepted any other re-
soiution and/or entered into any other

-ommitiacnt. When debating this in

1557 and 1958. Government said to the

Security Council that we have entered

into no commitment even in regard to

the 13th August and 5th January re-
solutions. The two in fact be regarded
as something like a composite resolu-
tion of two parts. Even here we have
entered into no commitments, We are

“engaged” by the resolution. Then we

are asked by some is this no legal

quibbling? The answer is No. The 13th

August and 5th January resolution

brings certain commitments only if

Pakistan does something and therefore

the commitment is contingent commit-

ment and therefore we are ‘“engaged”
by it. These assurances are part of the

UN records themselves: UN has also

repcatedly said that the responsibility

for the security cf the State of Jammu
and Kashmir rest; with the Govern-
ment of India. It is not only for this
side of the cease-fire but for the whole
of it. In fact, the record says that ws
shall maintain law and order in the
mes of the cease-fire, in the plural so
that it refers to so many places now in
so called Azad Kashmir. These are
only local authorities. It has also said
by the UNCIP about the parts of Kash-
mir occupied by Pakistan, Gilgit, Bal-
tistan, Hunza etc. The “Northern
Areas”, that there was no evidence at
that time that Pakistan was in effective
control. In fact she took over that
after the UNCIP reported and agree-
ments negotiated. The Prime Minister
conducted a series of conversations
with the Commission, and the commit-
ments of the UN are 1n print; they are

part of the documents of the UN. I

want to say here and now that the

“Assurance” given by the Commission

which were also not secret in charac-

ter—there were no secret commitments

—is 3 UN commitment because the

UNCIP operates for the Security

Council and the Commission’s commit-

ments are the commitments .of the
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Security Council. This position has
never been repudiated. These assur-
ances were obtained in this way. The
Prime Minister says in writing this is
what I understand to be your commit-
ment and they say: you are right, and
they give it in writing. I have sum-
marised some of these ‘“Assurances”.

They say that (1) the responsibility
for the security of the State of Jammu
and Kashmir rests with the Govern-
ment of India. (2)The sovereignty of
Jammu and Kashmir Government over
the entire territory of the State shall
not be brought into question—the entire
territory, on the other side of the cease
fire-line also. (3)There shall be no re-
cognition of the so-called Azad (Free)
Kashmir Government. (This is not
our statement; this is the UNCIP’s
statement.) (4) The territory occupi-
ed by Pakistan shall not be consolidat-
ed to the disadvantage of the State of
Jammu and Kashmir. (Net only have
they been consolidated under clause 2
of their constitution but part of it is
also being given away to China).
(5) The administration of the evacua-
ted areas in the North shall revert to
the Government of India, Government
of India will, if necessary, maintain
garrisons for preventing the incussion
of tribesmen and for guarding the
main trade routes. (This refers to
Baltistan Gilgit, Hunza and all those
areas on the other side of the cease-fire
line, right up to the place where the
US is supposed to have a base of some
kind). (6) Pakistan shall be excluded
from al] affairg of Jammu and Kash-
mir in particular in the plebiscite—
it one should be held. It says—if one
should be held. (7) They say, if a
plebiscite is found to be impossible
for technical or practical reasons, the
Commission  will consider other
metheds of determining fair and equit-
able conditions for ensuring a free ex-
pression of the people’s will. (This
shows, that was one of the many
things that were discussed; and he
said that we had no objection to
consider that) (8) They eay that the
plebiscite proposalg would not be bind-
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ing upon India if Pakistan does not
implement Parts. I and 11 of the reso-
lution of 13th August, 1948. There is
if I may say so without any disres-
pect to anybody, a certain amount of
ill-informed or unwise talk, saying
that these were obsolete resolutions.
These are not obsolete resolutions.
If it were argued that they were obso-
lete, there would be no cease-fire line
and we should be prepared to resist
by force of arms any incursion that
comes in. It hag that consequence and
we should be a little careful about
it. But on the other hand, there are
other resolutions to which UK has
always referred as U.N. resolutions.
UK is the architect of the formula
‘recalling previous resolutions’. If you
recall previous resolutions, the UN
practice is that it almost amounts to
citing them in the document jtself. We
have always objected to this recalling
of the resolutions. Many resolutions
have been passed but we do not recog-
nise those resolutions. We have no
vote so we cannot vote against or even
abstain. So we say: you can pass what
you like, that is within your compet-
ence; we come here under Article 38
of the Charter because we are one of
the interested parties.
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Mr. Deputy-Speaker, that is the
position. Assurances given to our
Prime Minister have been placed on
recordy for everybody concerned to
discuss. The Accession of the State
of Jammu and Kashmir means the
accesion in respect of the entire ter-
ritory which was under the sovereignty
of the Maharaja of Jammu and
Kashmir. Recently, a part of it has
been traded by Pakistan with China.
They al] constituted the sovereign
State of Jammu and Kashmir and are
therefore integral part of the Union of
India. It is on that basis that in 1958
and 1959 the Government of India
categorically, positively, and empha-
tically said in the UN: we will tolerate
the presence of UN troops on the soil
of India, on this side of the cease fire
line or on that side; that was also
our territory, What is more there is
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a commitment on the part of Pakistan-
occupied areas that they should not do
anything to change the character of
the territory under then defact
control.

I am not going into great detail
about this. But briefly speaking,
apart from what happened on the
Poonch side, in the whole of the Nor-
thern Area, where they have built
their airfields, they have leased out
territories and they have given away
territories. At one time, there were
also about 30 to 35 battalions of the
soycalled Azad Kashmir army in this
part of Pakistan’s organisation. Any-
way, first of all, there is this position
stated by the Uniteq Nations: that
when the Pakistan troops violated the
territory of Jammu and Kashmir, a
‘material change had taken place, by
which it is meant that it is a polite
way of saying that they had commit-
ted aggression. Thig material change
has taken place and that was not dis-
closed by Pakistan. I do not want to
dwell at length on this here. Sir
Owen Dixon who was appointed by
the United Nations for looking into
this matter at one stage said that when
Pakistan crossed so and so, so and so,
they had committed they were guilly
of, an act which was against Interna-
tional Law. It is another way of say-
ing that there was transgression of
our frontiers,

So, so far as Accession is concerned,
our position is, and should be repeated
in this country and everywhere is
clear: I think it is a great mistake
for us to think that there is no need,
shall we say, of peace propaganda in
this country, because we are all peace-
minded. Similarly, there is no need
for us to say anything about Jammu
and Kashmir because we know our
minds. In international relations, it
is not sufficient for us to know our
minds; the other people should be in
no doubt about our minds. That is
why I have to proclaim this positiin.
Our position has been, in the words
of the Government of India, that this
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‘Accession is full final, complete and
irrevocable’ That is the position. -

Here, I think it is useful to say that
the United Kingdom is part of what
they call a family—that is why I sup-
pose there are quarrels as in a family
—in the Commonwealth. In the Com-
monwealth tradition. there is no room
for self-determination. Why does not
the United Kingdom- concede self—
determination to Southern Rhodesia
and the large number of the African
population to vote by a majority
against the white populations over
there? Did the United Kingdom think
of self-determination in that Campbell
agreement with regard to South Africa
after the Boer War? Were the United
Kingdom prepared to concede self-
determination to the Cypriots or did
they internationalise the dispute and
bring Turkey and Greece in, and take
their armies and without occupy Cyp-
riot their territories instead?

But apart from that, there is a con-
stitutional instance in this matter.
Some years ago, I have forgotten the
date—one of the States of the Common-
wealth of Australia, I think it was
Western Australia did not want to stay
in Australia. The origin in Australia
were more of a confederal than fede-
ral. Afterwards, it was in the Com-
monwealth of Australia. Even today
the States in Australia are more auto-
nomoug and perhaps more independent
than here or in Canada. Western Aus-
tralia wanted to secede and there was
a plebiscite or referendum as they call
it. The vote was some 70,000 for re-
maining in and 134,000 for going out.
So, the voting was almost two to one
for secession. At that time, the statute
of Westminster had not been passed.
They went to the House of Lords.
They said: “You have no right to
secede. Votes or not votes, there was
no right to secede.”

That is the position of thig Parlia-
ment too. If I may say so, and I hope
this is not a breach of Parliamentary
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privilege. This Parliament, unlike the
British Parliament, is not sovereign. It
can only pass legisiation to the extent
prescribed by the Constitution. Our
Constitution and not our Parliament
is sovereign. Neither this Parliament
nor the Government nor the propagan-
dists nor Lakhanpal or Maridula Sara-
bhai or anybody can sell away Kash-
mir or anything else. It requires a
Constitutional amendment to give away
any part of our territory. The Prime
Minister quite naturally would not dis-
cuss at any time any question of
bargaining away our sovereignty.

The British Government knows this
very well. It is our experience that
at no time till now had the United
Kingdom the temerity to come and
say that they challenge the Accession.
1 submit it is violation of the United
Nations charter, because it is part of
the UN resolutions. It is a violation of
the tripartite agreement into which
His Majesty’s Government entered.
And if we have any doubt about it, the
proceedings of the Commonwealth
Conferences ang discussions with Bri-
tain can be done into. The whole pro-
cess and procedures for the adherence
of the old Princely States was laid
down at that time, It was required of
the Maharaja or the ruler to say, 1
want to accede and it is for the Gov-
ernment of India to say they accept it.

Then there are various other matters.
I am not going into them at the pre-
sent time. So, by violating their own
agreement they are violating the pled-
ges. It must be assumed—though it
may not be Pakistan’s purpose—that
when a matter is brought before the
United Nations and is placed on the
agenda of the Security Council, it is
for a bona fide purpose. That is to say,
there is no malice, malice in the sense
of using a law for a different purpose.
If that is so, the Council should not
have placed the present request of
Pakistan on the agenda. And, there-
fore, our position today would be
this. Before I sit down, 1 want to
say that right through all these years,
we have never had any support in
thig mater from the Western alliance
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Countries because they are the mili-
tary allies of Pakistan. What is more.
I believe some years ago, when this
matter came up, Pakistan said to the
Security council that they did not
enter intp military alliance for nc¢
reason. This was about the Baghdad
Pact. I would only read a small part
of what wag said:
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“Pakistan would continue to
seek alliance military or other-
wise, so long as there was the re-
motest degree of danger from
Tndia to the country’s safety and
territorial integrity.”

So, in the matter of Jammu and Kash-
mir, in relation to Pakistan, we are
facing a problem which is not just bi-
latera] in its political military econo-
raic social or any other implications.
On the one hand, there is the thrust
of Pakistan not only into Kashmir but
into West Bengal. It is really a fron-
tier aggression which seems to be
more sore in Kashmir than anywhere
else. We cannot consider the question
of Kashmir even in our mind, separa-
tely either from Assam or from Ben-
gal, whether it be Murshidabad or
Jessore or Khulna, wherever it is,
where the frontiers are extremely
sensitive and they are sensitive not
only in relation to that an attacked
area but are sensitive in the sense
that it wou'!d draw away our power
of resistence from the Kashmir
frontier.

Secondly, Pakistan does not stand
alone. For Pakistan, on the one hand,
the western powers are the arsenal
for the last 12 years. Today she has
promise of, whatever there is, in the
arsenal of the Chinese empire. So, on
the one hand it is a joint thrust on
our frontiers in the east and the west
und the north with the assistance and
connivance of the Chinese either one
ho'ding the ring by one and the other
attacking, or both fighting with the re-
sources which are available. Have
these resources at any time stopped?
For that, we should be able to deal
with this matter in this way. I think
we have come to a position today that
any attempt, any giving away under
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these circumstances will be used
against us. We cannot subscribe to
any resolution in the Security Council
except a resolution asking Pakistan to
vacate her aggression, because such a
resolution would have based upon the
principle—all these resolutions are
brought by the socalled good honest
brokers, mediators, arbitrators and so
on,—they ali came from one camp and
all these are hased on the principle
that there are two bad boys equally
bad and let us make them behave, We
have never accepted the position that
Pakistan and, we are equal parties in
regard to Kashmir. One is the aggres-
sor and the other is the aggressed.
Therefore, we cannot be treated on
the same plane.

The Prime Minister started saying
it in 1948 or 1949, and we have re-
peatedly declared it. “No; let there
be no question of our being treated
in this equal fashion”. Secondly, so
many rounds of talks have taken
place. There is no room for media-
tion in this because even under in-
ternational  conceptions, there are
certain things that are unarbitrable;
certain things are unmediatable.
One is the sovereignty of a nation.
The sovereignty of a nation cannot be
bartered away or be the price or re-
ward of aggression. Therefore, when
¢ou find friends’ of our breathing on
our shoulders and the other side
(Pakistan) fellow knowing there are
people breathing over our shoulders, it
would not be reasonable, As the Pre-
s'dent says in his Address that these
talks have ended on an acrimonious
note. To have more bilateral talks
on Jammu & Kashmir for this purpose
now on the familiar pattern can have
no useful result.

Wkenever this matter comes up, it
has not been for the purpose of resolv-
ing. by way of raising a jehad by
ing. bv way of raising a jehad, by
way of attack on West Bengal Assam
etc. Whenever the question o¢ Kash-
mir is raised, there is an attack on
our Bengal or Assam borders on the
one hand, and a siening of a trade
treaty by some Minister by <ome
Secretary with some foreign country
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on the western side. This is how it
begins, and then thdre 1is a great
compaign of propaganda. And we are
told that our friends, not our allies
but our friends, are trying to pre-
vent the mater coming in before the
Counci] but the prevention never
takes place. If they had no control
over a military ally to resist from
bringing a resolution before the
Security Council, what weight is to
be atached to the general statement
that this will not allow them to use
the arms, which are given, against
us?
14 hrs.
I am quite prepared to conceded that
western arms or Baghdad Pact arms
are given to Pakistan as part of the
West's idea of a offensive or defensive
apparatus against the Soviet Union,
except that Soviet Union is far away
and you cannot use out-of-date tanks
against the Soviet Union or as 2gainst
inter-continental missiles. That is an-
other matter. But another trouble is
that guns that fire only in one direc-
tion have not been made and it de-
pends on who is behind it and against
whom it points. Therefore, the whole
of this military complex is against us.
If there were time, 1 could have given
quotation after quotation, to show how
the Prime M'nister and the Generals
of Pakistan have said this is intended
by them for this purpose. At one time
there was some talk of storing of
atomic weavoons to Pakistan President
Ayub of Pakistan said, we are not con-
cerned about the Soviet side; we are
concerned about the riverine side
which is us—India. Therefore, we
should be under no illusions not only
about the secular character and all
that, but the deprivation of even the
posts we hold would lead to these mat-
ters.

The Security Council is a very good
platform for propaganda. Here 1 speak
merely by surmise. I believe the
present course in this matter is
because of our position in relation to
China even in relation to Pakistan,
nerhape because of our economic posi-
tion. Some of these peonle think that
we are down and out and that we
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could be taken away. What right had
the British Government to tell us after
having misruled this country for 150
years, how to behave? Do they think
they can repeat the command perfor-
mance in 1910 and divide this countrv
all over again? This process is what is
usually called empire returning by
the back-door, They tired it in Suez
It was not by the backdoor but by
the side-door. Fortunately, at that
time, the United States threw its
weight against the aggression and the
British anq the French had to go out
of Egvpt with the tails between their
legs. They have probably not for-
gotten that. The preddcessor to Sir
Patrick Dean told that at that time
neither the Security Council nor Her
Majesty’s Government had at any
time decided on the question of ag-
gression. Probably it was our fault.
In 1947 we did not want to call
Pakistan names. We simply wanted it
to go away under chapter 6 and not
under clause 7. So today the position
is, first we were told it is not com-
ing. Then it will come. When it comes.
one spokesman from the States. one
spokesman from Australia or some-
.where else, will say, if it comes, we
are loyal members of the UN and
therefore we may not forget previous
resolutions. In the proper context, 1
can cite probably scores of resolutions
which these people do not know any-
thing about; they are only honoured
in their breach. Secondly, they will
say, all right; let there be a talk and
we will talk it out. Pakistan starts by
saying, there is danger of war in the
world, they are being invaded, this
that and the other. That goes away
and then there will probably be no
resolution. On the 1last occasion,
there was alwavs talk about no resolu-
tion. until the Indian delecation was
given a copy by one of the parties of
the western al'iance. Tt was drafted
hv the Uniteq States on note paper. It
was put in the hands of other peovle.
Most people did not buv it. but after
all. there are such things as political
pressures. 1 believe we exercise some

political pressures as other people also
An T+ 1ead +n he <caid at Ana +ime
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that the most common form of diesease
in the United Nations was political
bursitis. arm twisting—the bursal
muscles political in this case gets affec-
ted. The pressures go on in this way.

On account of the changes that have
taken place in the world, on account
of our position not being adequately
understood by the countries of Asia
and Africa, this magic word ‘self-de-
termination’ goes round. That prin-
ciple is not applicable to Mauritania
and Morocco. Self-determination or
the principle of it was what divided
former Ivory Coast in 1948 into the
Upper Volta ang Ivory Coast of today.
Would the US apply self-determina-
tion to Louisiana and let it go back?
Or, would they risk applying the idea
of self-determination for the return
of Alaska which was purchased from
the Czar of Russia for 10 million
pounds? There can be no self-deter-
mination in this way,

For example, Texas is still called the
separate republic, you know, by the
people, who do not mean anything by
it. The US has not shown its hand at
this meeting of the Ceuncil, hut it has
the commitment of the past saving,
our sovereignty is not to be question-
ed. That would not take anyone away
from the resolution. We have never
accepted these resolutions

I do not think some of them would

like it to hear that thes» harmful
resolutions have not been actually
passed by the Security Council

because they never get the requisite
number of votes. Unless the Soviet
Union votes, unless all permanent
members vote together, it is not a
resolution. Then, we are chided that
we are depending on the Soviet veto.
That is a very clever way of putting
it. Those against will vote for it -and
Pakistan did not wa2t to allow anvy-
body else to vote against it These
resolutions have however not been
passed. But in sipte of that, the
Prime Minister’s policy and the Gov-
ernment’s policy has been not to be
too punctilious about it. SHaving said
we would not accept 1t, we allow Mr.
Jarring and other pecple from hospi-
table countries to come here. Thev
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write a report and UN discusses it
and shelves it. Then we are told—
this is where I feel a littic concern—
that we always opncee theze resolu-
tions.

We are told that there is going to be
a ‘consensus’. The dictiosary mean-
ing of ‘consensus’ i3 ‘agrecement cf
opinion’. When the U.K says ‘here
is no Accession, when other countries
say “you must negotiate bilaterally”.
when some say “yon are bkath bad”
and one other country says “Kashmir
certainly belongs to the people of
Kashmir who have decided, where is
the agreement of opinion? The only
agreement is the agreement to differ.
and that cannot be a consensus. There
is no ‘con’ anq sense you can find,
unless you want something else.

I cannot recollect it now, but I fear
even for consensus, a resolution is
required. The President of the Secu-
rity Counci] has to be authorised by
the Council to record consensus. That
is a kind of procedural trick, because
when you ask the President to ascer-
tain things # a procedura] matter it
is not a substantive matter and there-
fore, it is not to subject to veto. There.
fore, with the authority of the Security
Council, consensus comes! You may
say, why are we so squeamish about
it. I will tell you why I am. Consen-
sus means they would say, “we
have heard Tndia and Pakistan and in
the interest of the wor'd. countries
which are neighbours should get into
direct negotiatian” Thev might even
sav there chould be a report ta the
Security Council of the result and we
will be put in the position on the one
hand of heing two bad bovg of eaual
status. The whole question of sov-
ereigntv disappears. What is more
this would mean placing this item on
the agenda at the next meeting. We
did this with South Africa eve-y vear.
We could not get a majoritv
and we wanted to be moderate in our
approach. We said. three countries
should get together and report to the
UN. Next year. the subject came on
the agenda without any difficultv.
because some one of us can make a
report and once there is a report, you
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can talk. If we walk into this consen-
sus, we have only ourselves to thank
for. There is nothing preventing the
President of the Security Council to
sum up the discussions. Some of the
Presidents of our meetings in India
sum it up in the sense that they make
their own speeches. The President,
being a Brazilian, probably would not
do that.

This consensus is only another form
of resolution. If the Securily Council
were acting as they should under the
principles of the Charter, they should
not have allowed this thing to gc on
the agenda, because 5o rew situation
has arisen in view of the clashes
inside India What should be brought
befere the Security Council is the
fact that Pakistan has without autho-
rity, country to the Charter, cont-
rary to the agreements, contrary to
their own interest and we must pre-
sume to the interest of the western
allies, ceded 2000 miles cf our terri-
tory or given some right over
our territory to China, There is a
great deal of hulabaloo in various
places about the French rtecognising
China. We need not go into the
merits of it. But nobnJy seems to
have objected to Pakistan exposing
the weapons on the scret list given
from the western side,

We are now faced with the situation
where the Security Council is being
used for this purpose. My submission is
this is neither the time nor there can
be any time at all for us to show
any act of surrender under the cover
of counciliation. We have come to a
stage in the affairs of the worlg where
a show of patience, a show of
commonsense, any desire to reach out
is always interpreted as weakness.
What is the real artithmetic of it all?
If foreign military aid is required to
defend ourselves in Ladakh or any-
where else, if we give up this side of
Kashmir, what is there to defend on
the other side? Therefore, there can
never be a question of the price of
the aid to us—economic, military
cultural or anything--being the
sovereignty of this country. In that
case, perhaps, th,e will be little
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case for us in unseating the British
Empire, together with ug they might
have been powerful and they would
have held their own. Therefore, ir
February 1964, for the last five years
having remained quiet and the
British Government aithough a Com-
monwealth country not given us a
communication or anything of that
kind—I do not make a few about it
in a debate they can do anything they
like—they have clearly shown that
they are not going to allow the sli-
ghte advances made during the last
few years to remain. They would push
it back to the poesition where India is
in the dock and Pakistan may well
come over the cease-fire line and say
that we have attackeq them. That is
always the tactic of aggressive coun-
tries. It is just like very rich people
having big motor cars and careless
about the safety of otherg and saying
that the fellow got under their wheels
after having run over him. That kind
of thing should not happen. Then
Pakistan goes right up to the United
Nationals and says that in spite of their
best obedience to the Security Coun-
cil’'s resolutions, they have been in-
vaded by India which is always an
aggressive country and therefere they
should be portected by the TInited
Natiens” forces. That means the
importation of foreign forces.

Today. the position is fraught with
these consequences. Opinion  in
this octunry, from this House and
from everywhere else, has becn made
perfectly clear, that neither the Gov-
ernment nor the people of this
country will tolerate the exploitation
of any of our ditdculties or
the fact that we are not speaking too
loud. All those things cannot be
allowed. Ag was stated once on behalf
of the Government of India, whatever
may be the law, whatever may be the
resolution, a free country cannot be
“inched into surrender.”
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Mr. Deputy-Speaker: Shrimati Lak-
shmikanthama.

Shrimati Lakshmikanthamma
{Khammam): I will get only 5§ mi-
nutes now because at 2.30 Private

Members’” Business will be taken up.
On Monday 1 will not be in station.

Mr. Deputy-Speaker: If the House
,agrees, we can take up Private Mem-
bers’ Bills 10 or 15 mintes late and sit
longer in the evening to that extent.

Shri S. M. Banerjee (Kanpur): Sir,
T will also be away for another seven
days. So. I may also be given an op-
portunity today.

Shri Brij Raj Singh (Bareilly): It
should not be at the cost of non-official
business.

Mr. Deputy-Speaker: If the House
agrees, we can give chances to these
two hon. Members and take up Pri-
vate Members’ Bills at 3 O’Clock.

Shri Brij Raj Singh: Non-official
business is also as important as this.
3
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Why should you curtail the time for
that?
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Mr. Deputy-Speaker: We are not
curtailling the time for that. It will
have its full time, What is the sense
of the House? Can we take up non-
official business at 3 O'Closk?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: All right.
We will sit half an hour more. Shri-
mati Lakshmikanthamma.

Shrimati Lakshmikanthamma
Mr. Deputy-Speaker, I am surc
that every member of this House
shares the feelings and sentiments
expressed by Shri Krishna Menon on
the question of Kashmir and 1 wish
that the United Nations and its
members take note of the feeling pre-
vailing here. Yesterday, Shri Ranga
stated during his speech that we are
suffering from spiritual depression
and political bankruptcy. If at all any-
thing was sustaining us during these
years after the Chinese aggression and
the troubles given by Pakistan, it was
the spiritual strength that was giving
us sufficient energy to withstand all
those troubles,

After the Chinese invasion, every
effort was made by members of the
opposition to demoralise the Govern-
ment and people and it was because
of the strength of will that this Gov-
ernment could carry on through these
years. Now, after having failed in all
those methods, they have launched a
satyagraha in Andhra Pradesh, as
stated by Shri Gopalan and Shri
Ranga. By their very numbers they
have proved that the movement that
they wanted to launch has utterly
failed.

Shri Ranga stated yesterday that the
Prime Minister does not believe in
God. This question has been answered
by the Prime Minister himself long
ago. When the founder of the
Swatantra Party stated that the Prime
Minister does not have any fear of
God, he said “I believe in the God of

love, not God of fear”,
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There were also very ugly referen-
ces by Dr. Lohia ang others to the
Prime Minister, I think it is not in
good taste to make such references
here. I read in one of the papers some
time back that soon after the Bhuba-
neswar session, while addressing a
meeting Dr, Lohia was referring to the
sickness of the Prime Minister. The
paper further added that Dr. Lohia
himself was ill and he was addressing
the meeting sitting.

An Hon. Member: But Dr. Lohia is\
not the Prime Minister,

Another Hon. Member: That he will
never be.

Shrimati Lakshmikanthamma: God
forbid.

The ouagoing financial year has been
momentous and eventful in more than
one way, In the international front we
have seen the marked relaxation of
world tension and the emergence of
Russia and America as two super-
powers sincerely striving for peace. In
that connection, we cannot forget the
efforts of the late President Kennedy,
who has sincerely striven hard towards
this end. The partial tenst-ban treaty
and the establishment of hot line
link between Washington and Moscow
held out some hope to mankind. It
was at this stage when the two
countries, two great powers, were
striving for peace that the cruel assas-
sination of President Kennedy shock-
ed the whole world. Mr. Kennedy was
not only a genuine friend of India who
stood by us in our difficulties and
troubles but he was also a champion
of peace and amity in the world. We
are very happy to note that President
Johnson has in his address to the
United Nations General Assembly,
made it clear that the assassination of
Mr, Kennedy had not altered his
nation’s purpose. This purpose he
summarised as follows:

“To see the cold war ended once
for all;
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To prevent the dissemination of nu-
clear weapons to nations not possessing
them now;
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To press on with arms control and
reduction;

To co-operate with all members of
the UN to conquer everywhere the
ancient enemies of man—hunger.
disease and ignorance.”

After this there were peace gestures
on both sides. Following the decision
of the United States that they would
close down a large number of their
military bases, the Soviet Premier has
come forward and announced plans to
effect a cut in the Soviet m!litary ex-
penditure and also to consider a re-
duction in the numerical strength of
their armed forces. Russia’s military
budget was cut by 600 million roubles,
that is about Rs. 396 crores, for 1964-
65. In what js describeq as an unusual
speech to the North Atlantic Treaty
Ministerial Council at Paris the U.S.
Secretary of State. Mr. Dean Rusk,
urged the Western allies to help the
Soviet Union with its power struggle
with the Chinese Communists. He
said that the West has a much better
prospect in Moscow’s peaceful co-
existence than in Peking's militancy.
Let us hope that these efforts at con-
solidating peace will bear fruit.

Mr. Ranga made a mention yvester-
day that in the international field we
found ourselves isolated while China
was improving her position. We have
seen during these days that the
Chinese Prime Minister Mr. Chou En-
lai and the Pakistan President had a
mission of misfires. The Chinese
Premier visited the United Arab Re-
public and the Pak. President visited
Ceylon with the reported purpose of
sabotaging the proposed conference of
non-aligned powers proposed by the
UAR President and canvassing sup-
port for a conference of the type of
Bandung of Afro-Asian powers, That
proved a failure, it has not borne
any fruit. While the UAR President
played a very perfect host to Mr. Chou
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En-lai he did not give any indication
of a hange of attitude on the question.
He received messages from the Yugo-
slav President and Mr. Khruschev on
that occasion. The Ceylon Premic:
and the Pak President issued a joint
communique after their talks at
Colombo, but no agreed view was ex-
pressed on this. Yugoslavia has cate-
gorically opposed China’s participation
in any conference of non-aligned
nations. Our Prime Minister himself
has said in the House that npeither
China nor Pakistan can participate in
any such conference and they were alsg
not invited to the Belgrade conference,
India also has welcomed the proposal
of the UAR President and that of the
Ceylon Premier for a non-aligned con-
ference to discuss the international
situation and to work for easing world
tensions. The visits of the Chinese
Premier to UAR and that of the Pak
President to Ceylon have only under-
scored the fact that personal diplo-
macy by itself does not win friends
and influence people, particularly when
it is not reinforced by good intensions
and honest actions. A close eading of
the communiques from Cairo and Col-
ombo reveals more civility than real
agreement.

The United States have also expres-
sed their unhappiness over the invita-
tion extended to Mr. Chou En-lai by
General Ayub Khan to visit Pakistan.
A UN award was also given against
Pakistan over their violation of the
cease-fire line near Chaknote village.

China could not keep up her promise
to Nepal about building up either the
paper mill or the cement factory.

Of course, we have certain disquiet-
ing features which need particular
mention and attention. The most im-
potant of these is of China being a big
bully on the international scene.
China ig not only a menace to us but
to the entire civilized world, To con-
tain Chinese aggrression, both territo-
rial and ideological, is the sacred duty
of all the powers, communist as well
as capitalist. It is indeed a re-
markable feature of Chinese ex-
pensionism that it has brought these
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two powers of different approach to-
gether. The theory of the mobile
frontier and of the sancity of might
has now become the new challenge
which mankind has to face. In facing
China, therefore, India is fighting not
her battle alone but the battle of de-
mocracy and decency all over the
world. It 1s encouraging to note that
during the past year thjs vital aspect
has ben realised by all right-thinking
‘ndividuals ang nations in an ever-
increasing measure,
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The other feature of this year is
the emergence of Pakistan as an un-
scrupulous, opportunist nuisance on the
internatianal scene. India had no
1llusions about Pakistan’s intentions
at any time, nor does any nation
with an impartial sense of pers-
pective. But history creates certain
situations weherein one nation may
have to look after another nation as a
spoilt child—which protection has the
effect of spoiling the child all the
more, It is indeed a great tribute to
India’s policy of non-alignment that
despite temporary setbacks she has
learnt to stand firmly on her feet.
India might have made mistakes, but
India has learnt and profited by her
mistakes. Pakistan on the other hand
has never given up the apron-strings,
now of Britain, now of* America an
now of China. In her incessant
antics during these years— sometimes
funny, sometimes tragic, but always
ridiculous—Pakistan hag given ample

proof of her unscrupulousness
coupled with a purile spite against
India. Her erstwhile mentorg are now

very unhappy about her behaviour.
It may take some time before they
take to some course of spanking for
this spoilt child.

On our part, ag has been expressed
so many times by us, and recently by
Mr. Chagla at the UN, we have no ill-
will against Pakistan. We wish her
well and &l] prosperity. We only pray
to God that He may change her mind.
We pray at this moment what
Gandhiji always used to repeat:

T T g T ST
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India had difficlt times because of the
blackmailing and provocation of
Pakistan. But it is heartening to note
that in spite of this blackmailing by
Pakistan, the arms aid to our country
did not stop altogether. though it had
its own effect on the arms aid. There-
fore I urge on our Government to take
vigourous steps through diplomatic
channels and otherwise to dispel these
doubts in the minds of our friends in
the West or in the East,

There is a widespread feeling that
our publicity in foreign countries is
not as powerful as that of Pakistan.
t is high tirae that this feeling is re-
moved from the minds of people in
our country, It is true that in the
first instance the blackmailer and the
falsifier appears more effective, parti-
cularly in the circles which have all
alone pampered him in the past. But
truth is bound to be realised in the
iong run provided those who are on
1he side of the truth know how to
present it

I do not want to go into the details
of the recent disturbance jn East
Pakistance since we had a discussion
for over a whole day on it; but when
a communal State is not to malign a
secular State, the secular State stands
tc lose whatever may happen. The
avowed policy of the Pakistani autho-
rities seems to be to squeeze out the
minorities from East Pakistan, Being
a secular State we cannot do the same
thing. The only solution is to have a
round of discussions with them for
which Pakistan is not prepared.
Thus, it so happens that while Pakistan
profits by her communal and fanatic
approach, India has to suffer because
of her secularism and humanitarianism.
This is a very untenable situation and
cannot be allowed to last for 3 long
time, There should be some appro-
priate agency at the United Nations
level or some other effective inter-
national forum where this vital matter
has to be agitated. Our Government
ehould, I think, strive for the emer-
gence of such an agency not merely to
solve our problem but the broblem of
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minorities all over. The hon. Minister
has said and most of the hon.
Members have said that this problem of
minorities, either in East Pakistan or
in West Pakistan, is a national pro-
blem but I feel it is global problem.
I feel, the emergence of such a forum
or agency would take into considera-
tion not only the problems arising out
of the minorities here but wherever
they arise. I am sure, the Charter of
the United Nations is comprehensive
enough to deal with such a matter.
So, I urge on the Government to take
effective steps on this situation.

Mr. Deputy-Speaker: She must close
now. I have to call another hon.
Member.

Shrimati Lakshmikanthamma: Will
you give me one minute more?

Mr. Deputy-Speaker: All right.

Shrimati Lakshmikanthamma: I
would only mention another dis-
quieting thing so that the Government
takes note of it. There is a feeling
in a certain section of American
Senators that since there is relaxation
of tension there is no need to give aid
to underdeveloped countries. It is a
very dangerous feeling on their part
since world peace and world prospe-
rity go together. If they stop this
aid to the underdeveloped countries,
tomorrow it may be taken as a boon
by China to spread this cynicism. So,
I would appeal to the Government to
take effective steps to drive this point
home to those prosperous countries
and to see what bad effect it has if
they cut the aid.

=t o Wo AW (FAYR) : IqT-
o "gIed, SIrgafa & whramer
F A FTH A ¥ q@T T AW
# AR I¥ HHAT F Hifww Y0 F
AT E T WA @NF TR A
#roA gt & fF 3w A 99 Avr g §
I T a A A FTH FIfw 77
R
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T gAR @ qETE) A qfEear
Fgrary ¥ 7 T A7 1 FIAT FAIX
¥ ot g arg fx o For ¥R R
T IHAT F a9 w A w
I TIN AEw ¥ wrfag F@ w7
Hifgw i 2 afaq w3 3 faar fw
T AwW A de fadw ¥ wfafafy
FIERFAIRAAN I |
IFE H AT A AT WA A AW
¢ fr fomt g 793 fr o @
AR A% W 9 g7 7 Ig FIEHIC
T FEAT o UAo Tlo ¥ WSAT, ATH
1% T F 91F 98 TRy TR 3 9 AE
AN T T Y, AW IJTH ATHTA-
T &9 faaga A a1 @ )o@
nfFeaT #T FGFAT F FT FfEwT

& T A afey TR AW A N A9-

T Y Afew 7 fv a3 @ A9x
¥ arfeeare 7 e & fergeae #1AE |

IJUTETE WEIRE, HTA gH qg ST
3 5 o9 aQ® § S SR & arg
T W CEF F T, A AT TF
W A W@ H WA @A @R
TEN HAT & TR O §IR @2 @Y
I TOF § g/ /TS g T & B W
AW OF, T I T g o
ofa= &, qETE HT 9T, T T gAR
fRY  ofax & @ 3 g s #}r
OF, OF 39 AW gAr fad ofaw §
M 9 F gfET @ & for N 39
T AT I @ F | W T I
fafew Wi @ 99 gER AETSA-
Y W FT AH FT & I A {6 g
2w & fagars @ifow T Q@ § A1 ga
faeg mfvera &Y g FW Wy
% o oiffear 3 5 S & o
Tzl @ TG N a6 Aw araw
X A AT a7 AU ANF TGT F
JIA I A F | AR F qqq
YV I g HIA § @A & a TG WIS

FEBRUARY 14, 1864

on Address 878
by the Vice-President
discharging the func-
tions of the President

aifgr f&  w1er wETOT ¥ FIT

T AG TF T , WY gEAIA W

TN ¥ FACT qgews & afqa avr ov

A w1 AN g g foawst fw aow

¥ gorrl wrgw T, =, qd¥ wwarn

A faaedt 1 g7 agF @&t wfeea

¥ AT WY A FqET K q@IAT T,

qifgR 39 & 16 gra fra w g ? a7

T qfeenT F erda 4 fagia f®

ag F1v fear ? oy FreE § wiw 70

¥ Fgr wnar g A ¥ Tgm fv g

TE WAl TH FT FOLHT ¥ F oA

TS AT F GETT qAU I F @

FTES PAIEA AG &1 TZAH

aaF ¥ Fgy o € 5 3w & wy A

FL AT g ww AR e @

AFTA A, JIARNT THRT I a7 39

T I FA % 9y gew@ At

@ f5 39 F1 Tw fFar sw A

TFE W ag 99 § fr weR &

HAYE A JAY AT I F @A F

foet Y safed 1 g9 R IF A QA

ar & T vgar 5 ag FeER #7789

FR JG W& faae &-fag & @

fargfdy sifadr & o9 ofeerdl
sfafafa st sgey & Far 5w e
# oY AT gAT I F1 AFT agr H
Faar fog avg & I wE 9 7} T
W &7 w4 FT G AR IR
TAATEAZ WX AL qEF T Al

orq wreer ¥ w12 fear o g sfafafa

=Y BrEr A A wgr F I A T
AT W g q9T WA IO f@v
IR Fg fF qet W I W P
ag &9 d19 1 qag]q a1 5 awi @y
AFA G T a1 ArFA gefarg-
TOT F TG A AT TG A §
IfFT 2 F IR FIEOD ST F:¥
T AAET § 1 afs ewEr wgT A a8
a9 & & W) TEr S AW AT
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q g TG A W FH T A AE
fem a1 38F wrA 9% Ig Fev EIM
a fax g § 5 wrei 7 A
FHE T T T W 7@ T F
IAATEY GRAT F1AA F1 A7 /W Forad
ag w7 g o fF we gf o wrer Iww
WA e Wi g § | Fwweray g fw
AT FHT T FEHIT &7 KT
AT THE F T TG AT

AR A= Y ¥ 78 famrm fE et
AT WITT AW FT AT § Ig U uH
frgE 5w § AR g OF i -
foF mg aw fog &1 v W e
T AW § WA F W EF § A W
FF T qUA TG @ TF OIS AN
X gL TG T T F FAATH F](N
forg, wawwa 9t W 5@ AW OH q@
§ 3 wrf, wig §, w7 e A
AR AT e Fv IR f o T A
¥ awiT W fag AR AwerEee
TF T R ¥ asY a Ay ¥ | faw
YL A ¥ § @A AT § q€ FA-
9T WEE T WEIR 0w ww feardi
& g7 g fagia fs mad so 9 fgg-
Afeqy gFAT 1 AAFIN T qIBTET
Frfaar \ Fawam g frgw A H
a7 TF FHT GOV S g qv e
77w & friet gy A S
A T FEAw W Afew @ F
rq |/ g W |T 9 fF w3
w § oifFena & omge ar T o
) & o T fafew v &
wrfew, swd&r &Y a@rfaw w9 @
oY | ST gAY ¥ avg fergeam #Y @3-
L F1 99 I AG FF Al YA
g foem w1 wgraar [ 31 Fifow
f& wfeeam gaar #X 1 FWT I%-
arst & WA FT I F, Al FHI AT
aTE qT AT & THIF G WAL
qf Friafeat w7, Mfwar s@r §T
TP AR FF AT qG q@ Y A1
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% 39 avar #1 @ w7 24 arwrr-
aifeat & n¥aAt & wFv 3 A 2@ qu-
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FIAT AEAT § fF a7 vo-yo gz
AT wrand WX g A s g
& A g Wt &, ueX garw v
IAE F a5t W G E I g wg-
foqa € S AR 37 F art ¥ &1
afew 7 g ey | T weA ¥ A8
&G AT F 3T A F1 79X 7 FAfOw
F AT | IeA 7GR, & W
A T AE HIEAT FTAT AR AT
6 w8 Fawer wgT § T
2 fF ferrerar &2 % e @i w 50 &Y
A WH R i wFan ¥
T[E-AT FG M § fF I w0 q@mn
s, e AT we, s Feeas
a1, A FQ 5 F &7 svav & 7@ ey
¥ wgm 9@ § 5 ot waeR 3w
9= B: 8 ofvard & &g FAwar §
AT &, 98 Hag qfEwarT ¥ W Ay
A A F wrg g g ARy
A §F T AR 3¥ AW AT
T F3 ¥ fF mfeea s sedt-awee
F9Z & St af@r) gt = wwAr g,
I qE, gritE § o ag gwerar
EfF o W @ uEF FAT AR H
Fgt AT qAfET AW E ) g gEew
W q@ A W% W, T W F agy
|ATEAT |

# frara o = £ 5 a8 feeg
A AT FT W | F 7T W TR
g o g ol &, gt afedl §,
N TSFI I, UF <% AE-IE
o fgd w1 GEN a<F FaT e
aifed, wifs g dgafon ¥ famg
FQ & | GEAATA Y A 2T A0HA,
WHAFR AT AH & 1 IfFT I |
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[ To Ao AT
T® qIF €I @A fed fr o
TR TR A1 TF a7 o 2, wrear,
g fex sl 1 A9 gw ¥y € fw
Tifeeare § 280 A7 TR F fawr,
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FIMFfeF Hed sgamg ¥ fawrs
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1 ST A AMATNFTE ) TR AT F
FEACE F1 @ AE, I AR T
2 fir g1 g Fae 9z @ 1 safag
AT wgEmd ¥ fawrs faadr sy
STt IS AN TG FY GCHIT AFAT

T EATT G ATH X A FT F{Fra FIAT ~

ag gl fr zram @Ak ¥ § w fggat
1 ey X 2ar Afewd g Y A
uF 33 gfafaes, ©F a9T &%
Y gt Fra &1 foraRfzr a1 w1
gfaqa ¥ & s fa=m wgar g f
agt # afwr F@rE, agi &7 qrET
ST, AT I AT FAT T aFAT
FAT IY TAET A (% 77 3w F AT
Frar Y TG wrom H franEge
T AT FY G A, e TwATH
T fm@e OF a1 @, OF ar
o, TF q qGT, TF g FL AT
zg sz & s, T ¥ faems
37 ¥ fag, wewd F faame qed
Ffag 1 d gF gER A WA F fag
& w20 | & wwaar g B ady g
T § W Y T A F A AW
T2 |
& et g e gt st ot
3y fa-faea fFar R orfeame
Fra a7 I § o agt < -
AT AT | 56 9@ $% WX e
At fgg R EAAT OF QY ST AATT
o3 3w H UF Y ARG | AfEA
/UF @ WEARTA WTEET ®OWY
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qr=AY g3 iR 7 fgey & s wre g
AT IT F QUT TENA-TAA TH
FLH ITH T II1T FTATHFA T Frorer
F, AT AUy fTUm 9T IF FT 774
Faeq F T arfFeam &Y qrorE Frfaat
FIFFETLA AL 1 ZAAN T A I F v
FETE |

s wfrara Fag A sgrman g fw
S F TTHT FT AFA A7 wfww FyOE
g1 afsT S FawEw A €1 gAR
IATTRT F QT HAT AT A I A 2AET
farar & 5 = oF A o T B A
frsar &, @ IAT 9IW F FrEFAT F
A AT A, AHE G AEAA |
AN F AT TGA N IAATZE | =
wF A7 1 A8, afes @g sl @

'@maaaﬁw@%%r%ﬁ

oTaT ], TW AW 0F &y g | fee s
FJER FgA & 5 NS F qwi #
QAFA FT Ffww F A1 GG

g7 @y & f wely vy oy syraor
[WE, TASTTNIGAATE ) ST H
&g wet ST 7 ager wwwr frar w5
IR G TIAT AT g IAT | IEA TR
AT faar YT I1T T9 €T AT & AT |
34T qg ¥ I A0 F qv gER wret F
T FRr ST AT Y §, AT T A
Ty € 1 wER T gar R g w|w
TR

arfgT 741 a9z & f5 99 oot
FHAA A FER O Fforw F3 @
g fe <t ¥ TR werg oid, fRT W
IAT W ¥ 7 57 fF A § o 9T
qgr 3% T 4T, AFFT T g F4@T ¥
fax @re ? ¥ awre & 5 w7 fv weee
Y T AR G B2 HEW TN 29, R AN
J< of, AfFT Wy 97 U wTAT W
& feare ¥ faw @ & ? wfacgn ot
N Y THEE 5 EEAE H ag T\
are g1 & fF 3w qETHATE Y 9T
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T2 @ 1 & AT 9@ N A q<s g
FTCEF g E 5o d maTER
T g GO, UF T T A GO
YT T TG FT T @R, 7R 7 Fq
fF gaeaR ar @ g, 13 gwaw fe
FAFAE AT ¥ o @HATF ST
fE& zart g=a1 a1 TET O wr

TR T TF § FHIAATT #7 09
FE JET & AT w7 0§ w9 39 W0
T =rfge 5 g fea feam &1 s\
AR E L AW FEY § 5 9w ger
IAT9EW A, o FF 2w AT @9 ¥ a=y
TR, T M gAT A2 1 & FF A
qaT AT frara & faw wr

T TG mm;’rg"réraﬁfa& !
# Fgar A g f5 awee @ Afqgh
F FT AR gfrg= T« T TE R
AT F1 FEA LT FA FzAd T
1 =wf e fora fagr war § 1 v A #r
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F faq =T fgd | 3@ avg AAREWE
WTE MAT-TAR F AW 9, TAF ATH
97, N 7 §1 WA I
# g1 fra fear war @ fr arem A
fr 39 #1 fFa ag I NI |

% 39 § w9 w0 Q@ g F
g1 @ = F <l #1 froar 9.,
qat «a1 wgs wa AR | faa wEr
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TF Y qUTE I AGATE | S| A
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- fady 72 femr, wEw #1 ¢
sy < fear, 39 & ford & 9 #y qurd
¥ e § 1 Afw g A 7
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U qF © W qWTC Y &, AEF F A
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9% FY g Fraramrd, @ 9
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o AT 79 AR foeg & 935 WK
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fasr =nfed | 3@ & werET oY S9N
THT FIGHT HEATE ¥ 97T , IgET AT
& 3 f2a AR oA weane saar
& T F L TE | FAGR A3 fady
g FET 9T AT AT F7 A1 A €90
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fad w2 | foret & wrrge o F A= & Qe
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9 W F oY Fo o frawhy IF
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15 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Thirty-second Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 12th Febru-
ary, 1964.”.

Mr. Deputy-Speaker: The question
is:

“That this House agrees wIth
the Thirty-second Report ¢! bethe'
Committee on Private Mem rfi
Bills and Resolutions -Ztﬁ”;egte
to the House on the kK ebru-

"vas (,idopted.

PROTECTION OF CIRCUS
EMPLOYEES BILL*

Shri Nambiar (Tiruchirapalli). I
beg to move for leave to introduce a
Bill to protect the Circus employees
by bringing them under the operation
of the Industrial Disputes Act, 1947
and the Workmen’s Compesation Act,
1923 etc.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to protect the
Circus employees by bringing
them under the operation of the
Industrial Disputes Act, 1947 and
the Workmen’s Compensation Act,
1923 ete.”

The motion was adopted.
Shri Nambiar: I introduce the Bill.

*Published in the Gazette of India Extraordinary Part

dated 14-2-64,

II-Section 2,
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15.01 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of section 5)

Shri N. R. Laskar (Karimganj); I
beg to move for leave to introduce a
Bill further to amend the Salaries
and Allowances of Members of Par-
liament Act, 1954.

Shri S. M. Banerjee (Kanpur): I
rise to oppose this.
Mr. Deputy-Speaker: On what

grounds?

Shri S. M. Banerjee: On the follow-
ing grounds. There is a general feel-
ing in the country that Members of
Parliament are privileged classes.
They have been given a pass for
travel all over India, and they can
travel wherever they like. When
nearly 27 crores of people in this
ccuntry are getting only 74 annas a
day, if Members of Parliament try to
Ret much more and try to fly always
by paying the difference between the
first class fare and the air fare, that
will be a bad thing.

So. 1 oppose this Bill on moral and
social grounds, though not on legal
grounds.

Shri N. R. Laskar; I have clearly
stated in the Statement of Objects
and Reasons appended to my Bill that
Members of Parliament in our coun-
try hail from far off places like
Kerala and Assam, and it takes them
about four days or so if they are to
travel by train. If we are to func-
tion well and discharge our duties to
our constituencies and also to Parlia-
meni{, we must move quickly and
more speedily, and as such I feel that
this Bill should be introduced.

Mr. Deputy-Speaker: The question

is:

“That leave be granted to in-
troduce a Bill further to amend
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Amendment Bill
the Salaries and Allowances of
Members of Parliament Act,
1954.”.

The motion was adopted.

Shri N. R Laskar: | introduce the
Bill.

15.02 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL*

(Amendment of section 8)

=t agaT fag (F7T) - F Iw==
FTT g fo wraw wwafa w1 wfawgw T4
SO TR, 984 A W HONeT FA
aw faer &1 3w F@ A owafa &
S1ci

Mr. Depuiy-Speaker: The question

is:

“That leave be granted to intro-
duce a Bill further to amend the
Requisitioning and Acquisition of
Immovable Property Act, 1952.

The motion was adopted.
=t e fog o @ faw # 1 I
FE@TE |

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) AMENDMENT
BILL*

(Amendment of section 3)

&t T fag @ g w60
g fr dag (W@ framew) 9w,

*Published in the Gazette of India,
dated 14-2-1964.

qe%t ¥ W GNNgT F q faw ®Y
qw @ Y Fafa & s
Extraordinary, Part II—section 2
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isMr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Parliament (Prevention of Dis-
qualification) Act, 1959.”

The motion was adopted.

it T fag c F faw oW Aw
W@

16.03 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 352)

ot T fog : A WA FET §
fe W F dfquma & srit vt F
o faw 1 3w FA A owEiy &
| :

. Mr. Deputy-Speaker: ‘ihe question
is:
“That leave be granted to intro-
duce a Bill further tc amend the
Constitution of India.”.

The motion was adopted.

Nt o fag o A faw ay Aw
Lac (i |

15.04 hrs.

DISCLOSURE OF ASSETS OF
MINISTERS BILL—contd.

Mr. Deputy-Speaker: The House
will take up further consideration of
the following motion moved by Shri
Hari Vishnu Kamath on the 20th
December, 1963 namely:—-

“That the Bill to provide for
the periodical disclosure of assets
of Ministers, be taken into consi-
deration.”.
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Shri P. K. Deo (Kalahandi): I take
the opportunity of congratulating my
hon. friend Shri Kamath on the most
appropriate Bill that he has brought
forward. I do not thirk that any
persuasion would be required or would
be needed for this House and for
Government to accept such a simple
Bill as this, unless of course, the inten-
tion ig that something should be
hidden from the House regarding the
‘assets of Ministers.

As late as 1953, when I was a Mem-
ber of the Orissa Legislative Assembly,
1 had tabled one non-official Bill en-
titled the Declaration and Periodical
Verification of the Ministers’ and
MLA’s Properties Bill, and as it was
a non-official Bill, and I did not have
the support from the Treasury
Benches, it was negatived. T hope
that this Bill will not receive the same
fate.

There can be no two opinions that
in order to create hea:thy precedents
and conventions and to set examples
of personal standards of behaviour
for posterity, and for the future gene-
rations, we should all try harc, cspee-
ially when the sapling of democracy
has not yet taken its firm roo's on
the soil of this country.

Coming to the merits of the Biil,
though corruption is an aze-old
phenomenon of degradeq human be-
haviour, every civilised government
and every enlightened government
has taken steps and has made endea-
vours to stop it. Similarly, this Bill
also envisages that to start with, the
assets, both movable and immovable,
of the Ministers should be declared
and should be available to Parliament
for public scrutiny. We want our
Minister incorrgtible. I do not think
that there can be any two opinions on
such a commendable Bill. It should
be accepted.

Of course, those days are gone when
one could think of a salary of Rs. 500

*Published in the Gazette of India,
dated 14-2-1964.

Extraordinary, Part II—section 2,
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a month for the Ministers, or of the
Karachi resolution. We do not like to
insist that it is feasible under the pre-
sent circumstances. If the Ministers
are not happy with their present
amenities or emoluments, those may
be increased. But their assets should
not be hidden from public scrutiny.
Events in the post-Independence period
have unfolded that the evil of corrup-
tion has seeped much deeper into the
fabric of the Indian administration
and that its cancerous growth has cor-
roded the very moral fibre of this
Indian nation.

15.07 hrs.
[Dr. SAROJINTI MAHISHI in the Chairl

We are passing through a state of
emergency. Government have been
armed with special powers to deal
with such cases of corruption. But I
am very sorry to say that nowhere else
have we heard that in such a short
period of seventeen months, so many
Cabinet Ministers, so many Chief
Ministers and high dignitaries in ser-
vices got involved in charges of cor-
ruption. After all, as my leader
Rajaji has pointed out, it is the licence-
permit-quota-raj which has opened the
flood-gates of corruption. Touts, con-
tact-men, and quota-procurers and
licence traffickers have been minting
fabulous wealth, and we often hear
Ministers resorting to nepotism, high-
handedness and gerrymandering and
feathering their own nests through
their friends or relatives.

In this regard, I would like to point
out one quotation from no less a per-
son than Shri Biju Patnaik, the ex-
Chief Minister of my State. I am re-
ferring to his press statement of June
28th, 1963. This was published by the
Orissa Government, and it has been
circulated to all of us, and I think you
also must have received one copy. Re-
garding the present Chief Minister of
my State, he says at page 29 of that
statement that:

“I put him into business in 1959,
and in four years, the firm’s gross
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profits a year are over Rs. 16

lakhs for the period ending 31st

March, 1963.”

So, in a period of four years, our Chief
Minister had the privilege of amassing
wealth to the tune of not less than
Rs. 16 lakhs, when he had absolutely
no business experience, and he was
just introduced to business for the first
time. How did he amass this wealth? I
will quote from the proceedings of the
Orissa Legislative Assemtly of 30th
March 1962. The present Chief Minis-
ter said regarding the supply of cer-
tain tubes to the Orissa Government:

“The rest supplv was given by
the firm in which I am connected.
This is how things stand. We are
authorised agents of the Kalinga
Tubes who have taken orders to
supply”.

From this you will understand that
the wife of a Chief Minisier as the
representative of the Kalinga Tubes
has been selling these pipes through
the wife of a Deputy Chief Minister
to a Government headed by Shri
Patnaik, benefiting both the Chief
Minister’s and the Deputy Chief
Minister’s families with lakhs of
rupees in a single deal.

I do not like to repeat other inst-
ances as my time is linaited, and as
they are so well known. Regarding
the case of Shri Pratap Singh Kairon,
I do not like to go into details,—the
less said about it the better—because
it is sub judice, a former Chief Justice
of India looking into those questions.

Regarding the former Prime Minis-
ter of Kashmir, no less a person than
an hon. Member from the Congress
Benches, Shri A. M. Tariq. said yes-
terday in the Rajyva Sabha:

“FfET W FTET F AW Y
fergeaTe ¥ AHT &1 | A
& I ST Y A A dwr
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&1 N X ¢ qet T
G W oy ¥ @y
fm%@m%wﬁm
IR WA J FFE 9%
W fFar

Mr. Chairman: The Lon. Member
knows that the proceedings in the
other House cannot be quoted here.

Shri P. K, Deo: I am quoting the
gist of it. not the whole of it.

From this it will. be known that all
the charges of corruption have been
made not by Opposition Members but
by those belonging to ihe Congress
Benches also. I still remember those
golden utterances of the Prime Minis-
ter—they are ringing in my ears—that
blackmarketeers, and profiteers should
be hanged by the nearest tree.

An Hon.
lamp-post.

Member: By tlie nearest

Skri P. K. Deo: In 1959, no less a
person than Dr. C. D. Dechmukh, sug-
gesteq that there should b. =« standing
Jjudicial tribunal and all cases of cor-
ruption should be referred to it. But
the Prime Minister threw cold water
on this proposal by saving in a press
statement in January 1960 that “if
such a tribunal was appointed. there
would be charges and counter-charges
as we were gossiping people.” In Sep-
tember 1962, while delivering the
Feroze Gandhi Memorial Lecture, my
hon. friend, Shri T. T. Krishnamacharn,
said that it is no use having a tribu-
nal of this type, like the Scandinavian
‘Ombudsman, as it has got a negative
role to play. In that lecture he sala:

“I do not. therefore, consider the
institution of an Indian counter-
part of the Ombudsman as having
any positive role to play in the
determination and functioning of
the relationship of the citizen ana
the executive”,

However, wisdom hag downed now.
The Vice-President in his Address has

FEBRUARY 14, 1964 Assets of Ministers Bill 894

indicated that very soon they are going
to have a Central Vigilance Commis-
sion, which is mainly based on the
recommendations of the Santhanam
Committee. While I congratulate the
Vice-President on this bold step that
Government propose to take, I
submit that its powers should
be much wider than have been
envisaged. The Vice-President says
that the status of the Com-
mission would broadly correspond
with that of the UPSC. The status of
the Union Public Service Commission
is so very lI'mited that its authority
cannot extend to Cabinet Ministers.
It controls the conduct and behaviour
of the services, but it cannot look into
the various activities of the Ministers.
If the Vice-President is serious about
it, if he wants that adequate
power should be given to this Com-
mission, then nothing short of a Scan-
dinavian Ombudsman is going to
satisfy our demand. The Scandina-
vian Ombudsman is a parliamentary
official. He is appointed by the Par-
liament and is responsible to it. He has
access to all the files. He can scruti-
nise all the activities of the Ministers.
He can even call for action against
those who are connected with the exe-
cutive. So if the intention is to curb
the scope of functions of this proposed
Central Vigilance Commission and res-
trict it to investigation of the conduct
of the services, I think we will never
achieve the objective.

Here [ would demand that this Vigi-
lance Commission should be indepen-

dent of the executive. It should be
appointed by the President and
should be directly under him.

At the same time, it should be insu-
lated from all political pressure. Now
in the absence of such a commission,
the Prime Minister is there as the
grand arbitrator. He listens to the
various complaints and explanations,
at times defends the respondent and
soothes the complainant. We do not
want that the Prime Minister should
do such 3 job. It is not gooq for the
country; it undermines his personal
authority. Sometimes, even motives
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are attributed. I do not want that the
head of the executive should be saddl-
ed with this judicial function of sitting
in judgement on the integrity of in-
dividuals.

Some say that our Ministerg submit
returns of their assets to an anti-cor-
ruption comm’ttee of the Congress
oragnisation or to the Congress High
Command, so there is no need for
them to submit such returns or dis-
close their gccounts to Parliament. In
this connection, I submit it is not a
party question. The whole thing has
to be viewed from a national perspec-
tive. After all, the former Chief
Minister of my State has said that
the Congress Party is not “a Bharat
Sadhu Samaj or a Ramakrishna Mis-
sion; it needs money to fight elections,
it is a militant party.” So the Party
needs funds for its elections. It need-
ed Rs. 40 lakhs during this emergency
to stage the tamasha at Bhubaneswar.
80 they need money. So if official
pressure is used by Ministers to raise
funds even for the Congress Party’s
Purposes—as the plea was made by
Shri K. D. Malaviya that he raised
some funds from Serajuddin and
Company to fight a bye-election in
U.P.—I do not think it could be justi-
fied.

"1 conclude by saying that this Bill
should be wholeheartedly supported
and those who oppose it are indirectly
giving shelter for corruption to grow.

Mr. Chairman: Shri D. C. Sharma.
I hope the hon. Member will take
only six or seven minutes.

Shri D. C. Sharma (Gurdaspur): It
i3 not enough to deal with such a big
subject.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The time may be extended.

Dr. L. M. Singhvi: Five minutes is
alsolutely pointless. It is useless. It
is better not to allow too many spea-
kers rather than allow only five
‘minutes to each speaker within which
‘he cannot propound his thoughts.

2089 (Ai) LSD—T.
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Shri Kapur Singh (Ludhiana): Shri
D. C. Sharma is capable of expressing
his idedas in a precis form, and because
of that, thiy time will be enough for
him.

Mr. Chairman: Let us see. If the
number of speakers is more, we shall
see.

Shri D. C. Sharma: My hon. friend
Shri Kamath has been an inventor if
nothing else. It is said about the
Chinese that thev used to invent new
engines of torture. So, Shri Kamath
is always coming up in this House
with verbal attacks which are irrele-
vant to the question that he puts, and
with verbal assaults on the party
which happens to be the ruling party.

I can understand the spleen of some
persons who do not want us to be the
ruling party, and I have every sym-
party has not come into being as a re-
member that the ruling party was not
brought from heaven, that the ruling
party has not come into being as a re-
sult of some kind of magic. It has
come through the ballot box, which is
as much theirs as that of the ruling
party.

Shri Surendranath Dwivedy (Ken-
drapara): Now we have separate
ballot boxes.

Shri D. C. Sharma: Therefore, if
they want to blame the ruling party,
they have to blame those rules and
procedures of democratic elections
which we have in this country. So
long as they are going to be there, I
think they have no reason to call us
names or do things of that kind.

Now, one of the well-known prac-
tices in the world is that one should
always look for the tall poppy. My
hon. friend who has moved this Bill
has his eye on the big ones, on
the tall popples, and he thinks that he
will be doing a great deal of service to
the country by bringing forward this
Bill, but I ask you one question. I
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think every public man, whether he
belongs to the Congress Party or the
P.S.P. or any other party ig under the
constant gaze of the public. Every
movement of that gentleman ig watch-
ed, every word that he speaks is taken
note of, everything that he does is re-
corded in the memory of the public,
or in the log-book of the people. In

the face of this over-all scrutiny by -

the public of all public men, including
the members of the Swatantra Party,
I do not exclude them, I do not think
we should try to invent any new en-
gines of torture for our public men.

Public life is already very hazar-
dous in this country. It has few
prizes, but many pitfalls; it has many
dangers, but few comforts; it has
many troubles, but very few amenities.
Therefore, I think that nd democrat
should try to make public life more
difficult than it is. And above all, we
are under the surveillance of the pub-
lic, if T can use that expression all
the time. Our Ministers,
Ministers, and even those unfortunate
Parliamentary Secretaries are always
exposed to the eagle eye of our public-
Do we not put questions on the floor
of the House? We know what their
electricity bills are, what their water
rates are, how much their lawns cost,
how many rooms they have in their
bungalows, we know all these things.
Why? Because democracy is a game of
exposure, democracy is not a hush-
hush game, and therefore, it demo-
cracy is like that, and we know all
about them already, we get +o know
all about them through our questions,
T do not see why we should bring for-
ward this Bill.

For instance, only this morning I
read in the papers how much has been
spent upon the T.A. of these Ministers.
I believe that whatever devices we
have at present in our possession to
know all about these Ministers and
Deputy Ministers and other function-
aries who constitute the Council of
Ministers, is more than enough, and I

>
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Shri Tyagi (Dehra Dun): About
this T.A. business, if he does not mind
my interruption, I may say that this
is not money received by Ministers,
because I know something about fin-
ancial matters. This T.A. is for meet-
ing the expenditure incurred on rail-
way and other things. It is not that
the money has passed into the pocket
of the Minister. That j5 not the meen.
ing of this T.A.

Mr. Chairman: I think the
Member also knows jt very well.

hon.

Shri D. C. Sharma: I think Shri
Tyagi is in a very happy mood and
a good mood today, and I congratu-
late him on this mood.

I was submitting that one of the
sanctions of public life is this, and thag
is what Lord Baldwin also said
one of his most memorable utterances
in the Houses, namely that when you
ask 3 person to pilot the ship of your
State in any form or under any desig-
nation, you should not attach a gad-
fly to that person.

Shri Tyagsi: Yes, ] am one of them.

Shri D. C. Sharma: Therefore, this
kind of Bill is infructuous in its con=
ception, and is going to prove un~
fruitful in its execution, because I sub-

Shri Bhagwat Jha Azad:
wrong?

What s

Shri D. C. Sharma: Because each
one of us, even Shri Bhagwat Jha
Azad and myself, who are not Minis-
ters, and who have no hope of becom-
ing Ministers, even we......

Shri Bhagwat Jha Azad: Do not be
so disappointed.

Shri D. C. Sharma: I am not dis-
appointed, 1 am only stating a fact.

Shri Bhagwat Jha Aszad: He has
come to that age when one should be
a Minister.
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Shri P. Venkatasubbaiah (Adoni):
Why are vou committing Shri Bhag-
wat Jha Azad?

Shri D. C. Sharma: It is not a
question of hope, it is a question of
realistic assessment of our capabilities
and of our future possibilities.

Even we Members of the Congress
Party who belong to the Lok Sabha
have to give returns of our assets to
the Congress Party, and I think that
if the Congress Members have to
give that, the Ministers also have to
give that. Therefore, I think that
already the party hag taken precau-
tions to see that this thing is done.

My hon. friend referred to this
Minister and that Chief Minister.
Have we not appointed a Commis-
sion to go into these cases?

Shri Surendranath Dwivedy:

Which Commission?

Shri D. C. Sharma: Do we not take
action whenever anything is brought
to our notice?

Shri Surendranath Dwivedy:
Which Commission is going into the
assets of Ministers?

Mr. Chairman: No interruptions.

Shri Surendranath Dwivedy: Inter-
ruptions are allowed.

Mr. Chairman: 1 request the hon.
Member to conciude.

Shri D. C. Sharma: I was submit-
ting that the checks which the Cong-
ress Party has already devised, the
vigilance of the public already exer-
cised over the Ministers, which the
newspapers of this country exercise
over the Ministers and other persons
are enough. I do not think that any
useful purpose would be served by
daing this. Mr. Kamath does not
only want that the Centra] Ministers

should suffer from this Bill but he.

wants that this should become the
pattern of State administration also.
1 think the vigilance commission and
all those things are there.
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Shri D. C. Sharma: Other vigilance
bodies are there. I feel that this Bill
is not going to do good to anybody;
it is only going to hamper the Mind-
sters in the rightful discharge of
their duties and in the fine exercise
of their functions which the natiom
has entrusted them with.

Shrimati Yashoda Reddy .(Kur-
noolj: I have been listening = to
Shri D. C. Sharma with rapt atten-
tion. With all respect to him and
with great humility I beg to differ
from every word of what he said. I
welcome Mr. Kamath’s proposal far
many reasons. He wants the assets
of the Ministers to be made public.
Not only Ministers but every Member
of Parliament and of the legislative
assembl’es of any political party
should make his financial assets
public. If he finds it necessary to hide
it, he should rot be in the political
fleld. Some months back Shri Lal
Bahadur Shastri as Home Minister
said about a tribunal to check corr-
uption of the officials. An Opposition
Member interrupted: what about
Ministers? Speaking a little after-
wards I said that our Party has led
the country for 16 years and we should
set an example and sa we
should h» open for public raze. We
have come through the ballot box
but that does not mean that we have
no other moral obligations towards
people. To have correct moral stan-
dards is superior to coming through
even ballot boxes. Supposing a per-
son worth Rs. 10,000 becomes a Mem-
ber of Parliament and in five years
makes a lakh of rupees he will have
to give an explanation. (An Hon.
Member: Income-tax officer will get
it). It mav be so. But there may be
many loopholes and real things may
not come to light. You have Criminal
Procedure Code and other legal res-
trictions to stop unsocial acts. We
have not stopped murders but vet the
need for law is there. Maybe here
there is comstitutional difficulty and
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the Ministers may say they are res-
ponsible to the Chief Minister or
Prime Minister. Many corruption
charges have been levelled against
Ministers. Strictures have been pass-
ed by courts. Ministers should bow
down to public opinion. It is our
Government’s policy to nationalise and
the Chief Minister of my State had
done nationalisation of road transport.
The High Court held that there were
no malafides on any ground. But for
reasons known to the Supreme Court,
they have not given the benefit of
doubt to 3 person who did not appear
before them. But here was one man
in my Party who bowed down to the
Supreme Court and discarded his
Chief Ministership. His prestige has
gene un and I am proud of my State
and of my organisation. If he is to
ecome back to politics his stature will
be more glorified. So, an uncorrupt
man has nothing to hide or fear. Per-
hapg this Bill may not be acceptable
on t~chnical reasons but that does not
prevent us from giving whole-hearted
support to this Bill. Our Ministers
have in their heart of hearts have no
objection to this Bill. There may be
constitutional or legal objections. Let
there be an independent tribunal for
Mislisters whether it is for corruption
or for anything else. 1 congratulate
Mr. Kamath and I support the prin-
ciple which is wholesome and very
welcome at the present time.

Dr. L M. Singhvi (Jodhpur):
Madam Chairman, although it is far
from my mind to point an accusing
finger at any particular person, I
stand here to support the underlining
idea of the Bill. Mr. Kamath has done
a service to all of ug and to the Minis-
ters in particular by bringing forth this
piece of legislation for our considera-
tion. My task in supporting this Bill
is made easy by the charming advo-
cacy of the hon. Member who spoke
before me; it takes the winds out of
the sails of the kind of arguments
presseq into service by my hon. friend
Prof. Sharma who urifortunately is not
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here now to argue or interrupt me.
Persona] allegations of corruption
against Ministers are not conducive to
good standardg in public life but I
think the laws as at present constitut-
ed leave no other option. There ought
to be institutionalisation of procedures
where complaints and suspicious could
be ventilated, grievances could be
brought forward and scrutinised so
that Ministers themselves will be pro-
tected from irresponsible gllegations of
corruption, at the same time protect-
ing public life from the maladies of
corruption about which we hear all
the time. There is no small measure
of mud-slinging in our national life
and if this procedure is brought into
existence it would obviate the need
for such mud-slinging at least the
wholly irresponsikle part of it. I am
therefore justified in claiming that
Mr. Kamath’s Bil! would be of
service to the Ministers themselves.
If we have adequate machinery we
could put an embargo on ourselveg or
a self-imposed restraint on ourselves
from employing platforms other than
the procedure provided by such an
enactment for ventilating grievances
of the possession of assets dispropor-
tionate to their income by the Minis-
ters. But when in the general body
of law we make presumptions against
a public official who happens to have
assets disproportionate to his income,
there is no reason why the specially
privileged class of Ministers should
be exempted from that sort of pre-
sumption.

I would also like to say that I feel
strongly that the salaries of our Minis-
ters in our country are very low. As
a matter of fact, I would be strongly
in favour of raising the salaries of
Ministers but for reducing the various
perquisites which they get otherwise
than under the straight head
“Salaries”. For example, the judges
of the Supreme Court here get Rs.
4,000 each a month. They get also a
residence, but they do not get all kinds
of different perquisites. Give the
Minister; the very best of things for
a decent comfortable life, but do not
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allow them to draw large sumsg of
money under different heads by pre-
paring wrong sort of statements of
travelling allowance and dearness al-
lowance and thus compelling some
persons in public life to talk about it
all the time and to bring the dialogue
of democracy to a very low pitch.

Shri Tyagi: They do not get
travelling allowance.

any

Dr. L. M. Singhvi:
allowance.

1 mean daily

Shri Tyagi: I would suggest to my
hon. friend to study the rules govern-
ing the travelling allowance and daily
allowance of Ministers. They actually
do not get these allowances unless
they stay outside somewhere for their
daily meals.

Dr. L. M. Singhvi: My hon. friend
Shri Tyagi, I know, has a very consid-
erable knowledge of these matters,
having been a Minister himself, and
being the Chairman of the Public
Accounts Committee. If he thinks
that these allowances are realistic and
are not disproportionate to what the
requirments are, 1 have nothing to
say.

An Hon. Member: Rs. 30 a day.

Dr. L. M. Singhvi: For example,
we have the figures gbout consumpt-
ion of electricity, matters which
otherwise are really of very small
and trivial import but they are play-
ed up to a pitch which doeg not add
to the =self-respect even of the
Ministers. But they are necessitated
mainly because we do not pay them
a decent enough salary. I think we
ought to pay them a better salary
but reduce all other perquisites and
give them ga straight, honest salary
which is adequate for their require-
ments. Otherwise we would be en-
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couraging all kinds of wrong allegat-
ions and wrong practices.

1 also think that the arguments
used by Shri D. C. Sharma that mem-
bers of the Congress party are requir-
ed to file 3 statement of their assets
before their party and the Ministers
must naturally be complying with
the same requirements is gne which
is not justifiable. I will quote a
statement of Mr. Sanjivayya, the
then President of the Indian Nation-
al Congress, who himself has said
that very few Congressmen respon-
ed to the circular for declaration of
assets of l'abilities which wag issued
by the AICC. He had also said that
requesteq the
Ministers and members to send their
report about the contact work which
they were doing in the electoral con-
stituencies in their respective States
and the reports were not filed
There is a strange contradiction; there
is a very little contact work done by
Ministers and therefore there is hard-
ly any return to be filed! But evea
if the assets acquired by them are
not disproportionate to their usually
kuown sources of income, it would be
right for them to make a statement.
When the President of the Indian
National Congress himself pleaded
his inability to enforce the circular
of the AICC, when he himself says
that the Ministers and other people
have been unwilling to comply with
those requirements—

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): I just checked it up with my
colleague. He said he had not made
such a statement. He said that his
words were it is alleged that this is
done. (Interruption). He told me
that he had issued a press contradic-
tion.

Dr. L. M. Singhvi: I have the entire
press cutting fille from Parliament,
and find no trace of any contradict-
ion having been issued by Shri
Sanjivayya. This is as categorical as
it could be, where in he says that
only a very negligible number of
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Congress Ministers and Legislators
have so far sent statements of their
assets and liabilities in response to
the circular issued by the AICC some
time ago. It is the report dated 1st
August, from Indore. (Interruption)
I would very much like him to tell
us as to how many of the Congress
legislators and Ministers have actual-
ly flled their statements of assets and
Habilities before the Congress party.

Shri Hajarnavis: I have ascertain-
ed the position from the Secretary
of the AICC yesterday; all the MPs
have sent.

Shri Bhagwat Jha Azad: (Bhagal-
pur): How can Dr. Singhvi ask how
many have filed the statements? That
is for the Congress organisation. How
can he ask?

Dr. L. M. Singhvi: Because the
Congress happens to be responsible
for the admunistration of this country
and because this Bill seeks to require
the Ministers to file a statement of
their assets and liabilities and because
the Minister claims now that as a
matter of fact, contrary to the state-

ment made by the President of the
Indian National Congress
Mr. Chairman: The hon. Minister

was only saying that he will get it
ascertained,

Shri Hajarnavis: I have said that I
have ascertained yesterday from the
Secretary of the AICC. They have
all sent the returns.

Dr. L. M. Singhvi: I think our
right to ask the Congress party and
the Government to put their house in
order and to keep it in order is un-
disputed. It is the first time that I
have heard the hon. Member Shri
Bhawgat Jha Azad disputing this
right in respect of an organisation
which happens to run the Govern-
ment, At any rate, if that is being
done in a manner which does not
satisfy public opinion then we should
place on the statute-book an enact-
ment which requires the Ministers
to declare their assets and liabilities.
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1 am not wholly happy with the
various provisions of the Bill, and I
would like them to be amplified and
to be discussed further. I would con-
clude by suggesting that a Committee
of this House should go into this legis-
lation,

Shri V. B. Gandhi (Bombay Central
South): Mr Chairman, Shri Kamath’s
case as he has made it depends on a
number of assumptions. One of these
assumptions is that the Opposition
Members have a monopoly of virtues
including incorruptibility,

Shri Hari Vishnu Kamath: He is
presuming. I never said that.

Shri V. B. Gandhi: I need not say
how untenable and even irrational
such an assumption is. I would just
say to Shri Kamath that virtue un-
tried is not virtue proved. He has
said that Ministers are liable to temp-
tation and have opportunities for cor-
ruption. Having temptation for corrup-
tion is one thing. But to prove cor-
ruption as a fact is another thing Most
of his case is full of generalisations
and very ingeniously made up, casting
doubt on the integrity of Ministers.

He has said something about the
public image of Ministers in India.
The public image of Ministers in this
country is very much based on the
image of our Prime Minister and of a
large number of first-class men in the
Central Government as well as in the
States all over the country. The Con-
gress Party’s position in the estimation
of the people is in fact as high as it
has been all the time and it does not
depend on what the opposition Mem-
bers think of that position. The esteem
of the people is there and is proved.
A vast majority of the people in three
consecutive elections have given their
testimony to the position and the este-
em in which the Congress Party is
held. I hope it is proved beyond
doubt,

The Minister like any other citizem
of this country has the fear of law.
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We are very proud of the legal sys-
tem in this country and of our courts.
1 do not think that the Ministers en-
joy any special immunity from law.
The Minister also in a special degree
has to have the fear of public opinion.
Finally, the Minister has the need to
oontest elections and in elections
nothing counts so much as his public
image and also his record of incorrup-
tability. Rather than being maligned,
T think the Minister deserves our
respect and our gratitude. After all,
we must not forget that he is perform-
ing g public service often at great
personal sacrifice,

S W TUeY (THST) : Weqey
R, § 79 fao F7 gA4T 7@ F foaw
T EATE | A OF WAT qE= A
ug &Y % TR T avg & oo o ey
WG AT W ¥ wrEwt F wfq wfavEr
FT WG IAF G | § ALY quHar {5
U T Fel qF W £ ! WK W F
TR F1E WAL A 2, F 18 09T FTH
9 TG FIA § A {57 saen fgam 3%
¥ WOt T AT £ 7 3@ ¥ AT gurR
B F7 A &< AT R R Ag
F wuman § & a7 at A gq a7 98
&, 92 Fg T A, gER A A AR
qI FAT FHIRe ¥ WY 918 (57 gy A
wTATAT 97 {5 i St AT T g FA-
ofv & w1 gEfaw § @1 55 g &
TR g w @l o 6 fgee 3
aw § AN F uw ufawme FowEe
W FRY &Y I &TE T ITAAT & 1
¥l agA ey ST A Y ¥ %7 feww
AT F A AT AN A
fF 70T o g7 a7 fgwe JAT =@ v
& #ifaq | 77 vg 7 715 AT G
£ 1| 7o 0, THo qHo U, fafeed,
ST 87 uF &7 fege o foar S
Fffr oz g7 9vq § fF fafeed
A #1 fggar geg F W WA
wfey F7ife o7 Al & IR F a@ Ay
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&Y U FE AT E | AH T §, AR
& @ & wfqwe 429 &, sfac g @
w7 gfad Q@ & 7 s oo ¥ |
AWR? WANIBHRRIAY
AW I AfMF @I @ e ?
TR RTA TG @ E ? A
e fafret & fads 9g I S
T 5 3% { & § I AT IRAr /R
TE & @rq IF fAfaeT FT Bl e
qifamed o A WRw F anEw
AW AT 41 | TH! a3g OF fAftex &
fae® agt ag = @y ™ fF ag
T faFamar § | 89 9% AT 9
& A § | WG I g€ qEH
T J1fge 5 wfex ag a1 3% T
G T AT | T TR T AN @
fafeet & a ¥ SOx 93w # ag I
AT AT fF oF W F HE A5 &
IIF @I A TF 1@ TT>T JAT g |
T IT & fgg A s ifyy
fET ¥ UF 919 €9 ITF 99 TG &
oY 7 OMT I T A ¥ FLAT
FEX Y 9 99 G 3 At ag IEA 2
e fafaeea #1 oY g99 & 9T [OAT
fgama 3T F Fgr T

At q21 ¥ W= fAEw & fag
¥ FIW oM F7 "wany &t | fafodq
A N T@ TER FE ) 9 &g
& AR A g WAY S & "« oA
qRa ag fafoig sfaw a1 fas awwrd
FHAFEY A6 & gFEg A i
T v fee |@fawl # #1950 ar
I a2 fear fF HE oW ar
fafseie Ffave & oaT oA@ T §
gar e 92T §

IaX w3w ¥ fafawe sfewT q@r
¢ 1 3% ¥ g} Ifew ¥ ©F sto wrdo
Sto TWAX & | o &1 AW §F F
sqrE Feowe & fag fordae & agr
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st W fafssw sfame §F
ST & Y F g qeaT 5 ag Fwi
g w3 ? gEfae § ag quar §
f& dfrai & fag o dar fs oy
= & forg e 2, 97 forg oY enfa st
< % fF ag oot s & frame
QT greal F sax W@ ) g@ 59 faw
N Har § 1 zEy gAR I T Afaw
WL 97 grw ) Av § frearw Ay
qraar 31 FAT W17 A ¥ TAAT F
TTHHA AR At F1E A9 G E

W & wfaat & fawme #=1w w=a
AT § IT FY fAETe A ] A W
U9 G | W WS ST9 e ITH
faars & 1| oF fafret & faars a7
Hifag =t e @ fF 99y o ¥
T T A AR TE F A9 I Ag
FT FET FRH L F G qw gar 3
T A F1E FH GG I & 7 AT AR
fafreed w1ge 99 g@ & 013 § Y fax
ag feata o F ¥ wfer gwew
i § ! aeit @it St ¥ wowar e
ITHT Y SafeT qATS gXaT § AT S
QATSH ET § 9 S9N A Ty faar
st & afFa & agEt saan g fr fea
FOF § g wadY @vr T F &, fa
€ ¥ Trad 9N §, Fe avg & #4-
@l F FIT IT Tradl F1 @I /MAT
STar § 1% fR a1 § "o €vo wo
o &o To @IW ¥ AY § 1| wT
faffed T aR ¥ O & a6 alk &
&g aFar g {597 ag R ) 9 §
A ITF IR AGUATT FT AL qG1
BR B FAFRE T THIATZS I ST
Srar & MY fafreex age a1 § Suwr
fa=t 97 FX gLFR F daT IgAX § )
MR FT AHAT § G477 F& | Trga
¥ T oF e fafqeex gy rry L3
MY TZAT § A FHFRNRE F qAT-
ol & q0-9R s=fagl F fag @@ v
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TRNTET FE & g FA oW
TRAYT HY B M ¥ Srgi w7 gew
T8 § W SR OF BEiw g W agr
et gar a1 917 97 FAR AIfSHT A
U FT 3q9W T § A9 s@whar
Srfgx #Y o fafree grga 3 frg S
fif 97 oIt FAFRERE & qAIfIET B
w1 qufaw F faar L L L

TF HANT GI6: HHT F1§ 949
g aw F qw ?

&t gy qvd  §EF WX AIY
ST &Y qg W F X #Y qaI g AR
A FT F AW fwAm o gFwqT 3
AT &I AT FT AT A I AT AT
gy § | zafwg ¥ o § f5 5
afagt & faas fr fagi e =@ @
TR B E aaaawm ¥
I 7Y af T amet & fog wrgEE
R aifre fa gu § s W feaw
#F g9 W1 Tog gl § AW gev
Tifge | 39 ¥ 3w w1 Afaw @ s
g "I awt g B &N &Y
3 ¥ sfewrs g 1 59 AW ET
7g & fF s & fawfaer & e @mt
F, aueifaal #1 gwe foar v g,
AT a3 AW F) qFST FT AE €T
wfaarsmar g s ¥ 3@ fs
s & fawfayr § @ Jwwe owe
ford & rfa & qu sgan § fF wmas
0T faoell #, gaX gal &, 3= § 6%
W UF 5 F wae wfaal F fewrs
U fosrad s § 5 agi wafaty
ATATAT YT 9T 4 a1 AT AfFT IT F
IR ¥ ¢ qi9 F@W F fag a7
Y Y A 1 ag IE § fF we
YT 57 graey ¥ wrew Safeaq S arfE
W F w= fazarg &% wEAr w7 )
gafaq wva aga ¥ fawr &1 @FR
3T =ifgy #IT I I AT wATA
Y 15 arq 7€ & | g7 fawaraw § f
%9 ¥ 2 7 Afaw @ 3T IS
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Mr. Chairman: Mr. Chatterjee.

Shri Tyagi: Madam Chairman, I do
not know whether you are proceeding
by the list. I do not know whether it
will be parliamentary to say that I
have been trying to catch your eye;
you being a lady, it may be misunder-
stood,

Mr. Chairman: The hon. Member
also may get a chance,
Shri N. C. Chatterjee (Burdwan):

Madam Chairman, I ought to say that
the whole country will be watching
thig Parliament very carefully and we
will stultify ourselves if we turn down
this Bill. I am happy to find that a
lady Member from the Congress
Benches supported this Bill strongly.
I understand Mr. Sinhasan Singh who
is an old Member of the Congress
Party also supported the Bill. 1 thought
the Minister should have welcomed
such a motion coming from »ne of the
opposition leaders, Let us not tackle it
from the party point of view, Let us
look at it from the n2tional pcint of
view and in the interest of securing a
clean democratic set-uvo in this country.

16.00 hrs.

Eradication of corruption is the
prime need and we should all do our
best to stamp out corruption merciless-
ly. Why are Congressmen afraid of
it? Should their conscience not be
clean? Has not the Congress President
used these words? I am quoting his
language. The Congress »President
said that some among Congressmen
lacked “integrity and honesty”, He
further said—I am using his exact
language—‘“people who were paupers
in 1947 are now millionaires and multi-
millionaires own palatial buildings and
factories, have immense property with-
out having any ostensible source of
such vast incomes.” If this is the
verdict of the head of the big organi-
sation which is the ruling party is it
not time for them to accept this ele-
mentary proposition that they should
do something to put their own house
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in order? A Minister, like a High
Court judge or 3 Supreme Court judge,
should be above suspicion. What is the
objection in accepting the suggestion
that there should be  periodical
disclosures? '

%12

Do not our Members know that ia
the other House an hon. Member from
Kashmir has disclosed that the mem-
bers of the family of one who was an
ex-premier of one State own large
tracts of land at Okhla, Friends Colony
and Green Park besides their having
lands in Jammu and Kashmir and
other places. They have received
monopolies of products in the publie
I need not go further into the
details. They have lands in Bombay,
Dehra Dun, Bangalore and other places
and a big shop of automobiles at In-
dore. This is what that hon. Member
has disclosed. Is it not quite clear that
there is a prima facie case which war-
rantg this Parliament to take some
action? If it does not do it, it will
stultify itself,

It is not only that We know that
there is a commission which is
headed—a one-man Commission—by
Shri S, R. Das, who was the Chief
Justice of India for many years, to
probe into charges of corruption and
other serious charges against one who
occupies the position of Chief Minister
of a State. Prima facie case there
was, otherwise why should a Commi-
ssion be appointed, a Commission
manned by a man who ‘occupied the
position of a judge of Calcutta High
Court, the Chief Justicé of Punjab
High Court and the Chief Justice of
the Supreme Court?

Why should we bring in the issue of
corruption? Everybody knows that the
common people make this charge and
that there are good reasons for making
the charge that corruption has in-
creased manifold after the British left
and after we got our independence. It
is a shame and a national disgrace,
and we must do our best to stamp it
out. What is the hon. Home Minister
doing? He has started an anti-corrup-
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tion campaign. I think he has started
it in his own constituency, and it is
_gratifying to note that he is taking
strong action. I wish he had started
it in the city which is the citadel of
corruption, which is the fountain-head
of corruption. 1 am referring to the
city of Delhi where there are so many
blackmarketeers and other people
hovering round the city approaching
the powers that be.

Therefore, it is absolutely important
that some action should be taken.
What is Shri Kamath saying? He
says that the evil of corruption in the
administration must be ruthlessly
fought at all levels.
objection. can there be any possible
dissent, is there any scope for a
caveat against it? He wants that to
‘be done lest freedom, democracy and
socialism should cease to have any
meaning at all for the people of our
country, What I am pointing out is
this. Sufficient disclosures have been
made which warrants some acfion to
be taken. So what Shri Kamath has
suggested is nothing very revolu-
tionary. He wants only periodical
disclosure of the extent of their
wealth. If there is nothing to hide
they should welcome this opportunity
of placing all their relevant facts be-
fore the Parliament That would
silence public criticism, As a matter
of fact, we are very happy that Shri
Reddy has resigned. We pay a tribute
to him. That shows that he respects
the rule of law, that he respects the
verdict of the highest judiciary in this
country and that he is not trying to
snap his fingers because he occupies
a position of advantage.

Now, after the Kairon Commission,
after the ugly disclosures in Kashmir
and after the many reports that are
coming from other quarters, something
should be done, This Heuse will re-
member that one Chief Minister—he is
dead and gone and I need not name
him—has heirs or legal representatives
who have inherited assets worth more
than Rs. 1 crore—it may be even Rs. 2
erores or more, Therefore, public mind

Can there be any’
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is perturbed, They are suspecting the
men occupying the highest position.
If there is nothing immoral, nothing
dishonest in their activities. they should
welcome this opportunity of placing
the relevant facts before the Parlia-
ment. By that their responsibility,
both legal and constiutional, will not
at all be shaken. On the other hand,
their prestige will te enhanced, the
Parliament’s position will be stablised
and that will restore public confidence.

N @ (}|AFT) o wWEhT
wgrey, forer wiat § e € v st aeg
¥ oy faw war § 99 § & Y avg "gAa
g ¥ g9 am@ 9x oo gFC Q@
g & araez 38 ¥ i g et qaw
fel & orax & @, fegeaT § w=T
g firaae, wafe wweER, FEga
TIqr AT § | & 3@ T FY T W~
_faait & arg quetw FAT g ¥ aga
afssra g fir sl ¥ awa o Y wearaT
q7 39 ¥ FE Afus FTwRm= o g,
T zafad oY o v g, 99 & faw
¥ IF 1T FY TEAE WM T G
g uF wedt faafrar wrg ) w Y
goa1 o1 frafaemr & fowg @
dar faee fag § Tade § qumr wTA
# ATRTY AT 1T A 98 O IGAF
ST TR FIH T qNEF TR T
A\ T T AT Fah S Fved By
& &, ag W W T AET R, W A
wifu=eT g f gAY Ta He g9 FTWT
F qF A AHEWAR G|

& a@ ¥ fafreed | # &
ara g fafvex fedY R s & @Y
oY 7Y | UF G F F 19T W AW
F A 912 A6 Sy A Y FE FH &
1R rae ¥ F ¥ &, 918 v F
a<aq ¥ T, 22 §U S F1 Y @A
% 92 99 9T OF 41 & WA | TR
VAFIF AT L ARA ST JNT IST
sy & fro owx & Afes 5@ w
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TAZT q9 TG I TG GrAT § |
# mran § s fareest & 3o 0¥ &,
W aga o gAY 997 & T gAT 7B
o fam s mar g fegrag@ Fa
FARAITFRIT | IR
g NF T w | TET T AT §,
% +ft gaAdr §, A q&d gW I w6
FFY § AT TGAHTA FIRFL | AT
FE qIY ATILT FY IAT AG T I,
FLAA FY TG AF I AT TF AT
FHATFET F A= TF FTGAT T ) I
fe fafrer & w=T s @ @
gy | 78 faw@mE mr qEr =fgd
A Fzm FOfAr S TOr
frerear a1fgd | N aaw T @F
far fawar smasr & Afww
§35a X W F7 AT FATST AT @
3 ¥ & wgwa Wig 5@
3I9FT Lz F foqar wg | uF Agq
wgy & f5 W qw famm ) wR
g g9 § f§ wwr 9 faar @ o
N wRAr F FE A9y W §
N3 P frgadd | K F faaT ¥
FEIT F( | ¥ @IHZ T 7T gH
FBIFFLAAT | T W F AR
fafreex Awa w9 @fsea @ &%
TEAHT TG A & IT F GG FEAT T
fear 92, 97 Y e o= = fear s,
Taa 7 faar srg 1 & I F Ty foar
AT FY FEAL R | ST BT FST A FET FAT
& s, BT A ST | A I e Ay
FE X I3 FT TEAFT FC@T § AE
WEHY W 9 @y g f5owa #
afa qft # w &% | ¥feT wa
I { A B &Y AT T E I9 R
T KA N | g 7 37 F q@e
¥ foar sro fafreed =1 @t 3@ ¥
AgeAT F AT AT Y, T AT J
JAAT T JEeAT g AL, Tg AF
&

P’
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@ gfc favg wm : ag @
wEw d

Y ®men : 9z wfAardz oF faew-
T FEAT §, T BT TOF A WA
faer <aT Sray § At Qar T 9 faw
¥ IFT IX TS WIS HAT 9F | A
T F £ A § T 9 FE HA=60
qAL A 9% qFO & g @ v 7
e Ay feed e ag www F
FUF X @ v | F Ay g fw
AT Y qga Ffaar & Ife =G awr
T F AT AL AT FIA § a8 gL
TR F AFTHAET FT IqG G &
St qrEf T qET § T 9§ sEAE
ar s § AfeFT 9w wfag @Y w7
QA 1 R I ATE 97 Bra AT F
Tt <o Y g AW A I A
(Interruption). Y 4g $4T § #qd A
IS F7 | gATQ ar e ar s -
oA #F FAAIEI T g ¥ qarg &Y
Y | FEL FAVAT HAAT B AAGAT §
ST FTAT AT FAT TR ST AT | gk
dreat ¥ g FY 7 I AR ¥ Fegfe
R TR FRFATRE &
ag a wow ara g 1 & @t 98 S §
fe o FHWT A FAE Fv IEH
A arEfe oF a9 5 FT A F A8
e fAFTE | Q¥ FHME F QU [
ag #r fosrad s #X  wAR &
Fwerat g f fafaeest o w99 7 a
s aa | FRF AITFT AL M
fe W wdet foee T FT A A
st d ag T A g 1 A
gt & 5 7@ faw Y aow faan s
wre e &Y gane fear § & R
e qT |

Y Tl WO qEF # W @ Al
F e swyfe W owY & Wi gw oW
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{7 T
W 5 g A= A mE wr
WY T T FEIF I &7 a91g ¥ g9 9
A G § | A1 g o SR F 5
VR U T o F3) |@ ¥ 2|
A warg e

ot WiFR. o T () ;T
® faxt sy &, & IEFT gEEAT @O
§ 1 72 faa e agT o= 91 | wR
qg 93T TR WA A A qF W 0
g® fviw & fomr v gar
18.13 hrs.

[MRr. SPEAKER in the Chair]

|E ST 7 FEr fF went @
S ¥ g AT A Gr g, A
foree o™ ¥ w9 aE 97T ) W
N & 7w 5 foee a9 ¥ 39
T A T WG X qg WY g
g g 5 5 3§ 9w w gk e
Y FT ) P R F A F W
g WY ag I 1 W gu A=A F =Y
NrgfwrgE R E 1AM@Y
WSZTAT TG FEAT | HEH F & HeAY
¥ T X T agd weor fear ) &
at awmar g 5 o w6l & #rew
wfedt &1 werR S9ar g 1 W
wafas afadt &7 a6 %@ «me W
@ T W F A wfadl F ar
% eqt @ g & | 9T gaAT W
et R g & & ety & Y T
¥ ¥ gon ) ag A gaa fw sfea)
F q § W ogar | ag g v oA
AN At ¥ fema [/ F IR F a9
9 Y 4 IFT | gEr | F wEa
£ 5 agw & & & 1 afFT ww Ay
T & fafreex @ gar [ § AR
FE 7 w15 FAwA far faar s
ST FT FI A q9 G AAT
qF Fal #1 T3 FT I3 WG | FHiAC
& Y w5 § fF W & o ¥ fag
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fardt et & aewr 1Y fed aw
AT FT I AT ST FFAT L | W
@R AT 9§ FHIOA F g g A
q@ q& IS IT T | 99 aF fage
aifeat & aae @@ FHUT § TG g
a9 gF ST O TG & Fwdr )

TR WERW . AT AT S FT
farery aref & ammay & ?

Y WiFETT AW AT QT QY
ot § 9 fafae< & vT Wt gk AW
w© T fafreT B b Ty Gy ¥
@ W gt A weE

@t @rn ;- & fafaed ¥ faew
fear war T@ & W9 w A

=Y ST AT FTAT : THY A TR
¥ @A

% wgr avgar g 5 ¥ 9T wwe
¥ feafer o€ Y xw o @@ & WM A"
geawT faar, ¥fe wfaal @1 o 9%
1§ wa< 7 92T, R 99 /I I AT )
o9 qifvanic & I=T A7 IR
Y:eoﬁﬁg@mﬁ,ﬁﬁﬁ
%9,000 JFIT HIA @ AT g, e
faaT FT 1 33,000 FIAT qr ITE
W@'@mg|;ﬂtg,ooomm
aia frema ¥ fay wiafom & o
fear StaT § 0

T aw §fw s | O st
(wre T g fag) : a8 T 0

S WiETC SR AW 0 1Yeoe
war Iy ey ST &, A A W
qaif ¥ T@r ¥

qETd WA § O WA (&
o) & A oY s # W g
3, wwi & aga @ QY § FE. T
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@ & 7% 3 e wETTw w1
o = @ 7 ) fR & e Y qqrE
fF stq fedt fufrser avmag 9X § &Y
X AT ¥ 95 94T A faear @
R do e €2 grew * wWA
= ¥ 93 A7 qF A gy |

Nt ¥ (Frona): g Ry ?
T 7 N ¥ T war a7 £

a1m:uama§f€rm,
fafemr oo ar §
It is reimbursement of the payment
made to the carriers.
=) wifeTC | 7@ ;A g000
&oar graET 919 fram & fog faaar
2 IERr A JiT A Qv

u) &t ;o frem TE ¥

St steTeTe {741 ¢ ST EAT
wifgr | Ee R ARfedt, AT
R gfage 1o frg e § | W
®T9 fasre & F1 & fag frg o & 1
@A ¥ e F frg 9 &
R S FFafeqt wif &1 qmTe S
v ¢ Saw fag srferd w0 e
arx & 1 & e g Etea & fag
Wt oF wwe faswn s @ o
frrqmad s &

# X g ¥ oF FET T Qv
—-qq W ®q | F9 g ¥ WY
£9 @t & a F w5 w®S o7 A

WS 97 Y W ww wO Y | W

w@afaT i 7 FAX F 57 9T g7
¥ w1 W a3 o | wife W
TR 91X wa §Y fasmay s Ay A
¥ 1 &Y ST ¥ w0 @ A g
M emr S T A T XA & o
# e ¢ fr c # wtw ek e
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Tfgy | ¥ |1 woA fodeRd ok &2
et & a9 ¥ T FW AW &

wf [ " ¥ 3@ gfeal AR
FIRQIAM & FAAMET 57 querar
S ¥ fowag 7 A9 & wqg f=md o
&Y% g 3 werErT 96 w4 | afF 39
& sidt 1 qr wew A et g, §
T FFAT § | AT T IT FT 7 F9H
fear &t sty A T *v Y wAH TG
faerg st § ) ogFY § 1 foa
Tl oAy E

e gz § w4t wer oY fF w@
I@ F I F I Fowfw qw
¥ foe fafred & & & o faarg
ST Wt & faet e g feana
gq 7 w1 fF gare a | W@ og
fRRmT &R F 1 AT T AT @ W
o m= &1 By ey | o S gy
3F Y ¥ Sty FAfCF FT 7O 9 WR
AT HAY A A AR TR AT AT Iy
I T T § AW 9=% g6 gn
ax & faw & o @i & fag 8§
WY Ao FaEfr @
@ 8 a9 § | R fad ol &
I} § T F@E A7 qr 78 Wfaw
& g & AR wR ww s faw
qrEl F7 S IEGEH AR 98T ey
&1 Q¥ AT 9T qET @ QI
&YE Fdvem AdY frwem o

St Qo Wro wreWr® (VATTIX) :
asR WA, Nt S St § qwq § @y
faw seqa foear § & st fardw s
g1 & ta w1 frdu zafoe w@r g
qg TF W § | 39, F@fs gEr Ay,
AR oY A wEr, £5% F wOwn §,
AN | S I Y 1 g WY
wgwa & | afew & T=ar g FF ea weer-
T HY, FTUT H A DAAY @
v O gx ¥ Ry g A @ A

/



221 Disclosure of
[ﬁqomoﬂm]
9 T SrT T ) Q@ S F wer B
FIAT FA IA FY FET FTodom &
s | dfww & wamar g fF w et
FIL XA FT BT FT qIT &Y e
@ 9T ¥ TN AR TWHo ®io =Sl
- Qg IF FY T F o FE F G |
A 9 ¥ T TH FT RATS AT (Y |
oy wfamie #§ a0 ST T
& § fF 918 88 FIE FIIH G AT
AT OF EHIAITC AIHT T FAT A g
I | QH FA F g FTw FT TG
@ x| FEE F W w9 T
W W 5 W a8 wO% wHr
a} I AfF uF weEE T %
AR A e aFarg 1T g9 ¥
Y A F1EHERTA § 3® T F
qeoAT 1Ry 1 ATEA W | g wT
g & e g fF wiw aret § wE
& gt &, JfFT WIS IT 9T A qR
T Y § ) w9 R FhEe
N gL AT , IF T SR AT IOV ;Y
feam§ 33 wmEm &)
g= frr QR T 9§ 99 # g,
g o wifs ey o7 fuem e ot 3
Y g o |/ W ' 9 frard
[ 2, Afwa oY g faxndt §, fw
TAFHAE ITH FH § AR AT
FY § 99 F1 @UEr Ag femrs F
I 1 a7 O & femar @ ) ww A
& wow qg § W fau go fas
F 9gIT ¥ A/ AT QAT I A &
w@g & A W a9 9 f® 9g wow
Hg ¥ TR KT A G | gEAT IT F
qg ¥ g Y I @ § AR oW
ANIE F ARAT FT A9F G ANH
fears AT & 1 4 & 7@ S A AqrT
i f& G T ar wife fom &
f& o 7 FN TwEFE A A
i fafreex 2 1 T AweEmd Ak
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wEF T & 9T Afge fama
FE N oY =g Ty foa & =
4 7 Y, a= T F AR} T & fa<y
WTEG ¥ FIE ATEEE ORI, §AWEIT
T FEAEIY T F a9 FF |

oS W ¥ AR fegzwm & =
2 | fergeaT &1 9 $37X § 98 fawrean
T @Y & | FRT AT AAT qF qfOATT
TH AR A IR T § | FAA FT
aformer #r & ? & wwemar g 5 awmw
F o ot Ff T 7R gfe fasme-
4T & 98 AR 9 &1 fraw )
gfeq F ae € TR @g o e
ST FAT &Y | I8 99 FXTE g |
N9 O FE  qF AR FE T W
1 A BIW F g omar § A & Fgam
fF ag Wt T Far § | K WA §
f& T X § a9 @01 oF 37 g
& 5 7 ora & fad) oY w92 & weer=TQ
sgffy & 95 ¥ wRTed H IAeT drv
T ¥ FT GIW FT TG AG F4 |
g3 AR e qFH # I 9
Y F4T | 7fg a7 @Y T A F quA
ffFm WA Y o =R F
fraror ¥ sgg wee faenlt W &
WL F GH FA A TEA g
AT | qW qA T g1 fAaew wen
qr |

st ®o wWlo FAW (FWYY)
A AT T 5 w1 aew ¥ faw 9w
Rl URUR LS SR
WAl B ATy w4 7 o 9w &
Y ITEATT FT AT FA QT AT IV I
AR Y @ a1 5 I F a9 I
= F7 fady F@ F fau oofie @1 §
TE TW TH G F I BT A
@ § W EW I ag I, A9
o Y iy F¥ I Fg |
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g aF 7@ AR faw w1 wwwew
¢ ® & fawge gl 0% W
fasr & 1 9= S o a9 T -
@t & fau war T 5 T o
T TE—AqT W A,
wifex w3 ¥ arfw a<FT< F1 98 AW
@ o fF 3= ¥ AR F o wd
VA GE @Y T AR fEm
o g9 A1 § fF ga weA |y fam
#t 5 gw faogs g7 &1 9@ @
qaRa § AR gw W € fv 9 g
[ F AN T A ¥ qT F O
T € AR 99 39 71 9+ fagfa &
R 9 #7 FUTE I 919, FET IITE A
g wfaag g a1 9% W g §F W
T w2 5 38 7 "o wfaeg s §
OF HIEO wed e fwar
& 7 wreH & 5 oow W 9w ¥ Ay
W F ATF Y, AN TN X AR
W F AT §U AR TF A9 F A=
3 2 F WE AT T | I I9 & g
fagfer g at 37 § 9 F fag aurd
& S /T 39 F 9 aR 91 fw w9
At gu ag 9 @At F A g A I
T a8 W9 hew ferav 73 § arfw
Gt Wrew A& fR 9w 3 oW o ¥
AIEF Y, TN T F aRF
ATEF T W TF A9 & A< a8
¥ ST oY Ty | FEF Tg FEET At
F faors wRR wgr 9T & fF o3
T Y ¥ Y W F JaT 3, A
Qe F AR W F IWF Y AR
oI 39 3T & uNE § | q@iey &
qaHar § 5 TR @ F AR ¥ @
Sad F IR A o |} femd @
avay & g FifE T A 70T S|
¥ 7g @ f@ WY R F a9
A |, AT X AT FT @A FToGIEAR
HAX HAS FA qW T GEQ@ P9 F
s &0 famr A fafrex wgea
fogar Wt @1 I F O® @, IHaqT
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ag oA argr fv oafae fafeesY
T g w9 A fear |mr faam
Zar war 5 W # o v o ¥
SYTRT WY 97 g FET AT q7 Ty 6}
AT SR F QI Y T 97 98 QT
& omr g faw W R T
TR FZIT UFE AT FF I © A
QU Y FFL FT far | sEfag
TS IE€IG 39 919 #7 ¢ F 98 qa«nar
S fF 39 &7 |/ AREE W OAR
g & 37 #1 fgme 7 & ) 3@ #E
FEIE FT g9 TE & | TG F T
T ST FY a4 | o § 9
R FIAY A FEmar JfE Fgrodnar
g fF % s T Fes =R
T, faamy o= fo | avEl Ty &
AFHCHT IT 9T aTHr § AfF faer
F1 T A & fF 7 & AR o1 ]
Iq & faare 9 I3 Fifs g7 oar
fear &1 A I SEEr

qF W §IEW SAFHIAN
e HaFE At Ag @, 9g av Hew
qaoEe g | BT F7 9% fafaet s
T AL AT E |

st o Wo WSt : X
fafaee &1 ara a1 JEF F@r & |

qEATe, a1 ¥ WIfE FT A IT A
AFA F ST sEfET I A FEv
far qg Y d« qEIwE Q|

W T . I AR A g9 FEFAT
g

st "o o WANT : WY FITHIT &
qTHA FT X FT Hg 147 R oF wE
form Y A G F F1AT ST F ST
Yo TAX AT S0 EAX grt W=
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[5f: /o Yo maal{]

fafredt #1 &ow e & fog faar
mar § | 39 #Y &9 EW I faar war
g AR A, IE AT FT qgATH H
TaT AT &

o &R’ # S9t @ oag faww
¢ i o dfrise =X & afes Fow
N TF Fed § A IW FOA A
FZA ¥ F g9 9 A0 ¥ AW
faFrer #F o A St F mEat &
S e 97 9 %S @Y I A
FX 1 30 A g A TALAN & &
TemifF g AFTA AT N
wEF T A FE FA A gen
AR & awear § 5 g g8 F2T &T oA
AFT e fF gwura S g @ A
TN A FA AT TH F@E FT &R
FEAT ATEAT & | W g 48 & fF 2w
F F q@AT G ST A @R
fogr SaF1 T FY R A aE
FAT I [ A @A H T A
¢® W3 &1 AT F wfaw @ 1 faaar
GEHT AT I 1 IGAT G I
=1 T | afae & wgar § feoww
afae o ¥ o0 wERg w97 9@
FgaT § A1 I9¥ 78 wawa T fAgren
< {5 & tHo fi¥o FY AL W &7 91T
9T AT § | @R UHo qgo FF are
¥ Fgr 9@ —Aw JOR ¥ T
AT FW@ & (5 THo dto T ? TN
AT FA § Yoo THAT HIGATT, I WA
Y AF, g, 90 F AT, X ¥4 §
w1 AT gS ;T ?ANE A |
g I gW AW F QU A FEy SOy

qF WA WO qg M AT
[T AT AT R |

it o Wro il : Hfx oY wiw §
¥ A T wifge @1 1 @ wfag
% 7 @ e
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ST gH ARt F A ¥ 9 qaw
¥ 7z T g § A AR AR W
O TATE ITfeX FX § a1 W § &9
W F qma A A w2 gt
Tg IR &F AE] 99T § a8 g€ o4 |
M w Q@ g s AF ¥ g
TR WY € | a8 sqvaeT $ A AW
¥ UF @ET JaE Gonm 9T &9y
FH AT S A Aol S § ag
FTAAT FT 06 AGS FHAT | W7 J];F
o g g ag fae ¥ fgdr @ L

R WEEE . qIAT 9% T
THY &I &Y @I & |

st o Wo T : 99 TF fumz
# & g few v g

T HFE 98 g aar g fF ag
N G TR T 9w g F [ A weer-
q T g € AfEw & oW & fau
9T I F qF ¢ & ww@m e
T W 1 e W fgae e
®OHA | € FT 9T qG AT Awar
£ WG FE wFE A @ g w
FTW T =Y % faar s oA 9
T FX faar 9 | ag #€ W@ @
t T fw SfF 2 F wa@ o @ faw
w4 Y @ ARy § 6RO RN ¥
O WG TFA § g Y v o
FTA WL GV G T IR HAq §
gt 9T ATsde £ d § ey 1 S
¥ URTE F G R s W s
AT § | FIRE WX @A Y ar ag
dar I 5 Sew &4 A Fgr A
W § 7 OO SR AW g &Y 99
T ey wafs -wfr S Ty &
faq el Tw@l A 4 ¥ F wRe
AW |0 W
T ¥ 1 e T ¥ ST wEEY W
W afoRw § 1 W g ¢ v
T 3w w afoRw @ I ¥
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fraT T &t 2w w1 ¥ qAm ? oA
sl W fawr & agred, wrEl
www W g 9y JfwT R g
afcrs 92 @ a1 a8 3}W =T T@Y
T | TE 3T HfY, AfTEt #1 w w@r
t 7R a7 g Ifor F TR 9T =@
2 98 AN #R gfaae F  wW
9T 7EY 91 § zAfaw A I q=A
g F1 gH @7 A AR A I F
4 9T 277 IAFT 99 I FUE FY T |
w gfe § & fae s=m 5 @7
qE AT T FE A |

a0 fom qeaw  (wrAAR)
TEA 1R, A S wrv & fadaF Fv
R IO § AR A g 5 o
qgT & fauus &1 A7 AT A3 &
AT AF JAF ¥ gHAT T | TN
FTHT qTgT F1 faa q@ g1 v ar s
T30 ®ifq Iw A &0 0 A AfEA
OF TIY 99 gg gt @ qw & sfw@
®, U F TG F QU F fow o
HYHT A7 Fr /R Gfagl & swage 7,
wfaql & 1 § g% aY S FY 795
Y 5T STy ) g A o & a
¥ T Fw @l 198 qAT FAT
agm g f5 < fawr w7 ag fa<m &
FX | AfFA {HT oY ga 7= | 0w
Tg Srar @ fF wmE F Hel @ AR
"IEeq A W sty awer F ar
&Y @A A qIT AT AG AT A
off At F 99 FT T FAAT F3 AT
w6 A9 3@ § | A 9 TG fF
=t qear 7 gl o ¥ weersTT Ay
¥ foag oF g @er #T @r g o
TTRrAgE vt aF ar @AY
Fifw W o F9q F faw w71 @AW
=T oY @Y F@ & Y R ST A
o 9% %, g fafadq sfww
o g&d =St #1, a7 @q facgw
FRAAT & 1 UF g &1 & qa @ wWiw

Bil

9 % WRNER # q{ag) ¥ @7 9%
TEY TFT AT Z, I9 qF IGST AN F
a4 § T faegw maem 2
wagi § AT 9@ER § a8 99 3%
NETA FT AIAA QAT § | ga*T ar
T WAR AT § afeT gETd Ay
HEI AAH QAT £ F@F AR
IR AR F I gET &
FRU g § % smarfaat &, 91y awesy
T SART FEY @aAT 2, AT #7T
gy Tgar g | WK d@faat &1 dar
& &Y, fafesw g9 8, =) qgrEr
g, @ ITH! W HETA Y AEE A
gsaY & 1 3fad o9 &% wlaal ¥ @y
9T gH AN WeTHR §X el & §
Jq TF THAU & T G AT A1 F &
9 WM X FIA [ AT FgAl
N9 FI gr@r [T FGT § | T T
qEEAT A § | @iy A% S5 ag
g f& = o & faw F e g1 o
R wweER fasga g ar @ gr
st Afew Ted oF Q1w Fg ger
f& s fafaeed &7 weafa go @
F1 AR g T F a5 fFaer 4
HR 0 fofaY § TR A6 95 FT favaar
TR Fret , a1 HeT & qEeAv
UEE g g & |

WETHR &1 UFq ¥ fod & atfes
Td § 1 UF a1 AW F AT quaEd ®)
frzmr o gt wweER #1 aFed
& GEWTEAT F1 IATH @AT | W
WRTHR  qF3d &7 gETEAT  guen
R Q1 f6 weEeNR a§7 &7 g9
TR, TEA R 0F G |

o sa & fawr ¥ F oF  qwrg
WY 9T AEAT § | OF Qi gwafa ¥
gfeamar § w1 gak af@ £ gfoamsy
¥ | ofa w1 Aawq faege 3 AR
ez g ST aifgd o et 7l &
qfa FT 9q9q 98 gt % qar fom
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[T frmtT qeaTaE]

THT § AT § I qF F H2 o
&Y IR afE F A
IgT A ffgat aF ¥ S gy
R HEl A wfa #1 fgww foar
JET A SmHa W N dfeat T
faa freR § 37 a9 #7 fgoe foar
ST =gy | qg OF IEE |

RO gt ag & fr ot amfo @
I T 97 7R wfaw F@Er
NETE AR AT fFeaw ¥
FLYTT TN g€ 47 FX ARGT FLULT
Al 9T HoAy fAEw @y §, 99 o
fafreee @t AR g@R AW T T
TA FL, I FAA F¥ T JAT Y
ATEt FIEY AT F FAX [9AT fHaqw
@Y §, WX I 9 FT TEIHTA AT
&1 ¥ T &, w9 g F fay &)
g

sfe F § fasa + faarer T |rear
B 1A @l 937 wEIEE a9
&, AT AT B AT AT FE )
M IET A 3O QG N A F AR H
w3 % $¥ TG qdT IAHT T4 @
g TR F A § | 39 gy f
st @Y S FT AR A GE@T FT S
gT T 5% g fass oF wwre @A
ATEAT§ | TF ©TeT A7 4719 § $ qrgd
®1, WX IqY 9T I A L
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Shri Kishen Pautnayak: g ofg-
ifgr &, & wmarag R E o
7 fad @d ok fgew w1 @ |
[ 4
“In reply to para 6, T rsay that
Rs. 51,000 was presemcd to me by
cheque No........ dated 14 4-61
drawn on the Indian  Oversecas
Bank Ltd, Ludhiana, 1t was en-
dorsed by me to Jan liith Nidhl
and was collectad by Shrimati
Indira Gandhi on behaif of the
said Nidhi on 15-4-61.

“....through the United Com-
mercial Bank Ltd, Ludbiana, I
deny that the amount has been
mis-utilised and unaccounted 7-r

Regarding the remairing amount
of Rs, 10,000 as alleged, a cheque
for Rs. 6,100 only was 1eceived by
S. Darbara Singh, President, Pra-
desh Congress Committee.”

an

oqA AEA - T o I 9§
&7

&Y fes g2 - g1 ¥ et
# =@ FT 7T A6 FLATE |

oA WA . HIGS d1 AqTE
a9 ¥ 93 femr

=t s q2TEE : Y000 To Y
#0 9TeT #1 o o ¥ €9 § foem ar
Iq &1 TR P T, ag *fEda

Shri Sham Lal Saraf (Jammu &
Kashmir): On a point of o:der, Shri
Kairon is not present i1 the House.
Can the hon Member make this refe-
rence to him?

U AR a1 A TG F AT E THS §
a7 s fafrer i g § 1 T A &Y
s fafee @9 & 9 78 Ty wer
g ar 98 T>7 F 19 N omem +feq,
FOQ F AT W & A AT § 91 97
FTHF FEAT H1 FAT ATAT ST | Al
7z T sfga fafa § ooy o fom &
dm ozEr

e WA : 73 AT ) GiRéfaE
Ao g A A g forary & F

WA WA © HU WET FT 0
ST FF g oAy ?

=t fowr qeww - g S aRe
FT AT g UF fwefae §

Shri Bade: It is a court record.
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Iq A TomaA &7 IF I OAT R
€F 97 | T Y AT | WTAT I9 G 7T
&7 WA g W g, qg Fwar
sfam 0w |

&} feemrm gz ¢ & 39 FT Saer
& F @ § | THfgm fafw w oA
T g g A adw
T § A AN TET M oE &
T F AWM W IT F T F AW
arr § 1 3 fafy ¥ vy w0 v
&y £ o = ey & zeet a7 fagor
T FT TiHT TG G qrET F1 AT
@

Shri Tyagi: May I offer a clarifica-
tion? The Jana Hit Nidhi ic a trust of
the National Herald, It is nothing
private. It has nothing to do with the
family of anybody. It is the National
Herald’s trust.

Shri Kapur Singh: Why should we
g0 into it? The matter is already be-
for Justice Das. Let him decide.

Mr. Speaker: He will decide whe-
ther it is properly utilised.

ot fFA qEArE g A A &
MW A FE | F FETA & IqET
Gaar fas 3 e F AR F A

TR RETT | WK H71 AT 7
daar ag 91 a1 ffy F1 e a¥ g
i o® T FET R

st fem qewmw - fqfa @
HaAT @ S w4, o ger &
T TG B

DPr. M. S. Aney (Nagpur): I am
really surprised to see that some very
respectab’e and honourable Members
of the Congress Party have opposed
this Bill. However, I am glad to find
that none has given better reasons for
supporting the Bill than my hon.
friend Shri Tyagi himself, He has
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given the best arguments for uphold-
ing a measure of this kind. All that
he sa‘d was; set up any authority for
eradicating corruption, but it must be
well thought out. That is a'l that he
said. This Bill, by itself, is not suffi-
cient to do any substantial justice to
it.

My first reply to him is this. If
there is an assurance given, if he suc-
ceeds in persuading the Minister to
bring forward a comprehensive Bill
which is better than the present one,
we shall a'l join in asking my hon.
friend Shri Kamath to withdraw his
Bill.

Shri Hari Vishnu Kamath: I agree.
Shri Tyagi: Withdraw.
Shri Hari Vishnu Kamath: Not now.

Shri Tyagi: I assure you some mea-
sures will be taken.

Shri Hari Vishnu Kamath: You are
not in the Government unfortunately,
you are not a Minister now. You may
however become one tomorrow.

Dr. M. S. Aney: Secondly, in my
own way I shall try to give some
reasons for supporting this measure,
meagre as it is.

This measure, in the first place, is
intended to apply only to Ministers
and not to other persons. Ministers
and all public persons claim that they
are servants of the people, and this
measure is only to apply to and en-
force obedience of the Ministers to
some of the rules that have already
been framed by the Government of
India for regulating the conduct of
public servants, By accepting minis-
tersh'p, we pace ourselves in a posi-
tion of supervising them and enforcing
obedience of public servants to those
rules. My contention is that he whe
submits to the rules himself has =
moral right to claim obedience to
those rules from his subordinates.
Hannibal said that he who is the best
soldier and obeys his superior officer
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[Dr. M. S. Ansay]
best can u'timately become the best
commander. So, if our Ministers do
not follow the rules themselves, they
will not succeed in getting proper obe-
dience to the rules from their subor-
dinates,

Secondly, if a better Bil] comes it is
good. I also admit that this is a mea-
gre measure.

TFUTR qeT AR AT

It I do not have an aeroplane, it does
not mean that I should not use a bul-
lock-cart now. When the aeroplane
is available, the bullock-cart will dis-
appear altogether we can rely on
that. From that point of view, we
can consider this Bill. There has been
an expression of the feeling of the
peop'e in generzl on thig Bill that
something should be done to have pro-
per check on the enforcement of rules
to eradicate corruption and that can be
done only by those who have got the
respons bility to enforce obedience to
such rules themselves setting an ex-
ample, Ministers are from the Con-
gress; there may be Ministers from
other parties also. In Sanskrit they
say:

HESAT J T A T

That is to say, people fol'low the lines
that the leaders show. So it is the
duty of Ministers who are leaders, to
set good examples to the rest, to ac-
cept the obligations laid down by
rules. There should be better arrange-
ments so that the atmosphere may be
eleansed, In the present circumstances,
this is a sma'l measure. So, the Con-
gress Members may consent to this
Bill or persuade the Treasury Benches
to come out with a better measure on
this point,

Shri Kapur Singh: Mr. Speaker, al-
though I am in sympathy with this
Bill wholly and entirely, I had no in-
tention of speaking till my hon.
friend, Shri Tyagi, stood up to give
the worst reasoned oppos‘tion and the
best reasoned support to this Bill
Tyagiji has tried to make out two or
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three points. To miss specific notice
of them would be a pity. He has said
in support of this Bill that the princi-
ple of this Bil] is excellent. It is un-
exceptionable. He has also added that
no one cou'd conceivably take excep-
tion to it. He has also said that the
corrupt practices in this country have
increased manifold since the Britishers
left this country, and that this disease
has permeated into almost all spheres
of our civic life. These are the two
best arguments that could be advanced
by anybody in support of this Bill.
But he adds that this Bill should not
be supported for two other reasons.
The first reason which he has given
is that the ruling party has been ruin-
ed, has been let down, and has been
put into many difficulties because ef
one deficiency in the nolitical life of
this country. That deficiency is that
the Opposition is not only inefficient
but that it is also very weak.

Since Shri Tyagi spoke in chaste
Urdu and I also know his high l‘terary
tastes, and so I wou'd merely replv to
him by quoting a verse from Ghalib
to the effect that

R gL aa A FEd A g g q w4
T F2) fr a7 w=d TR A o ?
For the benefit of those who are not
conversant with Urdu, I would say
that this verse means that every time
my beloved retorts “thou art this. thou
art that,” I would beseech by beloved
to judge for himself or herself, as to

what manner of talk is this.

Shri Tyagi:
mfedt ¥ @ q ¥ & wom,
T g 22 § T ¥ fre
oW WA 0 ®T AT TG
rr
Shri Kapur Singh: If Shri Tyagi

thinks that I am trying to abuse him,
to him my reply would be:

N AT FR Y T AT & AW,
A aew ar Aad & At @@
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The other po'nt which he has made,
is that this Bill should not be support-
ed because although its principle is un-
exceptionable, yet, it is not exhaustive
enough, this Bill does not provide for
enough deterrents, this Bill does not
provide for penalties, this Bill does not
take into account the fact thair the
type of situation which it intends to
meet can only me met by very drastic
pun‘shment. Shri Tyagi spoke about
public hangings and such types of
horrifying pena'ties which he himself
would like to be imposed. To this,
my reply is:

W AT § F 9 7 A T &A&T,
F3Y € o gy § qera< s 7Y
Mr. Speaker: Is that all?

Shri Kapur Singh: If I may tran-
slate this into English for the benefit
of those who do not know Urdu . . .
(Interruption).

Mr. Speaker: Then Shri Tyagi
would be provoked to give a reply.

Shri Kapur Singh: 1 would be in
a position to give a reply to Shri
Tyagi, on each occasion and everytime,

Mr. Speaker: But I have no time.
The hon, Minister.

Shri Kapur Singh: Sir, I
the Bill and thank you,

support

1648 hrs.

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, Sir,
my hon, friend Shri Kamath has got
almost a quality which cannot be imi-
tated, namely, of bringing back to life
the past. 15 years ago, in the same
prem'ses, he along with another late-
lament~d friend, as he himself admit-
ted. tried to import into the Consti-
tution the major provisions of this
Bi'l. He quoted in his opening speech
the reply given by Dr. Ambedkar.
But I do not think he fully quoted
him. Dr. Ambedkar said:
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“In my judgment, if you want
to make this clause effective, then
and there must be three provi-
sions: one is a declaration at the
outset; the second is declaration
at the end of quitting of office; the
third, responsibility for explaining
how the assets have come to be so
abnormal. And fourthly, declar-
ing that to be an offence, follow-
ed up by oenalty or a fine.

It might slill be possible, that
notwithstanding this amendment,
for the Minister to arrange a
transfer of the assets during the
period in such g manner that no-
body might be able to see what he
has done and therefore the provi-
sion is useless.”

Therefore, the fact that he had an-
ticipateq certain circumstances that
he thinks now prevail—which he
tninks prevailed at the time of the
framing of the Constitution—does not
add any validity to his claim that this
Bill must be accepted by the House.

It has been said that this Bill is in-
nocuous and unexceptionable. I de
not think so, I am afraid that so far
as the operation of the Constitution
is concerned, it is governed by certain
conventions, When I spe k here on
behalf of the Government, I am not
speaking on behalf of the Government
of the day; I am not speaking on be-
ha’f of the party that is in power. 1
am speaking in regard to the uphold-
ing of parliamentary conventions by
a Government that is responsible to
Parl‘ament. It cannot function by
devising fetters which are imperfect
and expect those fetters ultimately to
be effective.

The basic thing that would prevent
Ministers from misbchaving is to ac-
cept certain conventions that they will
themselves disclose the'r assets, -if
they want to, to their chiefs and they
will not hide anything. In fact, ina
different type of democracy like the
United States, where the Minisiers
who are appointed are responsible {o
the President, though the legislature
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confirms their appointment, it is a
convention that they divest themselves
of all assets which create a certain
amount of interest for them as own-
ers of those assets in governmenta!
policies. One of the recent instances
has been a person called Mr. Charles
Wilson, who was Defence Minister be-
fore Mr, McNamara, who divested
himself of his assets in General Motors
and suffereq a great loss by paying
capita] gains tax. I balieve Mr Mec-
Namara himse!f wag associated with
four companies and he divested him-
self of his assets in these companies.
That is the convention that is observ-
ed there in the United States.

Tn this country, so far as we are con-
cerned, maybe barring certain excep-
tions, no tycoon has become a minis-
ter. So, people who come to the
Ministry are not people with assets of
any considerable character. It may be
that in many cases, supposing a Min-
ister says, “I am prepared to disclose
my assets since I became a Minister
from year to vear.” Suppese the assets
are higher, then you blame him and
accuse him of hav'ng taken bribe.
Suppose the assets are less, arc we to
make good those assets? That does
not follow. I am afraid in many cases
Ministers who came into power with
certain medium quantum of assets
have gone out of it without even those
assets,

Therefore, if legis'ation is framed
with regard to ministers only and
they are asked to make a period‘cal
disclosure of their assets to Parlia-
ment, and questions are raised on
everyone of them, I do not think any
Government or any Ministry can work
on that basis. Only a sanyasin can be
a minister and even he can have no
attachments. It becomes very, very
difficult if you make it legally neces-
sary for him to speak about every-
thing that he possesses. This pos‘tion
has been very fu'lv dealt with in
Jenning’s Cabinet Government in re-
gard to the conventions that obtain in
England—whether a person who has
an interest in a solicitors’ firm before
he becomes Attorney-General, should
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divest himself of that interest or whe-
ther a man who has a partnership
should give it up completely, transfer
it to his wife perhaps and become a
minister. In England, the conventions
are different. I would like to recall
to this House the case of the bank rate
enquiry in 1957-58 when two directors
of the Bank of England were accused
of having used their information or
permitted certain concerns in which
they were interested to sell shares and
se.urity before the announcement of
this bank rate, having the knowledge
that the bank rate was going to be
raised and therefore, it was alleged
they had leaked out information. Chief
Justice Parker who held the enquiry
felt that if the director, who at 5
o'c'ock knew that the bank rate was
going to be enhanced, who presided
over the mecting of the Royal Ex-
change Insurance Socety that night
and allowed certain shares and secu-
rity to be sold, had done otherwise
and if he had told them *“don’t sell
these socurities because I have some
knowledge”, he would have committed
an indiscreet act. Tt is very difficult
for us yet to hope that there wi'l be
conventions of that type of a man who
knew the information and at the same
time he had to bz in the invid'ous
position of having permitted certain
sales to be made which were colour-
able to be held free of all guilt. That
kind of thing has not happzned in our
society. Therefore. it is public opi-
nion, ultimately, that must govern the
conduct of ministers,

A reference was made to the party
arrangement by which we are asked to
disc'ose our assets to the party chiefs.
Some people did object to it—not the
people who are rich but the people
who are poor. Nevertheless, we do
disclose our assets at the time we
stand for election. We do disclose our
assets at the time we become minis-
ters, and it is always pcssible for the
chief to call for accounts from us, We
do it also at the time we go back.
These are matters of party convention
and cannot be really laid down by
legislation or made the subject matter
of discussion by the Opposition.
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Take the very simple instance of
‘ministers’ travelling a.lowance. My
hon, friend on my right gave certain
figures and they looked terrific. When
I looked into them I found that they
were all expenses given to another
branch of the Government—the Rall-
ways or, perhaps, in some cases even
to the Aviation Department. In some
cases expenditure has been incurred
in hiring aeroplanes. Probably, my
col eague the Home Minister and my-
self would be guilty of very heavy
expenditure during the last two or
three months because we have been
using planecs pretty freely. But it is
all a book adjustment from one branch
of the Government to another. I can
also te’l them that for travel by plane
we are given an allowance of Rs. 30
a day if one stays for a full day and
night. If I happen to go to Kanpur,
stay for the n’ght and come back in
the morning I am given only Rs. 15.
If I ccme back the same night I am
given nothing, Therefore, on the
Rs. 30, so tied up, I do not think we
can build palaces. Well, you may ask:
“Why do you trave'?” That is a
diffcrent matter. Their travelling is
not for their gain, It may be for
their pleasure, it may be waste of
time; that is a d'fferent question al-
together. This auestion of revealing
the travelling allowances does not in-
dicate extravagance on the part of the
ministers or perquisites by them. That
is the erroneous impression which the
hon, Member has.

In the circumstances, it will be
noth'ng if you just put down by a
legislative Act that the ministers
should divulge their assets from year
to year, and even at the end when
they leave they should divulge their
assets. As Dr. Ambedkar put i#t, a
dishonest minister can find many ways
of putting awav the money that he
eams, if he does earn at
all. Therefore, what Dr. Ambedkar
82id that day, remains true today.
You cannot check this kind
of thing, if anvth‘ng happens, by
means of a legislative enactment. It
can be checked by means of the Op-
position showing a little more under-
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standing, by taking out only those
genuine cases where there is a plau-
sible deviation from the correct path,
not taking everything that comes in
their way. You should not take
everything that comes in the
papers. You may say that I have
accepted hospitality from such
and such a person. It is true. But
what is hospitality? When I am on
an election tour I am being given a
cup of coffee or a cup of tea wherever
I go. Do you mean to say that that is
a hospita’ity for which I am going to
give them something else? When I
see that man again I am very pleased
that that person gave me coffee at
twelve o’clock. Naturally my inclina-
tion is that that man is friendly to me.
In fact, in Jennings in his book to
which I have referred earlier, treats
the period of election separate'y. He
says that for hospitality enjoyed at
the time of election you have to have
a different code altogether.

Therefore, these things cannot be
controlled by legislat'on. When I say
that’ I would not be in a position to
accept the Bill on behalf of the Gov-
ernment, I do not say it for this Min-
istry, I do not say it for Shri Jawa-
harlal’s Government, I do not say it
on behalf of the Congress Party, but
I say it on behalf of the conventions
by which this Parliament should be
governed and by which this country
should be governed. It cannot be done
by leg'slative checks of this nature.
e

17.00 hra. .
It can only be done by a very sound
public opinion which like Chief Jus-
tice Parker can distinguish what is
wrong and what is right and uphold
the right thing when it is done. Peo-
ple sometimes say there is colourable
suspicion. I do not think they say that
in England. They do not. Their pub-
lic conscience is far more mature than
ours. So, they see to it that Ministers
did the proper thing not by legislation
of that sort. Therefore, to my regret,
I have to oppose this Bill.

Shri Hari Vishna Kamath: Mr.
Spenker, I am grateful to all my col-
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leagues on both sides of the House
who have participated in the discus-
sion on this Bill, I am particularly
gratefu] to those Congress Party col-
leagues of mine who have supported
the Bill outright, to those also who,
like Shri Tyagi, have supported it in
part and opposed it in part and, last
but not the least, to the hon. Minis-
ter, particularly because enunciation
by a person in his position, by one
who six years ago quitted office after
the unsavoury Mundhra scandal is
certainly valuable. I have listened to
his enunciation with the utmost res-
pect, the respect that it deserves, but
I am left wholly and totally uncon-
vinced that there is no case for a
legisiation of this kind.

I have in my possession the assertion
by the President of the Republic him-
self on the last Republic Day, a mes-
sage to the nation in which he clearly
pin-pointed and focussed public atten-
tion on this matter of corruption.
Here are the words which he
uttered on that solemn occasion which,
I am sure, he would have included in
his Address which he was not able to
deliver this year. Here is the relevant
part of the text of the address:

“ ... if faith is to be preserved
in the principles of democracy,
corruption has to be eliminated in
our public life, It would be well
to recognise that the tolerance of
our society for weak, inefficient
and unclean administration is not
unlimited......

Here, from all sides of the House
has come this admission that there is
corruption today. Who but the Home
Mnister himself has been going about
the country crying from house-tops,
from his own constituency, from Delhi,
from al! over the country that there
is corruption? They have woken up
now to the problem of corruption and
they want to deal with it. Is this not
the first stop that they should take?
1 agree with Shri Tyagi that it is in-
sufficient. 1 agree with Bapuj: Aney
that it is meagre. But I say ‘n the
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words of Mahatma Gandhi, one step
is enough for me pahla kadam—this is
the first step.

If the Government had assured me,
as Shri Tyagi has already stated, or
was heard to say, that the Govern-
ment accepts the principle of the Bill,
when the President himse'f has accept-
ed it, has agreed to the principle, if
the Minister had endorsed the princi-
ple of eliminating corruption in re-
gard to Ministers, since he has such a
record in and outside the House,
if he had come forward with this doc-
laration, this statement “Yes, we agree
with the principle of the Bill”, I
may have been satisfied. Dr. Am-
bedkar's view was referred to in this
connection. I wish he had read that
entire speech. He had accepted the
principle of what I have said.
But he had said that it was insuffi-
cient, it was inadequate. I myself
admit it is inadequate. But I wanted
to test the bona fides, the earnestiess,
the sincerity of the Government as to
how far they were willing to go.

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): Ha, ha.

Shri Hari Vishnu Kamath: He need
not say ha, ha, The Public Workers
Minister says ha, ha. We know .what
is going on in the PWD. If they had
come forward with this, I for one
and, I am sure, my Congress col-
leagues who, in their heart of hearts,
want to deal with corruption and
eradicate it would have supported that
step because they are sincere men,
they are good men. There are some
who are not so good, but there are
good Members in the Congress Party
who want to deal with this very
ruthlessly, as I have said in the state-
ment of objects and reasons.

May I, Sir, complete what the Pre-
sident said on that occasion? He
said: —

“It would be well to recognise
that the tolerance of our society
for weak, inefficient and unclean
administration is mot unlimited. If
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social evils such as black market-
ing, corruption and nepotism are
not effectively dealt with, there is
the danger that the idealistic pat-
riotism of public-spirited youth
might in frustration seek other
outlets.”

Another Minister who graced the
‘Treasury Benches some ten or twelve
years ago recently wrote a very fine
article—I mean, Kaka Saheb Gadgil
(Shri N. V. Gadigil). “Let us be
serious” was the caption of the arti-
cle. It was syndicated and reproduced
in several papers. He speaks, I sup-
pose, from personal experience.

Shri Ranga (Chittoor): He was in
charge 'of the Central Public Works
Department.

Shri Hari Vishnu Kamath: Here is
what he said in that article caption-
ed “Let us be serious”. He said that
there are blackmarketers and mer-
chants who covertly and overtly make
payments to Congress Party Members
including Ministers—I repeat, includ-
ing Ministers. He was a Minister, he
must know.

Shri Raghunath Singh
When was the article written?
he a Minister at that time?

(Varanasi):
Was

Shri Hari Vishnu Kamath: On the
10th January. After Bhubaneswar,

Shri Raghunath Singh: He was not
a Minister then:

Shri Ranga: He was a Governor at
one time.

Shri Hari Vishnu Kamath: Very re-
cently the Chief Justice of India, Shri
Gajendragadkar, has said in another
article:—

“It is not bnly the existence of
corruption in high places of power
that constitutes a menace to de-
mocracy and the rule of law,
but the feeling of the common
man".
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that there is corruption at the high

places of power which is a menace to

the rule of law.

It is patent after the statement
made by the hon, Finance Minister to-
day that the Government as a whe
does not take the probie:. of corrup-
tion seriously and want to deal with it
effectively. They give the lie here,
if 1 may use that word, to the cam-
paign against corruption launched by
the hon. Home Minister. There is a
apparent division in the Cabinet. The
Government, the rest of them do not
take it seriously; my hon. friend, Shri
Nanda, takes it seriously and earnestly
but not the Ministers arrayed on
the Benches in front of me. I am
sorry to say that. I am sorry to say
that the Treasury Benches here are
proving treacherous to the ideal
placed before them by their own col-
league, Shri Gulzari Lal Nanda. I
hope, even now better counsel will
prevail and even now on the advice
of Shri Tyagi, who mcved over for
a minute to the side of the hon.
Finance Minister—I hope, they will
take counsel—tomorrow or the day
after the Government will decide to
bring forward a Bill which will deal
with the problem of corruption at
the politica] level and that a begin-
ning will be made with Ministers,
those who are in positions of power.

Shri Tyagi: May I inform the hon.
Member that I had a talk with the

hon. Home Minister? He has some
plans to control. He is going that
way. I am sorry, he is not here;

otherwise, he would make an official
statement.

Shri Bade (Khargone): He wants

two years.

Shri Hari Vishnu Kamath: I am
sorry that my hon. friend, Shri Maha-
vir Tyagi, is not a Minister today. He
was one—I wish, he would be one
shortly—but today, as it is, unfortu-
nately for me and for the House he
is not a Minister and I cannot take
his statement as an authentic state-
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ment coming from the Government.

If the hon. Finance Minister had

said what Shri Tyagi says, 1 might

have considered it.

Shri Tyagi: Not a legislative -+ mea-

sure.

Shri Hari Vishnu Kamath: The hon,
Finance Minister has not said any-
thing of the sort. I would, there-
fore, reiterate with all the emphasis
at my command what I said on the
day I moved for the consideration of
the Bill in this House and plead
with thig House that what applies to
the Central Government employees,
the rules and regulations which are
embodied so far as they are con-
cerned, which have been formulated
and which have been enforceq so far
as they are concerned, should g for-
tiori, not merely ipso facto but
afortiori, with stronger reason, apply
to these Ministers for whom there are
no built-in-checks or deterrents
which exist for Central Government
employees. If they do not set the
example, the Ministers who are In
the highest position of power, to the
nation, then how will the common
man follow, as Aney Babu has sald:

REoT: 997 49 § T
the Gita also says:

TR ABTATIAA S
What is the example set by the best
is followed by the common man.

Sir, today why is there this ener-
vating climate and this vicious ecli-
mate of corruption in the country?
It is because the fountainhead of
corruption is here in the Government,
in the Council of Ministers. Until that
fountainhead of corruption, that cess-
pool, the stinking pool of corruption
is eliminated from the public life of
the country, all the efforts, the
attempts of Shri Gulzarilal Nanda, as
his colleague the Congress tyceon,
Shri Patnaik, said in Bhubaneswar

will come to naught. Let them
tackle...... (Interruption). He is
a tycoon, I know. I know him

much better than you, He was in
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the Constitution House as a neighbour
of mine 14 years ago. I know him
much better than anyone of them
does. All the efforts....

Mr, Speaker: Because he knows
him, therefore, he has the right to
is just a big capitalist, not a term of
abuse.

Shri Hari Vishau Kamath: Tycoons
is just a big capitalist, not a term of
abuse.

I- for one would, therefore, pray
that the efforts that Shri Gulzarilal
Nanda is putting forth so earnestly...
(Interruption). But in Bhubanes-
war, to hig very face, Shri Patnaik
said, “You cannot and you will not
be able to end corruption. 1 chal-
lenge you.” That is the word in the
papers, “I challenge you to end eor-
ruption.” Perhaps, as the Chief
Minister, he knows the technique of
corruption. Therefore, with the
knowledge of how the corrupt people
behave and conduct themselves, he
perhaps said that. challenging the
Minister to end this evil of corrup-
tion.

I, therefore. even at this time of
the day—we are sittéing beyond
5 o’ciock today—would request and
earnestly plead with those Congress
colleagues of mine who supported the
motion and many of them, a majority
of them, in the hearts of hearts sup-
port the motion, to vote for it 1
am sure if no whip goes about, either
the Chief Whip or the Deputy Whip,
if not whipped already, if there is
unfettered voting in the House, I am
sure in my hearts of hearts that this
Bill will be passed with an over-

whelming majority. I, therefore,
move that the Bill......
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
He is my very old friend. He has a
great faith and respect for Hindu
shastras and saints. I will simply
ask him to turn searchlight within.

Shri Hari Vishnu Kamath: Sir, I
will finish in half a minute. Because
he has made this statement, let me
say this. I said that his evil must
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be dealt with at the politica] level.
That means that all politicians, all
Members of Parliament, must be on
the same footing But this is the
first step, as Mahatma Gandhi said,
“One step is enough for me.”—Pehla
Kadam. 1 would, therefore, request
him not to issue a whip......

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): There is no whip.

Shri Hari Vishnu Kamath: With
these words, I commend the Bill to
the House.

Mr. Speaker: The question is:

“That the Bill to provide for the
periodical disclosure of ass2ts of
Ministers, be taken into considera-
tion.”

Those in favour
‘Aye’.

may kindly say

Some Hon, Members: Ave.

Mr, Speaker:
kindly say ‘No’,

Those against may

Several Hon, Members: No.

Mr. Speaker: The ‘No2g’ have it,
the. ...
Shri Harl Vishnu Kamath: The

‘Ayes’ have it.

Mr. Speaker: All right. Let the lob-
bies be cleared.

Shri Hari Vishnu Kamath: May I
maka a request, Sir? It is 5 o’clock
and the Members have not been told
that there will be voting. There is
a convention. It might be put off
till the next day.

Mr, Speaker: The hon, Member
himself takes the objection to such a
convention. What should 1 do?

Shri Hari Vishnu Kamath: I mean
division in the House.
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Mr. Speaker: Convention is there

that from 1 P.M. to 230 P.M. there
ought not be any voting.

Shri Harl Vishnu Kamath: That
has been smashed now. This con-
vention has not been there. Last-
time, I remember, about the Goa

Mr. Speaker: There is a convention.

Shri Hari Vishnu Kamath: It can
be put off to the next day.

In the last session, on the Goa
Bl . . .
Mr. Speaker: For 15 days it will

have to be put off.

Shri Hari Vishnu Kamath: It does
not matter. Members have not been
told about it. I would invite your
attention to the fact that ...

Mr. Speaker: It is just the same.

Shri Hari Vishnu Kamath: As the
Speaker, as the custodian of the
rights, T would appeal to you. About
the Goa Bill, the Deputy Whip want-
ed to put it to the House and then
I pointed it out and that was put off
till the next day. It happened last
year.

Mr. Speaker: I think that that was
something relating to the Constitu-
tion.

Shri Hari Vishna Kamath: It was a
Bill by Government. That was also
the consideration stage. My hon.
friend Dr. L. M. Singhvi pointed it
out the next day, ang you upheld it.
It was pointed out, and we objected
to that.

Mr. Speaker: If the House desires,
I would not stand in the way.

Shri Hari Vishnu Kamath: The
members of my party and =2lse the
Communist Members askeq me when
the voting would take place, and I did
not know whether it would be voted
upon today.
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lity of voting is there. There is no

-question of any discussions now.

Shri Hari Vishnu Kamath: Because
‘Members could not know that it
-would be voted upon today, they are
not present here now. My hon.
coileague Shri Nath Pai wanted to
vote, and there are also other Mem-
bers from my party who wanted 1o
vote. Thev are not here. They did
-not know that the voting would take
place today.

Mr. Speaker: The hon. Member
might have enquireq from me,

Shri Hari Vishnu Kamath: After
five o'clock, usually, no Bill is voted
upon, and there is no division of the
House. The House does not divide
after 5 pm

Shri Raghunath Singh: It was my
hon. friend who asked for a division.

Mr. Speaker: There is no hard and
fast rule Normally, 1 go by the
wishes of the House. Now. because
a majority of the Members are of the
opinion that the voting should take
place today, I am helpless in the
matter.

Shri Hari Vishnu Kamath: At least
‘the convention should be observed.

Shri Bhagwat Jha Azad: There was
the convention that quorum was not
counted between 1 pm. and 2-30
pm., but my hon friend broke that
convention.

Mr. Speaker: Let the Lobby be

cleared.

Shri Hari Vishnu Kamath: I would
appeal to vou to be fair to the Oppo-
sition. I would appeal to your good
sense.

Mr. Speaker: If there was any
possibility of a different result, cer-
tainly, T would not put this motion
to vote now, but the result would be
"the same, because there would be a
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larger number on the Government
side also.

Shri Hari Vishnu Kamath: But
numbers always count. With us, the
numbers always count.

Mr. Speaker: The proportion would
remain the same.

Shri Hari Vishnu Kamath: It would
not remain the same, because there
will be more numbers on our side.
Only the voting is to be put off.

Shri Ranga: The point is that we
do not have any Members at all on
our side in sufficient numbers.

Shri Satya Narayan Sinha:
our side also, a large
Members are absent.

From
number of

Shri Ranga: The way in which my
hon, friend has dealt with this does
not redound to his credit.

Shri Surendranath Dwivedy: .The
voting might be postponed. They don’t
lose anything by it.

Shri Bade: The hon. Minister of
Parliamentary Affairs should be fair
to us and he should agree to post-
ponement of the voting. I do not
know why he opposes the postpone-
ment of the voting.

Mr. Speaker: I can do it with the
consent of the House. If the majo-
rity of the Members wants that the
voting might take place today, I am
helpless in the matter,

Shri Ranga: Even now, it
too late.

is not

Shri Surendranath Dwivedy: You
do not lose anything by postponing
voting. (Imterruptions).

Mr. Speaker: I hope hon. Members
would allow me to put the question.

The question is:

“That the Bill to provide for
the periodical disclosure of asse#s
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of Ministers, be taken into con- The Lok Sabha divided: Ayes 225
sideration”, Noes 88.

Division No. s] AYES [17°32 hrs.

Alvares Shri Peter Kapur Singh, Shri Swamy, Shri Sivamurthi.

:::: ;’};M' S. Mahato, Shri Bhajahari Swell, Shri

Berwa, Shri Onkar Lal ;'::t::d:; s::' i Rishen Tan Singh. Shri

D »ivedi, Shri Surendanits ek, Utiya, Shri

QGupta, Shri Kashi Ram
Jha, Shri Yogendra
Kamath, Shri Hari Vishnu

Alagesan, Shri

Alva, Shri A. S.

Azad, Shri Bhagwat Jha
Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basant Kun wvari, Shrimati
Basapoa, Shri
Basumatari, Shri

Besra, Shri

Bhakt Darshan, Shri
Chiiirabhan Singh, Shri
Chanlrasskhar, Sheimati
Chandriki, Shri

Chavan, Shri D. R.
Chavda, Shrimati

Chuai Lal, Shri

Daljit Singh, Shri

Das, ShriN. T.
Dasappa, Shri

Dass, Shri C.

Dighe, Shri

Guota, Shri Shiv Charan
Hajarnavis, Shri

Jadhav, Shri Tulsidas
Jamunadevi, Shrimati
Jyotishi, Shri J. P.
Kamble, Shri

Khan, Shri Osman Ali
Khan, Shri Shahnawaz

Shri Hari Vishnu Kamath: It is an
ignominious day, a shameful day.

17.22 hrs.

DELHI PANCHAYAT RAJ (AMEND-
MENT) BILL
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Pottekkatr, Shri

Ranga, Shri

Singh, Shri Y. D.

Shastri, Shri Prakash Vir
NOES

Khaon1s Shrj Mehr Chand
Kisan Veer, Shri

Kouialgi, Shri H. V.
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen. Shri

Laskar, Shri N. R.
Matlhotra, Shri Inder J.
Mantri, Shri

Maruthigh, Shri

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendrs
Mohanty, Shri G.

More, Shri K. L.

Nanda, Shri

Niranjan Lal, Shri

Pant, Shri K. C.

Patel, Shri P. R.

Patil, Shri J. S.

Patil, Shri T.A.

Pattabhi Raman, Shrj C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaijah, Shri

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Raiju, Shri D. B.

Vishram Prasad, Shri
Yashpal Singh, Shri

Ram Subhag Singh, Dr.
Ramakrishnan, Shri P. R,
Ramaswamy, Shri S. V.
Rane, Shri

Rao, Dr. K. L.

Rao, Shri Muthyal

Saha, Dr. S. K.
Samanta, Shri S. C.
Saraf, Shri Sham Lal
Sarms, Shri A. T.
Satyabhama Devi, Shrimati
Sham Nath, Shri
Sharma, Shri D. C.
Shashi Ranjan, Shri
Shree Narayan Das, Shri
Singh, Shri R. P.
Singha, Shri G. K.
Sinha, Shri Satya Narayan
Sonavane, Shri

Swaran Singh, Shri
Tantia, Shri Rameshwar
Thevar, Shri V.

Tiwary, Shri R. S.
Tyagi, Shri

Valvi, Shri

Varma, Shri Ravindra
Virbhadra Singh, Shri
Wadiwa, Shri

Yadab, Shri N. P.
Yadava, Shri B. P.

The motion was negatived.
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ar€ gt Nt SE A T §Q
g T I F AN § IR AT
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ment) Bill
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et 1 6 fomr § Ol S W A
faar &1
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w9 T ST ?

st T T T @l o e
& fFr &0
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17.30 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
17th February, 1964/Magha 28, 1885
(Saka).
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